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LOK SABHA DEBATES

LOK SABHA

Monday, November 27, 2006/Agrahayana 6, 1928 (Saka)

The Lok Sabha met at
Eleven of the Clock

(MR. SPEAKER in the Chair)

WELCOME TO MOROCCAN
PARLIAMENTARY DELEGATION

[English]

MR. SPEAKER: Hon. Members, | wish to inform you
that we have the pleasure of visit by very distinguished
guests here.

On behalf of the Hon. Members of the House and on
my own behalf, | have great pleasure in weicoming His
Excellency Mr. Abdelwahed Radi, President of the House
of Representatives and the members of the Moroccan
Parliamentary Delegation who are on a visit to India as
our honoured guests.

They arrived in India on Sunday, 26 November, 20086.
They are now seated in the Special Box. We wish them a
happy and fruitful stay in our country. Through them we
convey our greetings and best wishes to His Majesty the
King Mohammed' VI, the Parliament, the Government and
the friendly people of the Kingdom of Morocco.

...(Interruptions)
[English]

MR. SPEAKER: | will allow you to raise it after the
Question Hour.

...(Interruptions)

DR. M. JAGANNATH (Nagar Kumnool): Sir, please
allow me to raise a very important matter. ...(/nterruptions)

MR. SPEAKER" There is a time for everything. If you
sit quietly, | will give you a chance to raise it after the
Question Hour. If you do not disturb now. | will give you a
chance.

....(Interruptions)

[Transiation]

MR. SPEAKER: Ram Gopal ji, you know about it
better than me.

...(Interruptions)
[English]
DR. M. JAGANNATH: Mr. Speaker, Sir. ...(Interruptions)

MR. SPEAKER: Dr. Jagannath, will you please take
your seat? Please do justice to yourself. | will give you a
chance at 12 o’ clock.

...(Interruptions)
[Translation]

PROF. RAM GOPAL YADAV (Sambhal): Mr. Speaker,
Sir, shall | get a chance or not? ...(Interruptions)

[English]

MR. SPEAKER: | will give you a chance. | have
committed. | will allow him at 12 o' clock. My friend, please
take your seat. You have not spoken earlier. Please do not
be misguided by some of my friends.

Now, Q. No. 61 — Shri Abdul Rashid Shahecn.
...(Interruptions)

DR. M. JAGANNATH: Mr. Speaker, Sir, ...(Interruptions)

MR. SPEAKER: What are you trying to do? Tell me.

DR. M. JAGANNATH: Sir, the hon. Labour Minister
has made a statement ...(/nterruptions)

MR. SPEAKER: Will you please take your seat now?
| would not give you any opportunity at 12 o' clock. Nothing
is being recorded.

(Interruptions)...*
MR. SPEAKER: You are behaving like a chiid.
...(Interruptions)

MR. SPEAKER: | have said that | would allow you at
12 o' clock. You are disturbing the House.

...(Interruptions)

* Not recorded

»
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3 NOVEMBER 27, 2006

DR. M. JAGANNATH: Sir, | never wanted to disturb
the House. The Minister has made a statement.

...(Interruptions)

MR. SPEAKER: Nothing is being recorded. | would
not give you any chance. Not even one word will go on
record.

(Interruptions)..."

MR. SPEAKER: All right, you go on. | will ask the
hon. Members to decide what to do.

...(Interruptions)

DR. M. JAGANNATH: Sir, please give me one minute.
...(Interruptions)

MR. SPEAKER: | will not aliow half a second to you.
Wil you sit down now?

...(Interruptions)
MR. SPEAKER: You deserve something more.
[Translation]
This is not the place to joke.
...(Interruptions)
[English)

MR. SPEAKER: | will allow that serious concem to
be raised after the Question Hour.

...(Interruptions)

MR. SPEAKER: Dr. Jagannath, | warn you. | am
giving you a third waming.

...{Interruptions)
MR. SPEAKER: It is impossible to tolerate this.
...(Interruptions)

DR. M. JAGANNATH: Sir, the Ministers are coming
and making statements. ...(Interruptions)

MR. SPEAKER: Will you sit down now? Let all the
hon. Members decide what to do. Please do not record.

(Interruptions)..."

* Not recorded

Oral Answers to Questions

MR. SPEAKER: Dr. Jagannath, you are wasting the
valuable time of the House.

...(Interruptions)

MR. SPEAKER: | will name him today.
...(Interruptions)

MR. SPEAKER: Nothing will go on record.

(Interruptions)...*

MR. SPEAKER: What are you trying to do Dr.
Jagannath? | have promised that | will give you a chance
at 12 noon. In spite of other hon. Members also saying
that the hon. Visitors are here, you are unnecessarily
creating scenes and disturbing the House.

...(Interruptions)

MR. SPEAKER: You have lost your senses. Country's
image, country’s problems; nothing matters to you. This
Parfiament is a matter of your playing thing.

...{Interruptions)
DR. M. JAGANNATH: Sir, it is a very serious matter.

MR. SPEAKER: | am sonry, | will not aliow you to
speak now. it is the valuable time of the Question Hour;
and you are wasting it.

...(Interruptions)

MR. SPEAKER: Mr. Shaheen, please put your
Supplementary.

...(Interruptions)

MR. SPEAKER: Dr. Jagannath, You think, you are
getting a great cherish by this.

DR. M. JAGANNATH: No, Sir. ...(Interruptions)
MR. SPEAKER: Dr. Jagannath, take your seat now.

11.03 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

MR. SPEAKER: Shri Abdul Rashid Shaheen, Q. No.
61 ‘

* Not recorded
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[Tranglation]
Employment Opportunities

<+
*61. SHRI ABDUL RASHID SHAHEEN:
SHRI HARIKEWAL PRASAD:
Will the Minister.of LABOUR AND EMPLOYMENT be
pleased to state:
(a) the number of employment opportunities
generated under the new economic reforms during the
financial year;

(b) the target of employment opportunities to be
generated during the next financial year; and

() the reaction of the Government on the
achievement of the targets fixed?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHR! OSCAR FER-
NANDES): (a) to (c) A statement is laid on the Table of the
House.

Statement

Reliable estimates of employment and unemploy-
ment are obtained through quinquennial National Sample
Surveys carried out by the National Sample Survey
Organisation (NSSO). Last such survey for which results
have been published relates to the year 2004-05. As per
these surveys, the employment, as per usual status
approach which was of the order of 397 million in 1999-
2000 has gone up to 459 million in 2004-05. On an
average, therefore, around 12.4 million persons were
provided employment per year during the period 2000-05.

Tenth Plan envisaged creation of around 50 million
employment opportunities; 30 million through normal
growth process and 20 million through special employment
generation schemes. Therefore, on an average, 10 million
employment opportunities were envisaged per year.

SHRI ABDUL RASHID SHAHEEN: Sir, the hon.
Minister has given a very simple answer to this very serious
Question. The two questions were previously put in this
Parlilament. it contains their answers; and one simple
addition that the Government had achieved, and which
they have provided, was the figure of 12.4 million jobs per
year, which they have provided.

Waell, in the same answer, it has been mentioned that
the Planning Commission had envisaged 10 million jobs

AGRAHAYANA 6, 1928 (SAKA)

to Questions 6

per year. So, it is a happy news that the Government has
created 12.4 million jobs per year. if it is a firm statement, |
would like to know from the Government that how s it that
the numbers in the unemployment sector and in the
employment exchanges are swelling up right from 27 million
to 49 million when there is also a retrenchment in the farm
workers by nine per cent, which means that 19 million
workers have been retrenched; and the other sectors have
not been addressed? We are also looking that there are
suicidal deaths because of unemployment.

MR. SPEAKER: Please put your question. It is not a
matter of dobalol now.

SHRI ABDUL RASHID SHAHEEN: Sir, one of the
researches shows that 68.4 per cent people are
unemployed. So, | would like to know from the hon. Minister
that if he has given the firm figure, what are the methods
by which it has been calculated; and what are the plans
they have adopted for achieving it?

MR. SPEAKER: Please. Question Hour is for eficiting
information and not for making speeches. You have to be
very pointed.

SHRI OSCAR FERNANDES: Mr. Speaker, Sir. there
has been a rapid growth in the economy of our coumtry,
and we have taken various measures. For exa. ple, we
have launched the Rural Employment Guarantee Scheme.
The other major developmental schemes that e have
launched for villagers include Bharat Nirman and the Prime
Minister Rozgar Yojana. So, there are several schemes,
which we have launched, which have greatly benefited
the peopile of this country.

Sir, the target fixed was 10 million job, which we
have achieved. Rather, we have crossed over to 12.4
million jobs in this country, and in the next Five Year Plan,
we have a larger target.

SHRI ABDUL RASHID SHAHEEN: Sir, | would like to
know from the hon. Minister that what are the plans for
skill upgradation into the labour sector, which can enable
them to enter into the job market, as the infrastructural
development is picking pace very fast.

MR. SPEAKER: Hon. Members, silence please.

SHRI OSCAR FERNANDES: Sir, we are upgrading
our I.T.Is in the country. In the firét phase, we had taken up
100 1. T.Is and in the coming years, in the second phase,
we are upgrading another 400 L. T.Is to bring them at par
with world class technology.

At the same time, just in the morning, | had a
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convention with the European Union. They and India are
cooperating to upgrade the skills of our labours with the
cooperation of CIL

[Translation]

SHRI HARIKEWAL PRASAD : Mr. Speaker, Sir,
through you | would like to tell the hon'ble Minister that the
unempioyment is increasing with such a pace that the
people of the villages all over the country are migrating to
urban centers. In reply to the question the hon'ble Minister
has told about the extent of increase in unemployment
and the rate at which it is Increasing. | would like to know
from the Minister the number of unemployed as on date in
the country and the rate at which it is further increasing.
Along with that | would also like to know whether the
Govermnment propose to provide unemployment allowance
to the people in view of the increasing unemployment as
is being done by the popular govemment of Uttar Pradesh
under the Chief Ministership of hon'ble Mulayam Singh.

[English]

SHRI OSCAR FERNANDES: We do not have any
particular scheme at the moment to provide unemployment
allowances. On the contrary, we would like to give
employment to the people for which we have launched a
Rural Employment Guarantee Scheme. We have now
covered 200 districts. We have a plan further to increase it
to other districts as well.

MR. SPEAKER: Please put specific question and get
specific answer. | would not allow more than five
supplementaries.

[Translation]

SHRI HANSRAJ G. AHIR: Mr. Speaker, Sir, just now
hon'ble Minister has told that effcrts are being made to
generate employment every year. | would like to bring it to
the notice of the hon'ble Minister that every year staffs and
workers in Coal India Limited and SAIL are being
retrenched. Ten years back 7 lakh workers were working
in it, however, now their number has reduced to only 4
fakh 50 thousand. Likewise similar is situation in CIL. 30
percent employees have been retrenched in nearly 10
years. | would like to ask the hon'ble Minister whether the
Government propose to give instructions to both the public
sector undertakings to stop the retrenchment of staffs.

[English]

MR. SPEAKER: This is a very pointed and brief
supplementary. Thank you.

NOVEMBER 27, 2006

to Questions 8

SHRI OSCAR FERNANDES' Various sectors are
following various technologies by which there is every
chance of reduction in the labour. But ultimately the
productivity of each company has to be increased if we
have to keep the economy of the country growing. If in one
sector there is reduction of labour, then, definitely, in the
other sector the labour engagement will increase, and we
are on the rise as far as the economy is concerned. Now
we are able to achieve growth in economy at the rate of
eight per cent and above. When it goes to 10 per cent,
definitely there will be a marked increase in employment
in the country.

MR. SPEAKER: Now, Shri Adhir Chowdhury, you put
a very specific question.

SHRI ADHIR CHOWDHURY: As per the statement,
the Minister has stated that employment, as per usual
status approach which was of the order of 397 miillion in
the year 1999-2000, has gone up to 459 million. | think
the Minister must admit that there are other parameters
aiso that are absent in terms of current weekly status and
current days status. The Minister also admits that the growth
of economy is now around eight per cent. It is not in
commensurate with the growth of employment because
India is a labour surplus economy. As employment is a
Concurrent Subject, may | ask the hon. Minister which
States are lagging behind in generating employment?

SHRI OSCAR FERNANDES: Sir, India is basically
on rural employment and our effort, as | have said, is to
take employment to every State rather than our saying that
in major States there is less opportunity. Our effort is to
see that all the States are covered and uniformly
employment increases.

[Translation]

SHRI SUNIL KUMAR MAHATO : Mr. Speaker, Sir, |

.would like to tell the hon'ble Minister that the youth in

Jharkhand are heading towards extremism due to
unemployment. They have taken sheiter in forests after
getting themseives fully armed with rifles ar.d guns because
even after 50 years of independence they do not have any
means to eam even Rs. 1500 to 2000 in their villages. So
| would like to ask the hon'ble Minister whether the
Govemment are making efforts to formulate any scheme
to provide suitable employment to youth who are either
migrating to cities from their villages or are heading towards
extremism so that they could eam their livelihood in their
villages and support their families. Secondly by what time
it will be done.

[English]

SHRI OSCAR FERNANDES: Sir, our entire effort is
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to bring the dropouts back to the mainstream, provide
them technical education so that they would be gainfully
engaged. As far as Jharkhand is concerned, | think there
will be more and more employment opportunities provided
in the State of Jharkhand so that the problem raised by
the hon. Member that the people are fleeing to other
activities, we can arrest it and provide them employment.

[Translation]

SHRI BRAJESH PATHAK: Sir, my question is that the
unemployment is drastically increasing in the country and
till now we have failed to check it. | would like to know the
time by which employment is likely to be provided to youth
registered in the employment exchanges all over the
country especially in Uttar Pradesh.

[English]

SHRI OSCAR FERNANDES: Sir, employment is not
only the responsibility of the Centre but it is also the
responsibility of the States as well. As and when the
industries develop in the States, people from the rural
areas will get into industries. Today about 65 to 70 per
cent of the people are engaged in rural employment,
agriculture and so on. We need more technical institutions
by which we can see that the rural youth are able to get
technical education and they will be absorbed and the
effort is on both by the centre and the States in providing
education to the youth.

SHRIMATI C.S. SUJATHA: Thank you, Sir. There is a
ban on recruitment in Government service and in PSUs. |
would like to know the total number of candidates who are
at present seeking employment on compassionate grounds
in place of those who died in harness while working in
Government and in the PSUs and whether the Government
would take steps to provide employment to these persons.

MR. SPEAKER: Mr. Minister, you collect the
information and give it to the hon. Member.

SHRI OSCAR FERNANDES: Thank you, Sir.
[Transiation)

SHRI SUBODH MOHITE: Mr. Speaker, Sir, when the
issue of reforms and implementation is raised then

[English)

The Government announces some programme and
gives some advertisement. It is a very serious matter in
Maharashtra.

AGRAHAYANA 8, 1928 (SAKA)

to Questions 10

[Translation]

When it comes to implamentation, fraudulent activities
increase. You are all aware that a scam is taking place in
the Ministry of labour similar to the stamp paper scamp of
Telgi related to the Ministry of Finance. ...(Interruptions)

MR. SPEAKER: Please ask question.
[English]

SHRI SUBODH MOHITE: Sir, | am directly coming to
the Question.

MR. SPEAKER: Please do so.

[Translation]

SHRI SUBODH MOHITE: Mr. Speaker, Sir* ...(Interrup-
tions)

[English]

MR. SPEAKER: No, | am somry. | cannot aflow. No
Notice is there. You know that. You have been a Minister.

SHRI SUBODH MOHITE: Sir, | have met the hon.
Minister.

MR. SPEAKER: Very well. Maybe you met the
Minister. You are also a Minister.

...(Interruptions)

MR. SPEAKER: Please do not violate the rules.

[Translation]
Consumer Cases
+
*62. SHRIMATI KALPNA RAMESH NARHIRE:
SHRI SRICHAND KRIPLANI:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:
(a) whether the half-yearly review regarding the
number of cases pending in the consumer courts has
been made recently;

(b) if so, the details thereof indicating the number
of complaints received, disposed of and pending with the
National Consumer Commission as on date;

(c)  whether any action plan has been prepared
for speedy disposal of the pending complaints;

(d) it so, the detaiis thereof;

* Not recorded

’



1 Oral Answers

(e) the guantum of funds allocated to the States
to set up consumer fora in the States; and

(] the details of consumer fora constituted by
such States?

[Enqlish]

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) to (f) A statement is
laid on the Table of the house.

Statement

(a) Disposal of cases filed in the Consumer Fora
are being monitored/reviewed on a regular basis.

(b) Details are as follows:-

NOVEMBER 27, 2006

to Questions 12

during 1995-99, Rs.10.20 crores during 2004-05 and
Rs.13.49 crores so far during the current financial year, to
State Governments.

() The number of Consumer Fora set up in each
State/UT is given in the Annexure.

Cases filed Cases Cases % of total
since disposed pending disposal
inception of since
inception
45375 36928 8447 81.38%

(c) and (d) The Consumer Protection Act, 1986 and
the Rules & Regulations framed thereunder stipulate time
norms for disposal of cases by the Consumer Fora.

In order to facilitate the National Commission in
speedy disposal of cases Government have taken the
following measures:-

() A project for computerization and computer network-
ing of the National Commission and other consumer
fora has been initiated to promote e-governance,
transparency, efficiency and systematizing of working
of Consumer Fora.

() The number of posts of Members in the National
Commission has been increased from five to nine to
facilitate constitution of more Benches.

(iil) The National Commission has been empowered to
hold Circuit Banches at eleven notified places outside
Dethi.

(e) The State Governments are responsible for
setting up State Commissions and District Fora in their
respective States as per the Consumer Protection Act,
1986. However, in order to supplement the efiorts of the
State Governments in strengthening/meeting the gaps in
infrastructure of the Consumer Fora, the Central
Government has extended a grant of Rs.61.80 crores

Annexure
Sl. No. Name of No. of State No. of
State/ UTs Commission District Fora
1 2 3 4
1 Andhra Pradesh 1 20
2 Andaman and Nicobar 1 1
Islands

3 Arunachal Pradesh 1 16
4 Assam 1 23
5 Bihar 1 38
6 Chandigarh 1 2
7 Chhattisgarh 1 18
8 Dadra and Nagar Haveli 1 1
9 Daman and Diu 1 2
10 Delhi 1 10
1 Goa 1 2
12 Gujarat 1 26
13 Haryana 1 19
14 Himachal Pradesh 1 12
15 Jammu and Kashmir 1 2
16 Jharkhand 1 22
17 Karnataka 1 30
18 Kerala 1 14
19 Lakshadweep 1 1
20 Madhya Pradesh 1 45
21 Maharashtra 1 38
22 Manipur 1
23 Meghalaya 1
24 Mizoram 1
25 Nagaland 1 1
26 Orissa 1 31

1

27 Pondicherry
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1 2 3 4
28 Punjab 1 17
29 Rajasthan 1 33
30 Sikkim 1 4
31 Tamil Nadu 1 30
32 Tripura 1 4
33 Uttar Pradesh 1 70
34 Uttaranchal 1 13
35 West Bengal 1 21
Total 35 607
[Translation]

SH.3IMATI KALPNA RAMESH NARHIRE: Mr. Speaker,
Sir, as per the report of 30 November, 2005 the number of
cases registered with the National Commission of
Maharashtra State was 32,465 and out of those cases
only 18, 274 cases were disposed and as per the report of
30 September, 2005 Maharashtra district Fora has
registered a total of 1,64,450 cases and out of these only
1.45,786 cases have been disposed.

Sir, | would like to know from the hon'ble Minister the
reason for proportional fall in the disposal of consumer
cases in Maharashtra? '

SHRI SHARAD PAWAR: The situation is not like that.
[English]

Sir, 81.31 per cent cases have aiready been disposed.
Practically, most of the States are doing well. In fact, in
some of the States where there were certain problems
because of vacancies of some judges, vacancies of the
members and non-availability of infrastructure, we are trying
to contact the States. The Government of India has taken
this particular subject with various States and we have
requested them to complete this and expedite the work.
The overall performance in respect of three States is quite
good. That includes Maharashtra also.

MR. SPEAKER: The implementation is done by the
State Government.

[Translation)

SHRIMAT!I KALPNA RAMESH NARHIRE: | would like
to know whether the Govemment have received the State-
wise details of consumers related cases and whether there
has been delay in disposal of cases within stipulated time
limit?

to Questions

SHRI SHARAD PAWAR: This is right. As far the
position of the states is concemned | have information till
21 November 2006. As per the information the average of
overall disposal of cases in the states of the country as on
date is 71.53. As far the cases of Maharashtra is concemed,
the percent of total disposal is 56.65. If the Members want
to get the information about other States as well, | am
ready to lay the information on the Table of the House.

MR. SPEAKER: Shri Srichand Kripiani — Not present.
Shri Raghuraj Singh Shakya.

SHRI RAGHURAJ SINGH SHAKYA: Mr. Speaker, Sir,
if a consumer moves the Court for the settiement of a
dispute over a commodity worth Rs. 500 then in reality he
spends more than Rs. 1000 and still justice remains
elusive. We come across all such kinds of complaints. The
hon'ble Minister has definitely tried to get a solution.
Through you, | would like to know from the Government if
they would like to simplify the judicial process taking
cognizance of the problems faced by the consumers so
that speedy justice could be given to the consumers
because delay in getting justice has discouraged the
consumer to move the courts?

SHRI SHARAD PAWAR: Mr. Speaker, Sir, as | said in
the beginning that several kinds of action have been taken
to expedite the disposal of cases. There were many
vacancies in several states which have practically been
filled up only now. It has shown improvement therein. We
have proposed the setting up of circuit benches where
there is delay. Efforts have been made to expedite disposal
there at two places. The States have been informed and
the districts in which more cases are pending, these kinds
of circuit benches can be set up there to expedite the
disposal of cases.

SHRIMATI NEETA PATERIYA: Mr. Speaker, Sk, | would
like to know from the hon. Minister if he is taking any steps
to print the address and telephone numbers of the Regional
Consumer Forum on the payment receipt to save the
consumers from these problems, if 8o, the time by which it
is going to be implemented? If the receipt would bear the
Consumer Forum address and telephone number, they
will be able to seek redressal of their problem in time and
avail its benefits. So by what time he is likely to issue
directions to the sellers?

[English]

SHRI SHARAD PAWAR: Sir, this is a suggestion for
action.

SHRI BRAHMANANDA PANDA: Hon. Speaker, Sir, |
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would like to know from the hon. Minister whether the
Government has any promotion mechanism to make the
consumer aware of various judgements delivered for
consumers in the country towards preserving their rights.

MR. SPEAKER: What do you want to know from the
hon. Minister?

SHRI BRAHMANANDA PANDA: Is there any promo-
tion mechanism tb popularize the judgement that is
delivered by various courts?

MR. SPEAKER: You only want to know about the
favourabla judgements and not about all the judgements.
This is another suggestion for action. Hon. Minister, you
have got many suggestions.

MR. SPEAKER: Now, Q. No. 63, Shri Anandrao V.
Adsul.

...(Interruptions)

DR. M. JAGANNATH: Sir, the hon. Labour Minister
made a policy statement in Hyderabad yesterday. This is a
very serious matter. ...(/nterruptions)

MR. SPEAKER: | will request the hon. Leaders of
various Parties to tell me what to do in this circumstance.

...(Interruptions)

DR. M. JAGANNATH: Sir, it was a policy matter.
...(Interruptions)

MR. SPEAKER: Do you want the House to run?
Please tell me about it.

...(Interruptions)

DR. M. JAGANNATH:- Sir, he came to Hyderabad,
and made the statement. ...(Interruptions)

MR. SPEAKER: You are deliberately disturbing the
House.

...(Interruptions)

DR. M. JAGANNATH: Sir. he made a policy statement
outside the House even when the House was in Session.

MR. SPEAKER: Only Shri Adsul's question is to be
recorded. Please put your supplementary, and ignore him.

(Interruptions)...*

MR. SPEAKER: Dr. Jagannath, | think that you should
walkout of the House in protest.

* Not recorded
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...(Interruptions)

DR. M. JAGANNATH: Sir, the Parliament is in Session.
He held a Press Conference in Hyderabad, and made a
policy statement there. ...(Interruptions)

11.27 hrs.

(At this stage, Dr. M. Jagannath and some other hon.
Members came and stood on the floor near the Table.)

MR. SPEAKER: | will request all the Leaders to tell
me what to do with these cases. You are deliberately
doing it, and you are creating disturbance in the House.

...(Interruptions)

MR. SPEAKER: Give me the slip, and | will name
him. | impiore on all of you to please go to your seats.

...(Interruptions)

MR. SPEAKER: Please give me the names of these
hon. Members.

...(Interruptions)

MR. SPEAKER: | will request the hon. Leaders of
different Parties to please advice the Chair as to what
should be done in these circumstances. Do you want the
House to be held to ransom? So many important issues
are being discussed in the House. | have committed, and |
have promised him that | shall give him an opportunity.

...(Interruptions)

MR. SPEAKER: Under Rule 373 | have got the power
to name you, and then you are bound to withdraw from
this House.

...(Interruptions)

MR. SPEAKER: | will request you once again. |
eamestly request you to go to your seat. | will give you an
opportunity after the Question Hour. You are deliberately
doing it because you think that you will get more publicity
by doing this. You are making a nuisance of yourself.
Please go to your seat.

...(Interruptions)
11.29 hrs

(At this stage, Dr. M. Jagannath and some other
hon. Members went back to their seats.)

MR. SPEAKER: | have committed myself, and | shall
give it to you. | told this to you earlier also. What is this

going on?
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...(Interruptions)

MR. SPEAKER: | am sorry. You are bringing the
whole institution to shame. .

...(Interruptions)

MR. SPEAKER: This is the reason that all and sundry
people are making comments about the Parliament, and
the Parliamentarians. People are making comments

against us because of persons like you. Important issues
on employment, etc. are being discussed, but, unfortu-
nately, you are raising non-issues without any sense.

DR. M. JAGANNATH: Sir, this is also a very very
important issue. ...(Interruptions)

MR. SPEAKER: He will not listen. Under Riule 373,
shall | direct you to leave the House?

...{Interruptions)

MR. SPEAKER: Important questions are being asked
and answered.

...(Interruptions)

MR. SPEAKER: Do you know how much time you
have wasted today? | will give you the last chance after
‘Zero Hour',

DR. M. JAGANNATH: You should give me the first
chance.

MR. SPEAKER: There is no sense of shame even.
What can | do?

...(Interruptions)

MR. SPEAKER: Now, Q. No. 63, Shri Anandrao
Vithoba Adsul.
Ban on Employment of Children
+
*63. SHRI ANANDRAO VITHOBA ADSUL:
MS. INGRID MCLEOD:
WIil the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether an order banning child labour has
been recently notified by the Government;

(b)  If so, the details thereof;

(c) whether the Union Government has asked
the State Governments and sought support from Non-
Governmental Organisations (NGOs) in enforcing the ban
on employment of children as domestic servants and as
labourers in eateries;
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(d) if so, the response of the State Governments
and the NGOs thereto;

(e) whether the Government has formulated any
scheme for rohabilitation of sucn children so withdrawn
from work due to the ban on child labour;

()] if s0, the details thereof alongwith the modus
operandi to be followed and the funds allocated therefor;

(g) whether the Government has appointed any
monitoring committee to look into the implementation of
abolition of ¢hild labour; and

(h)  if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHR!. OSCAR FER-
NANDES): (a) to (h) A statement is laid on the Table of the
House.

Statement

(a) and (b) Yes, Sir. Under the Child Labour
(Prohibition & Regulation) Act, 1988, Govemnment has
recently issued a Notification prohibiting employment of
children in the following two Occupations with effect from
10.10.08.

() Employment of children as domestic workers/
servants

(i) Employment of children in dhabas (roadside
eateries), restaurants, hotels, moteis, tea-shops,
spas and other recreational centers etc.

(c) and (d) As the State Governments are the
appropriate govemment for implementation of the Child
Labour (Prohibition & Regulation) Act, 1986 in their
respective areas, the State Governments have been
advised to take all appropriate measures for the effective
implementation of this notification. In this connection, the
then Union Labour Minister had written to all the Chief
Ministers and the Union Labour Secretary had also taken
it up with the Chief Secretaries of all the State
Governments/UTs. Government of India has also heid
consultations with the State Governments, NGOs, and other
stake holders at Zonal level all over the country during the
months of September and October 2006 before the ban
became effective. During these Zonal Conferences held at
Bangalore (Southern Zone), Guwahati (North Eastern
Zone), Ranchi (Eastern Zone), Amritsar (Northern Zone) ,
and Goa (Western Zone), the State Governments
discussed their action plans for affecting the ban and for
the rehabilitation of these children. All the State
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Governments have assured that the notification will be
duly implemented alongwith rehabilitation of the affected
chiidren, wherever required. NGOs and other members of
the civil society were also requested during the
consultations for their suggestions as also to suppiement
the efforts of the government in creating awareness
generation, and providing rehabilitation in terms of food,
clothing and shelter. The NGOs have assured support
wherever necessary.

(e) and (f) Government is impiementing the National
Child Labour Scheme in 250 districts of 20 states in the
country. Another, 21 districts have been taken up under
the INDUS project, an indo-US Child Labour Project. Under
the Scheme, children withdrawn from work are provided
education, nutrition, vocational training, stipend and healith
care efc. in addition, to take care of the special needs of
the children who would be withdrawn from work from
these two occupations, the shelter homes and Child Line,
an emergency toll free helpline under the Ministry of Women
and Child Development would be used to provide
immediate help to these children in terms of food, clothing
and sheiter. This is being provided from the existing

budgetary provisions.

(g) and (h) A Central Monitoring Committee headed
by Union Secretary (L&E) monitors the implementation of
Chiid Labour (Prohibition & Reguiation) Act, 1986 as well
as the National Child Labour Project Scheme in the
country. ite members include representatives from other
Central Governments viz. M/o. Human Resource Develop-
ment, (Dept. of School Education), Mo. Women and Child
Development, Wo. Rural Development, M/o. Social Justice
and Labour Secretaries of all concerned States. in addition
Ministry of Labour and Employment has also recently held
meetings with representatives of other Ministries like
Ministry of Women and Child Development, Wo. Human
Resource Development, M/o. Rural Development, Ministry
of Social Justice and Empowerment and M/o. Urban
Development & Poverty Alleviation to ensure coordination
and convergence among these Ministries in the rehabilli-
tation measures and to address other issues related to the
implementation of the recent Notification dated 10th
October 2008.

SHRI ANANDRAO VITHOBA ADSUL: As per national
Census 2001, there are 1.28 crore working children in the
country of the age group of 5 to 14 years. As per the
current budget, only Rs.807 crore has been provided,
which means 26 paise per chiid per day. Unless the
rehabilitation of the child is properly done, the problem
will remain a problem for ever. | would like to know from
the hon. Minister what steps have been taken by the
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Ministry for proper rehabilitation, and how it will monitor
and fix the accountability for the implementation of this
Act?

MR. SPEAKER: Good question.

SHRI OSCAR FERNANDES: Sir, we have already
introduced the Scheme in 250 districts and we would like
to extend this Scheme to other districts of the country as
well. Under this Scheme, we have been able to bring
3,78,285 children to the mainstream, provide them
education for three years, and then they will be put into
main schools so that they are taken away from employment
in hazardous industries. Fifteen occupations and 57
processes have been declared as hazardous. We wili be
taking a step-by-step approach. We will not be able to
deal with it in one go, but ultimately, we would like to bring
all the children into the mainstream.

SHRI ANANDRAO VITHOBA ADSUL.: Sir, the Act alone
will not do, we will have to go to the root of the problem to
find out why the child is working. When the parents of a
child is not alive, that child is compelled to work; if the
earning member of a family is no more, the child has to go
to work. There are instances where the step-mother is
compelling the child to go to work.

MR. SPEAKER: Not all step-mothers are like that.

SHRI ANANDRAO VITHOBA ADSUL: Not all step-
mothers, but probably, it is also one ot the many reasons
why a child is working. We have to go to the root of this
problem. Unless we go to the root of this problem, we
cannot solve the problem. The present budgetary provision
is not sufficient to do all the things. Even if you increase
the budgetary provision, if proper implementation is not
there, if accountability is not there, if the help is not extended
by the State Governments and the NGOs, then it will not
happen.

MR. SPEAKER: Soclety has to play its role. Please
put your question.

SHRI ANANDRAO VITHOBA ADSUL: Taking into
consideration all those things, what will the Ministry a?

SHRI OSCAR FERNANDES: Our major effort is to
see that the income of the parents is increased. The hon.
Member referred to orphaned children and also the
children who are getting step-motherly treatment, rather
than being compelied by step-mothers. As | have already
conveyed, we have taken up 200 districts for implementing
Rural Employment Guarantee Scheme to benefit those
who are below the poverty line. The children of those
families whose income is less or who are in the special
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schools will be given necessary support. Where a child is
found to be working in an eatery or in such other place,
the employer is supposed to pay Rs. 20,000, and if the
employer fails, the State is going to pay Rs. 5,000. With
the interest generated out of this money, we will be taking
care of those families.

MS. INGRID MCLEOD: Mr. Speaker, Sir, | would like
to know from the hon. Minister has the Government
considered achieving rehabilitation in a specific timeframe,
and what is the specific target for rehabilitation in the next
one year.

SHRI OSCAR FERNANDES: As | have already
conveyed, the children detected are sent to schools where
they will be given three years of education. At the same
time, we have conveyed to the States that parents of such
children should be given assistance under Rural
Employment Guarantee Scheme and that other schemes
meant for below the poverty line people should be
extended to the families of these children so that they will
be able to study.

SHRIMATI ARCHANA NAYAK: Hon. Speaker, Sir, |
would like to know from the hon. Minister of Labour and
Employment as to whether the Government has drawn
any specific plan to rehabiiitate the children withdrawn
from jobs, and if so, the details regarding the number of
such children rehabllitated and the areas where they have
been rehabilitated, specifically in the State of Orissa, during
the current financial year.

SHRI OSCAR FERNANDES: Sir, we have extended
this scheme to 13 States. As | have told you, we will be
extending this scheme to other States in the next Five-
Year Plan. As of now, in Uttar Pradesh, West Bengal, Tamil
Nadu, Rajasthan, Madhya Pradesh, Karnataka and Delhi
we have these provisions. Gradually we will be extending
this to other States including Orissa.

SHRI BALASHOWRY VALLABHANENI: | would like
to know from the hon. Minister as to how the Government
proposes to enforce the ban on children working in homes
as domestic heilp. Would the Government authorize the
Labour Inspector to enter private homes of citizens if a
home owner is suspected to be employing children as
domestic help?

SHRI OSCAR FERNANDES: We have given a toll-
free number. Our NGOs are also working in this direction.
The State Governments havs aiso got a survey and the
States are taking action. | have written to all the States to
800 that this is enforced. Whenever there is a complaint,
definitely we will be taking action.
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[Transiation)

SHRI RAVI' PRAKASH VERMA: Mr. Speaker, Sir, |
would like to extend my thanks particularly to Adsul Saheb
that he has put such an important question and would like
to thank you also for providing me an opportunity to speak.
The children were considered a very important national
resource in this very Pariiament in the year 1975. A law to
this effect was passed in the year 1886 but it took 13
years for its implementation. This notification was issued
in the year 2008. it took 20 years to issue this notification
when chiidren are considerad a very important resource. A
large number of children are working. The number of
chiidren engaged in work is equal to number of un-
employed people in the country. These children are in
need of special protection. As an honble Member was
saying earlier that

[English]
They are chiidren in distress.
[Translation]

That is why they have to.work. He should take
immediate action without delay. | do not wish to talk about
the time frame because already a very long period has
elapsed. | would like to know whether he is taking any
measures to give protection, education to children in order
to make them good human beings?

[English]

SHR! OSCAR FERNANDES: S8ir, the scheme is
already in place. As | have toid you, we have aiready
covered about 250 Districts and we will be covering other
States as well.

MR. SPEAKER: Specific question please.
[Translation]

SHRI PRABHUNATH SINGH: Mr. Spoaker, Sir, | want
to ask a specific question,

[English]
MR. SPEAKER: Always specific.
[Transiation]

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the*
hon'ble Minister is giving the same reply to every question
and stating that he is implementing this scheme in hundred
fifty to two hundred districts.

to Questions 22

(4
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MR. SPEAKER: He is stating the facts and the facts
will prevail.

SHRI PRABHUNATH SINGH: Mr. Speaker, we should
get to the root of the problem which he is evading. Children
are engaged in work not because they are in search of it
but because their parsnts want it. On the one hand they
are oppressed with the burden of debt taken from a rich
money lender of the village and on the other hand they
are compelled to work owing to the family pressure. The
‘Government are formulating a scheme for the education
and rehabilitation of children, However, there are parents
who are blind of both eyes and are not in a position to
work. | would like to know from the Govemment whether
or not they are taking any measure in respect of children
whose parents are dependent on them? The Hon'ble
Minister should give the reply in 'Yes' or ‘No'.

[English]

SHRI OSCAR FERNANDES: This is the main issue
which we have taken up. Sir, you would note that Self-
Help Groups are organized in various places. Sarva
Shiksha Abhiyan is our programme which brings children
fo the mainstream and to give them education and mid-
day meals. We are also having the Rural Employment
Guarantee Scheme. Our Schemes are directed to provide
help to the families who live below the poverty line.

MR. SPEAKER: Mr. Minister, you take suggestions
from hin.

SHRI OSCAR FERNANDES: Yes, Sir.

PROF. BASUDEB BARMAN: in regard to the replies
given to the portions (g) and (h) of Question No.63, |
would request the hon. Minister to enlighten us with the
findings of the Central Monitoring Committee of Ministry of
Labour and Employment.

SHRI OSCAR FERNANDES: A large number of cases
have been reported. We are trying to provide financial
assistance to the families also. We have registered cases
against the employers who were found guilty. They were
given punishment also. Hence, | would say that all the
measures are being taken to provide help to the children.

MR. SPEAKER: Shrimati Ranjeet Ranjan, | am giving
you the opportunity as this matter is concerning the
children.

[Translation]

SHRIMATI RANJEET RANJAN: Through you, | would
like to add one thing that we are seeking to ban child
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labour. There is a very touching reference in this reqard
particularly when one finds beggars hoiding new horn
babies or ‘infants’ at traffic red lights of any city. | have
seen and even *zard it that they hire these infante on
daily basis and pay Rs. 100 or 50 to their mothers. Those
children who are speechless are made to suffer in
scorching heat and talms is asked in their names. What
action is being taken by him in this matter?

[English]

SHRI OSCAR FERNANDES: | think, this matter comes
under the Ministry of Child and Women Welfare. This can
be directed to the concerned Ministry.

[Translation)]

SHRIMATI RANJEET RANJAN: They are also
working.

[English]

MR. SPEAKER: | am requesting the hon. Minister to
inform the hon. Minister for Child and Women Welfare and
give you the response.

| compliment you for raising this issue. But it is not
quite appropriate to ask this question. However, it is a
serious matter.

[Translation)

SHRIMAT! RANJEET RANJAN: This is also a kind of
labour.

SHRI KIREN RIJIJU: My question is regarding
imposing ban on child labour. Shrimati Ranjeet Ranjan
has asked question related to it. | would like to submit that
all the child labourers we find in cities, they have gangs.

[English]
There is a racket. So also mafia
[Translation]

They tarnish the image of the country. | have seen
that no concrete action has been taken by the Government.
What action is proposed to be taken by the Government to
eradicate such nefarious activity and punigh the persons
involved in it.

[English]
MR. SPEAKER: Similar answer!
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Agricultural Production Affected due to
Drought and Floods
+
*84. SHR!I RUPCHAND MURMU:
SHRI RAYAPATI SAMBASIVA RAO:
Will the Minister of AGRICULTURE be pleased to
siate:
(a)  whether agricultural production has decreased
due to delayed monsoon, excessive floods and drought in
various States of the country;

(b) if so, the loss of crops on this account during
the last three years, State-wise;

(c) the steps taken/proposed to be taken by the
Government to compensate the farmers suffering losses
as a result thereof;

(d)  whether targets fixed for agriculture in the Tenth
Five Year Plan have been achieved;

(e) if so, the details thereof;

()] whether the Planning Commission had
suggested some reforms for this sector;

(g) if so, the details thereof alongwith the action
taken thereon;

(h)  whether some decisions have aiso been taken
in this regard in the Conference of the Agricuiture Ministers
in the recent past; and

(0] if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) to (i): A statement is
laid on the Table of the House.

Statement

(a) and (b) Agricultural production is generally affected
by delayed monsoon/raintall, excessive floods and drought.
State wise position relating to southwest monsoon (June-
September) rainfall vis-a-vis normal rainfall, along with
production of kharif cereals, pulses, oilseeds, Jute & mesta,
Sugarcane and cotton for the fast tiwee years is given in
the Annexure-| enclosed.

(c) Financial assistance in the wake of natural
calamities is provided to the affected States under two
schemes viz. Calamity Rellef Fund (CRF) and National
Calamity Contingency Fund (NCCF). Based on the
recommandations of the Finance Commission, each State
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is required to open a CRF Account and is allocated certain
amounts as per the award of the Finance Commission.
The corpus of Calamity Relief Fund (CRF) is contributed
by the Govemment of India and the State Governments in
the ratio of 75:25. The central contribution is released to
the States in two equal instaiments; first in June and the
second in December. The State Level Commitiee headed
by Chief Secretary of the concerned State is fully
empowered to operate the CRF, in accordance with terms
and norms approved by the Govermnment of India. The
extant norms, inter-alia, provide assistance to the affected
farmers in the form of agriculture input subsidy for damage
of crops due to natural calamities. Additional financial
assistance is provided in the wake of a calamity of a
severe nature from NCCF. Besides, the farmers are also
compensated for the ioss in production through National
Agriculture Insurance Scheme.

Reserve Bank of India has also issued standing
guidelines to the banks for providing relief to the farmers
in the areas affected by natural calamities. These guidelines
have been issued to enable the banks to take uniform and
concerted action expeditiously, particularly to provide the
financial assistance to the farmers affected by natural
calamities.

(d) and (e) Tenth Five Year Plan had targeted a
growth rate of 4% in the Gross Domestic Product (GDP) of
Agriculture and Allied sectors, which was revised 10 2.2%
during the Mid Term Appraisal of the Tenth Plan. The
actual performance in the first 4 years of the Tenth Plan is
given below:

Growth of Agriculture and Allied sectors GOP
at factors cost (at 1999-00 prices)

(Figures in percentages)

Agriculture, Foresiry & Fishing

sectors GDP
2002-03 (-) 6.9
2003-04 10.0
2004-05 0.7
2005-06 3.9
Four Year's Average growth 1.9
Tenth Plan original 4.0
Revised during Mid Term Appraisal 2.2

of the Tenth Plan
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The information giving the targets and production of
various crops during Tenth Five Year Plan is given in the
Annexure-ll enclosed.

() and (g) To enhance the agricultural productivity,
the Mid Term Appraisal of the Tenth Five Year Plan
prepared by the Planning Commission has suggested to
inorease public investment in agriculture and imrigation; to
carry forward essential reforms 10 conserve water and
soif, check degradation of natural resources and to
rejuvenate support systems like extension and oredit and
the delivery systems of inputs such as seeds, fertilizers
otc. and make agricultural research more responsive to
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the needs of the agriculture sector. The Government of
India has Initiated several schemes to implement these
reforms.

(h) and (i) A conterence of State Agriculture Ministers
was held in December, 2004 wherein initjatives related,
inter-alia, to National Horticuiture Mission, Micro Irrigation,
Dryland Farming and National Mission on Bamboo were
discussed. in pursuance of the deliberations, while National
Horticulture Mission and Micro Irrigation schemes are
already under implementation, the setting up of National
Rainfed Area Authority and Bamboo Mission have also
been approved.

Annexure-l
_ Agricultural Production Affected Due to Drought and Floods

States/Year Rm(hW)L Kharif Production (in ‘000 tonnes)
Normal Actual %of Rice Coarse Total Kh. Oliseeds Puises Jute & Sugarcane Cotton®
. Normal Cereals Cereals Mesta*
1 2 3 4 5 6 7 8 9 10 1" 12
Andhra Pradesh
2004 503 83 6393 1655 8048 1597 378 458 15739 2190
2005 608 732 120 6376 2571 8947 1311 467 457 17480 2181
2006 620 102 8723 1723 8446 941 292 492 18353 1578
Assam
2004 1434 1437 100 2861 18 2879 13 5 435 884 1
2005 1434 1255 88 2828 19 2847 14 5 609 787 1
2008 1434 1103 n 2305 16 2321 15 12 605 960 1
Bihar
2004 1048 934 89 2308 439 2745 8 81 1180 4112 0
2005 1048 819 78 3239 . 438 3877 (-} 83 1492 4346 0
2006 1039 910 88 3488 516 4004 5 91 1321 4249 0
Chhattisgarh
2004 1208 1027 85 4383 188 4569 88 82 2 16 1
2005 1206 1081 90 5012 156 5188 92 78 3 30 0
2006 1206 1078 89 3566 143 3709 63 97 3 32 0
Gujarat
2004 678 681 100 1154 1662 2818 247 379 0 14570 4725
2005 678 960 142 1331 1776 3107 3838 420 0 14580 ' 7380
2006 678 1028 181 1679 1027 2106 2271 313 0 14000 6500
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1 2 3 4 5 6 7 8 9 10 1 12

Haryana

2004 462 356 7 3023 815 3838 3 45 0 8060 2075

2005 462 471 102 3210 737 3947 8 40 0 8180 1499

2006 482 281 61 ‘3025 1012 4037 12 88 0 9780 1663
Himachal Pradesh

2004 774 421 54 122 746 868 2 8 0 62 0

2005 774 708 92 109 638 747 2 8 0 a3 0

2006 774 593 77 114 564 678 3 10 0 38 0
Jammu and Kashmir

2004 514 387 75 492 507 999 3 13 0 1 0

2005 514 450 88 518 505 1023 3 12 0 0 0

2008 514 679 132 . 200 828 1028 3 20 0 0 0
Jharkhand

2004 1105 890 81 1857 305 1962 3 18 ] 142 0

2005 1105 716 .66 1558 244 1802 20 119 6 142 0

2006 1093 1209 m 1918 380 2298 )] 135 5 142 0
Karnataka

2004 835 73 9 2491 4875 7366 1082 512 3 14276 688

2005 835 950 114 3557 4993 8550 1007 810 3 16203 480

2008 835 781 94 3013 2493 5508 625 429 5 16203 335
Konll

2004 2206 1728 78 577 1 578 2 0 0 283 4

2005 2143 2245 05 543 0. 543 1 0 0 430 8

2006 2143 2021 94 213 4 217 2 2 0 212 5
Madhya Pradesh

2004 989 814 82 1169 2224 3383 4071 496 1 2148 626

2005 959 1003 101 1856 2700 4356 4818 428 1 2425 745

2006 989 983 100 1287 1784 3071 4128 475 2 1772 k79
Maharashtra .

2004 1008 941 94 09 3717 5815 2351 1173 38 20475 2038

2005 1006 1227 122 2047 4152 6499 3051 1025 38 36197 3626

2008 1005 1215 121 2647 §j27 8774 3312 1235 34 57059 4145
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1 2 3 4 5 ] 7 8 9 10 1 12
Orissa
2004 1160 1047 90 8884 161 6045 84 178 146 8680 "1
2005 1160 1158 100 6158 157. 6313 s 187 122 1078 145
2008 1165 1550 133 7395 127 522 58 158 138 843 74
Punjab
2004 278 85 10437 430 10887 ] §170 2087
2005 802 404 ‘02 10188 400 10802 7 1] 4860 2395
2008 02 4% 87 9800 431 09931 0 25 S700 2544
Rajasthan
2004 “s 38 80 150 4g88 1868 500 2n
2008 418 e 90 153 3689 1848 356 483 880
2008 418 487 "7 201 6352 5553 961 727 300
Tamil Nadu
2004 318 348 109 4516 651 5167 539 83 1 23398 195
2005 316 204 93 5438 826 6284 703 81 38035 213
2008 31e 248 78 4083 10 5403 888 19 23051 n
2004 n 9550 2680 12230 101 14 118715 S
2005 858 725 85 11130 2579 13700 120 638 128473
2008 8%8 808 70 11728 2734 14487 14 628 121428
Uttaranchal
2004 1223 1400 14 26 878 o 4 0 6441
2005 1223 13 100 564 308 880 18 21 . 6194
2008 1223 955 78 580 319 809 21 2 0800
West Bengal
2004 1334 1341 101 10628 114 10742 132 M 7838 1033
2005 1334 1167 87 10484 100 10664 137 38 7544 1100
2008 1334 1421 107 10130 132 10282 8 S 80 1380
Others
2004 (1) M 202 74 3 o0 426 L 1]
2005 1637 83 10 N M ™ ‘308 42
2008 1740 o 200 81 3 ™ 6352 “44
Al india
2004 863 781 67 72230 263682 98862 14140 4717 10272 237088 18428
2005 893 amn 98 76030 26004 108033 16838 4663 10747 278387 19572
2008 892 887 9 75739 24517 100280 13230 4087 10027 203404 18141

Note : * Thousand bales of 170 Kgs. each

** Thousand Bales of 180 Kg. each
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Annexure-il
Targets and Achievements of Production of major crops during 2002-03 to 2006-07 (Millon Tonnes)

Crop 2002-03 2003-04 2004-05 2005-06 2006-07 (Kharif only)

Targets Achieve- Targets Achleve Targets Achieve Targets  Achieve Targets Achieve

ments ments ments ments* ments$

1 2 3 4 5 6 7 8 9 10 1
Rice 93.00 71.82 93.00 88.53 93.50 83.13 87.80 91.04 80.78 75.74
Wheat 78.00 65.76 78.00 7218 79.50 68.64 75.53 80.48 -
Coarse Cereals 33.00 26.07 34.00 37.60 36.80 33.46 38.52 34.67 28.69 24.51
Pulses 16.00 11.13 15.00 14.91 15.30 13.13 . 15.18 13.11 5.78 4.97
Foodgrains 220.00 174.77  220.00 213.19  225.10 198.36 215.00 208.30 115.25 105.22
Ollsseds 27.00 14.84 24.70 25.19 26.20 24.35 26.58 27.73 18.12 13.24
Sugarcane 320.00 287.38  320.00 233.86  270.00 237.09 237.50 278.39 270.00 283.40
Cotton # 15.00 8.62 15.00 1025 15.00 18.43 16.50 19.57 18.50 18.14
Jute & Mesta @ 12.00 11.28 12.00 1.17 11.80 10.27 11.28 10.75 11.28 10.93

# Million Bales of 170 kg. each
@ Million Bales of 180 kg each
* Advance Estimates as on 15 07 2008

$ Advance Estimates as on 15.09 2008
[Translation)

SHRI RUPCHAND MURMU: Mr. Speaker, Sir, the
agricultural sector of the country is facing crisis due to
severe drought, floods and delayed monsoon. Many
farmers have committed suicide due to that crisis. The
people of the country are raising the slogan - ‘save the
farmer, save agriculture, save the country.’ | would like to
ask the Government as to what kind of steps are going to
be taken by them to save the farmers, agriculture and the
country?

[English]

MR. SPEAKER: It is not a matter to be raised in
Question Hour. What will you do it the Minister says that
all steps have been taken?

SHRI SHARAD PAWAR: Sir, he main Question
relates to decreased production due to delayed monsoon,
excessive floods and drought and | have given detailed
State-wise information about the total damage, total target
and individual position. Secondly, the Govemment of india
has also taken a number of steps. We have the provision
of Calamity Relief Fund and the National Calamity
Contingency Fund. Based on the recommendations of the
Finance Commission, each State is required to open a

CRF Account and is allocated a certain amount : s per the
award of the Finance Commission. If the hon. Member see
the information for the last three years, because of flood,
drought and various other calamities the financial supposi
has been provided by the Government to various Slates
from NCCF. In the year 2004-05, the assistance provided
was Rs.2560.99 crore, 2005-06, Rs.3000 crore and in
2006-07, it was Rs. 1962 crore.

In addition, there are a number of other schemes like
the National Insurance Scheme and some of the reforms
suggested by the Planning Commission. The Government
of India has already taken steps in this regard, like the
Integrated Cereal Development Programme for Wheat, a
similar programmes for rice-based cropping, coarse grains
cropping, sugarcane based cropping and so on. Like that,
a number of actions have been taken by the Government
with regard to cotton and sugarcane also and financial
support has been provided. Recently, certain new initiatives
have been taken by the Government of Iindia, like, the
National Horticulture Mission, Micro Irrigation Mission,
Bamboo Mission, etc. An important decision has also been
taken recently with regard to se.ting up of the National
Rainfed Area Authority. Basically, the job of the Authority is
to prepare a perspective plan outlining national strategy
and roadmap for the holistic and sustainable development
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of the rainfed farming area. Sixty per cent of our agriculture
is dependent on erratic monsoon. Therefore, unless and
until we give the topmost priority to those types of farming
or those types of farmers we will not be able to resoive the
issue. That is the reason we want to give more weightage
to this programme.

MR. SPEAKER: Shri Murmu, please put a specific
question.

[Transiation]

SHRI RUPCHAND MURMU: Sir, Swaminathan
Committee is related to agriculture sector. The Government
might have received the report of the said committee. We
want a discussion on that report during the current session
itself. Are the Government prepared to hold a discussion
on the report in the current session, if not, the reasons
therefor?

[English]

SHRI SHARAD PAWAR: The Government of india
has received Swaminathan Committee's detailed Report.
In total, there are five reports which we have received.
The recommendations of Swaminathan Committee Report
have been circulated to various Ministries and we are
obtaining their comments. Some time, in the month of
December, | would like to call a meeting of the State
Agriculture Ministers and would like to put Swaminathan
Committee's racommendations before it. We will take the
final recommendations in that meeting and ultimsdely the
Government will take a final view on it. If the august
House wishes to discuss the recommendations of
Swaminathan Committee in this Session, | would be happy
to accept this proposal.

[Translation]

SHRI JYOTIRADITYA M. SCINDIA: Mr. Speaker, Sir,
65 percent of the population of our country depend on
agriculture sector for their livelihood. The growth of GDP
in our country has been 8%, but the corresponding figure
in the agricultural sector for the last four years has been
only 1.9%. | am glad to note that since the UPA Government
came into power, around 4% growth has been recorded in
the agricultural sector last year. The question which | want
to ask is that during the last budget session, the
Government had taken a historic decision to provide loans
at the interes* rate of 7 percent to marginal and small
farmers. Today in our country 80% of the farmers are
marginal farmers, the real problem being faced by them is
that they are provided loans at high rates. | would like to
state that the Government of Madhya Pradesh has not yet
implemented this decision. | would like to ask what kind ot
steps are being taken against the States which haven"
acted on this decision. This is what | would like to ask.
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SHRI GANESH SINGH: Mr. Speaker, Sir, the
implementation of this decision has been started.
...(Interruptions) '

SHR! JYOTIRADITYA M. SCINDIA: Mr. Speaker, Sir,
implementation of the said decision has already started
only two months back. For the last 8 months farmers had
been repaying the loans at 15% rate of interest. | would
like to say this. ...(Interruptions)

[English]

MR. SPEAKER: Let us not be too sensitive. All State
Govemments are entitled to full respect. They are doing
their job in their own spheres and whatever the Central
Government can do, they have to say.

SHRI SHARAD PAWAR: In the last Budget Speech,
the hon. Finance Minister made an announcement that up
to Rs.3 lakh, crop loan will be provided to the farmers at a
seven per cent rate of interest. This crop loan will be
provided by the commercial banks, RRBs and the
cooperative banks. On the crop loan which has been
provided by the commercial banks and the regional banks,
they are charging seven per cent rate of interest throughout
India. There was a complaint from the cooperative banks
that unless and until the Government of India take the
responsibility of subvention to the cooperative banks, they
will not be able to implement it. | had called a meeting of
all the Chief Ministers which was attended by the Chief
Ministers of Madhya Pradesh, Rajasthan, Maharashtra and
a number of other Chief Ministers. They gave a proposal
that they have no objection to the implementation of the
scheme but the responsibility for the losses to the
cooperative banks has to be taken by somebody. About 15
days back, the Union Cabinet has decided to take that
responsibility and we are going to provide subvention up-
to two per cent.{o the cooperative banks also. That is why,
those cooperative banks which provided money to village
agricultural cooperative societies, now they would be able
to provide money at seven per cent rate of interest. Their
losses have been accepted by the Government of India.

SHRI ANANTH KUMAR: Due to the existing CRF
guidelines, whatever relief the flood and drought affected
farmers are getting is a pittance. Therefore, there have
been umpteen demands from the Opposition benches that
the CRF guidelines should be revised so that there is an
upward revision in the relief they get. Therefore, one year
back, the preseit UPA Government constituted a Group of
Ministers inciuding the Finance Minister, the Home Minister
and the hon. Minister of Agriculture. | want to know how
many meetings of this Group of Ministers halve taken place
and whether they are going to revise the CRF guidelines,
if s0, by what time frame?
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SHRI SHARAD PAWAR: This particular proposal was
discussed in the Group of Ministers. The Group of Ministers
has come to a final conclusion and certain decisions have
been taken. | would collect all this information. | have no
problem in putting all this information on the Table of the
House.

SHRI ANANTH KUMAR: Sir, my question was whether
there will be upward revision or not.

SHRI SHARAD PAWAR: We have accepted that
suggestion of revision. Revision has been made and
whatever revision has been made, | am ready to fumnigh
the information to the House.

SHRI GURUDAS DASGUPTA: Sir, | am basing my

supplementary on irrigation. It involves flood and drought.

Drought is affecting agriculture because there is extreme
lack of irrigation in the country. | would like to know from
the hon. Minister, in view of the persistent drought in the
country, what steps the Government is taking to augment
the area of imigation? Also, whether it is true that 400
projects are lying. ...(/nterruptions)

MR. SPEAKER: It does not come under the purview
of this question. He is not the Irrigation Minister.

SHRI GURUDAS DASGUPTA: Sir, | am asking, what
steps the Government is taking to tackie drought and
because of that what steps they have taken for irrigation?

SHRI SHARAD PAWAR: Generally, most of these
irrigation projects. ...(Interruptions)

SHRI PRAKASH PARANJPE: This problem of
imigation could be solved if the rivers are connected.
...(Interruptions)

MR. SPEAKER: | am sorry this is not going on record.

(Interruptions)...”

SHRI SHARAD PAWAR: Sir, the responsibility to
provide Budgetary support to the irrigation projects is
vested with the State Governments. ...(Interruptions)

MR. SPEAKER: It is nice to have a lively House, but
not in this manner.

SHRI SHARAD PAWAR: There are many State
Governments who are taking effective steps and are
providing more Budgetary support for their respective
Irrigation Departments to complete these projects. The
Government of india has introduced a new scheme, called
the AIDP, that is, those projects which are incompiete for

* Not recorded
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many years, the Government India is ready to provide a
Budgetary support to expedite the work of those schemes
and whenever we get a proposal from the State
Govemments, the Ministry of Water Resources provide
money to the State and with that money there is a progress
in certain States. But that is not enough. It is because in
the last five to seven years the total Budgetary provigions
for the irrigation projects were only to the tune of 0.35 per
cent of the total Plan. This issue has been seriously taken
by the Government of India. Under the Bharat Nirman it
was decided to provide substantial financial support to
complete the incomplete projects and support the States.

However, | entirely agree with the hon. Member that
since 60 per cent of our agricuiture is totally dependent on
erratic monsoon and unless and until we are able to make
a provision for permanent water sources, farmers will not
be able to resoive the basic problem of food security in
the country. Therefore, we would like to accord the topmost
priority for irrigation projects.

MR. SPEAKER: The next Question is very important.
Let us go to the next.

[Transiation]

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker,
Sir, the Central Government have declared 7 pe¢ roent rate
of interest for the bank loans taken by the f:rmers for
agricultural purposes but | can say with full conviciicn that
the rate of interest of bank loans taken by the farmers is
not 7 percent instead the rate of interest is 14-15%. My
question to the hon'ble Minister is that when a declaration
has been made in the budget six months ago about the
rate of interest to be 7% on the bank loans taken by the
farmers, why is that this decision has not been implemented
till date? Besides, half the relief given to the farmers at the
time of losses due to floods and drought from the National
Disaster Fund is in the form of cash but the other half of
the relief package consists of bread and rice flakes which
never reaches the needy people. Mr. Speaker, Sir, will the
Government issue directions to ensure new bank rates in
Bihar?. ...(Interruptions)

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir,
please allow a half an hour discussion on this issue.

MR. SPEAKER: Arent you aware that for half an
hour discussion there are certain rules to follow. Please

follow the procedurs.

[English]
SHRI SHARAD PAWAR: Sir, the 7 per cent up to
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Rs. 3,00,000 crop loan scheme is applicable throughout
India. On the issue that has been raised by the hon.
Member | would like to submit that if this is not being
implemented in the State of Bihar, then it is a very serious
matter. We would go into the details and we would see
that the entire execution of the scheme is done in the
State of Bihar as well. Those who ara not implementing
the scheme, appropriate action will be taken against them.

MR. SPEAKER: Q. No. 65 — Shri Hannan Mollah.
Suicide by Farmers

*65. §HRI HANNAN MOLLAH:
SHRI ABU AYES MONDAL.:

Wit the Minister of AGRICULTURE be pleased to
state:

(@) the details of relief provided or proposed to
be provided to the farmers in the suicide prone districts of
the country under the special rehabilitation package, State-
wise;

(b)  whether the incidents of suicide by farmers
have continued despite the declaration of the relief
package:

(c) it 8o, the details of such cases reported, State-
wise;

(d) whether any study to assess the reasons for
the same has been conducted,

(e) if so, the details thereof;

) whether the Govemment proposes to consti-
tute a National Commission study group to make a
comprehensive study on the problems of farmers and
suggest measures for their redressal; and

() if so, the details theraof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRt SHARAD PAWAR): (a) to (g): A statement
is laid on the Table of the House.

Statement

(a) The Government of india has recently appro-
ved a rehabilitation package for mitigating distress of
isriners in 31 suicide prone Districts in the four States of
Andhra Pradesh, Maharashtra, Kamataka and erala. The
package aims at establishing a sustainable and viable
tarming and livelihood support system through debt reliet
to tarmers, improved supply of institutional credit, crop
centric approach to agriculture, assured irrigation facllities,
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watershed management, better extension and farming
support services, and subsidiary income opportunities
through horticulture, livestock, dairying, fisheries, etc. The
Package involves a total amount of Rs. 16978.69 crore.
The State-wise break-up is as under:

Andhra Pradesh - Rs.9650.55 crore
Kamataka - Rs.2689.64 crore
Kerala - Rs.765. 24 crore
Mahaé'ashtrn - Rs.3873.26 crore

(b) to (e) The rehabilitation package was announced
in respect of the six districts of the Vidarbha region of
Maharashtra on 1st July, 2006. in'respect of the other 25
districts in the States of Andhra Pradesh, Karnataka and
Kerala; the package was approved on 20th September,
2006. The totai number of suicide by farmers in the six
districts of the Vidarbha region from July to October, 2008,
as repgrted by the State Government (as per the report of
Divisiohal Commissioner, Amravati) is 542. The details of
suicidel by farmers in respect of the other 25 districts after
the detlaration of the package, are being obtained and
will be laid on the Table of the House. The emerging trend
in respect of Maharashtra indicates that number of suicide
by farmers due to agriculture related causes is on decline.
In respect of the remaining states, it is too early to assess
its impact at ground level as the package has recently
been approved for implementation.

(fy and (g) There is no such proposal under
consideration of the Government.

MR. SPEAKER: | have taken up this Question at
least to have it on record.

Now Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
Rise in Prices
[English)

*66. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI EKNATH MAHADEO GAIKWAD:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the prices of essential commodities
including sugar, edible oil, cereals and vegetables
continue to spiral despite the eftorts made by the
Government to contirol prices leading to a huge gap in the
rate of growth in price and per capita income;
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(b) it so, the details thereo! and the reasons
therefor;

(c) whether the Government proposes to give
more powers to the Pricing Regulatory Authority and invoke
the provisions of Essential Commodities Act, 1955 to
improve avaliability of essential commodities and control

its prices;
(d) if so, the details thereof; and

(e) the other remedial steps being taken by the
Government in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) and (b) The prices
of certain essential commodities such as wheat, pulses,
sugar and edible oils have registered an upward trend
over the past few months. The main reasons for rise in
prices are shortfall in domestic supplies relative to demand
and hardening of international prices. However, prices of
sugar, tur dal and gram dal have declined over the past
one month at several centres.

(c) and (d) The Government has invoked the
provisions of the Essential Commodities Act in August,
2006 enabling fixing of stock limits and licensing
requirements in respect of wheat and pulses

() Govemment have aiready iakon several steps
for checking the rise in prices of essential commodities.
Some of the important steps taken are given below:-

(i) State Trading Corporation has already contracted for
import of 55 lakh tonnes of wheat to supplement
domestic avalilability, of which 22.65 lakh tonnes of
wheat have been received by FCI till 21.11.08.

(ii) Private trade has been permitted to import wheat at
zero duty from Sth September, 2006 as against the
normal applicable duty of 50 per cent. The customs
duty was earlier reduced to 5 per cent on June 27,
2006.

(lil) Customs duty on import of puises was reduced to
zero on June 8, 2006 and a ban was imposed on
export of pulses with effect from June 27, 20086.

(iv) Import of sugar was permitted at zero duty and ite
export was banned till the end of the current financial
year with effect from June 22, 2006.

Drug Prices

*67. SHRI MOHAN RAWALE:
SHRI RANEN BARMAN:
Will the Minigter of CHEMICALS AND FERTILIZERS
be pleased to state:
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(a) whether the Government has recently released
the first list of some generic drugs whose prices have
been reduced;

(b) if so, the detalils thereof including the range of
reduction in price levels of such drugs;

(c) the steps taken by the Government to keep a
check on drug prices;

(d) whether the Govemment has finalised the
National Pharmacsutical Policy;

(e) if so, the details and the salient features
thereof; and

U] the time by which the new policy is likely to
be announced?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN):
(a) to (f) Pharma companies have agreed to voluntarily
restrict the trade margins for generic medicines to 15% for
wholesalers and 35% for retallers. A compilation of the list
of 886 such maedicines, whose prices have been voluntarily
reduced by 11 companies as a result of this cap on trade
margins has been brought out. The list is available on this
Department's website www.chemicais.gov.in. Coples of
the list have also been placed in the Parliament Library. It
covers formulations in all dosage forms such as tablets,
capsules and syrups, etc. which find usage in the treatment
of a large number of diseases. The medicines covered are
anti diabetics, antibiotics, cough syrups, painkillers as well
as those used during the surgical operations, for the cure
of the infectious diseases and for the treatment of
hypertension etc. The voluntary reduction in prices of these
medicines ranges between 0.26% and 74.53%.

The drug policies of the Government as amended
from time to time are directed towards making available
quality drugs at reasonable prices to the consumers in the
country.

A Draft Cabinet Note on National Pharmaceutical
Policy, 2008 is under finalisation. Some of the salient
features include strengthening of Drug Regulatory System,
(by Health Department), strengthening of patent office
infrastructure, (by Department of Industrial Policy and
Promotion), focus on Research and Development —
Process Development, Drug Discovery, Drug Development
and Clinical Trials, Human Resources Development in
Pharmaceutical Sciences through more institutes like
Nationai Institute of Pharmaceutical Education and
Research (NIPER), rationalisation of Excise duty on
Pharmaceuticals, streamiining system of bulk procurement
of drugs by Government, promotion of generic drugs, the
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poor especially BPL families; schemes of interest subsidy
for implementation of Schedule M of Drugs and Cosmetics
Rules, 1945 for Good ‘Manutacturing Practices, scheme
for settiement of old dues under Drugs (Prices Control)
Order, 1979, re-structuring of National Pharmaceutical
Pricing Authority (NPPA), price control to be applied to the
specific drugs as listed under National List of Essential
Medicine, 2003. There are several other features in the
proposed policy aimed at benefiting the common man.
The proposed draft policy also includes special schemes
for Below Poverty Line people. After the finalisation, the
draft policy would be placed before the Cabinet for
approval. No specific time frame can be mentioned about
the announcement of the policy.

Drought Affected States

*68. SHR! NAVEEN JINDAL:
SHRI GANESH SINGH:
Will the Minister of AGRICULTURE be pleased to
state:

(a) whether certain parts of the country are
currently in the grip of drought;

(b) it so, the delails thereof, State-wise;

(c) the extent of loss suffered by each State as a
result thereof during the current year;

(d) the States visited by the Central teams to
assess the situation with the findings thereof;

(e) the assistance and foodgrains sought, State-
wise; and

U] the actual amount released and foodgrains
provided to overcome the problem as on date, State-
wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWARY): (a) to (f): This year, in
view of deficient rainfall in part of the country during South-
West Monsoon (June-September) period, preliminary
reports were received from the Governments of Assam,
Bihar, Karnataka and Nagaland intimating emerging
drought/drought-like situation of varying magnitude.
Reports of drought/drought-like situation in parts of
Arunachal Pradesh and West Bengal were also received.
Senior Officers from the Department visited Assam,
Nagaland and West Bengal for preliminary assessment of
the situation. However, till date the Governments of Assam,
Karnataka and West Bengal have formally declared parts
of their respective States as facing drought situation, as
indicated below:
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Assam - 22 districts
Karnataka . 128 taluks
West Bengal - 6 districts

The primary responsibility for taking necessary
measures in the wake of natural talamities (including
drought) is that of the State Governments concemed. There
is ready availability of funds with the State Governments
under Calamity Relief Fund (CRF) for taking necessary
measures. The Centre and State Governments contribute
to this Fund in the ratio of 3:1. The Central share is
released in 2 half-yearly instaiments. Need for providing
additional assistance from the National Calamity
Contingency Fund (NCCF) in the case of calamities of
severe nature, where the funds avallable in the State's
CRF are found to be inadequate to tackle the situation, is
considered on receipt of a Memorandum from the State
Governments, as per the prescribed procedure.

So far, Memorandum seeking central assistance in
the wake of drought has been received from the
Government of Kamataka only. The State Government has
sought financial assistance of Rs. 1262.95 crores from
NCCF and release of 5.74 lakh MTs of food grains for
undertaking relief employment programmes. An Inter-
Ministerial Central Team visited the drought affected areas
of the State from 8th to 11 November, 2006 for an on-the
spot assessment of the situation. Further action in this
regard will be taken as per the existing procedure. As an
interim ad-hoc measure, 50,000 MTs of rice has been
allocated to Karmnataka, under the special component of
Sampooma Grameen Rozgar Yojana (SGRY) scheme, for
taking up relief employment works in the affected areas.

No other State has so far submitted any Memo-
randum/request for financial assistance or for allocation of
food grains, for the current drought.

[Translation]

Revenue Generation by
DD/AIR

*68. SHRI AVTAR SINGH BHADANA: Wili the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether Doordarshan (DD) and Akashvani
despite having strong networks have not been able to
generate the targeted revenue for the last several years;

(b) if so, the details thereof and the reasons
therefore; and
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(¢) the remedial steps being taken in this regards?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) Doordarshan and
All India Radio have a wide network but primarily they
maintain the character of a Public Service Broadcaster.
Both AIR and Doordarshan have to inform, educate and
entertain the masses across the length and breadth of the
country. Their first and foremost priority always remains to
enrich the quality of life of the masses through the
broadcasts and commercial revenue Is secondary. Prasai
Bharati have informed that Doordarshan has exceeded its
target in the last three financial years and the commercial
revenue earned by the AIR has doubled during the last
four financial years despite there being no hike in its tariff
rate. AIR has exceeded its target of revenue earings in
the last ihree financial years except for the year 2004-05.
During the financial year 2005-06, AIR achieved an all
time record of Rs.268.83 crores.

A comparative chart of target and revenue earmned by
Doordarshan and AIR during the last three financial years
is given in the enclosed statement.

(b) and (c) Do not arise.
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Statement
(Rupees in Crores)

Year Target Revenue Target Revenue
chartof eamed chart of earned

AR by AIR Doordarshan by Door-

darshan
2003-04 126 141.04 525 §30.23
2004-05 251.15 156.67 625 665.27
2005-06 237.18 268.83 600 946.96

[English]
Ganga Action Plan

*70. SHRI NIKHIL KUMAR:
SHRI RAMDAS ATHAWALE:
Will the Minister ot ENVIRONMENT AND FORESTS
be pleased to state:

(a)  whether water of Ganga is more polluted today
than in 1985 when the Ganga Action Plan was conceived
first;

(b) if so, whether even after spending Rs.1000
crore, the quality of water in this river has worsened;

o Questions 48

Y
{c) if 80, the reasons therefore;

(d) whether the Hon'ble Supreme Court has
criticised the Centre as well as the concerned States for
not taking enough steps even after utilizing a huge amount
of money from the public exchequer; and

(e) it so, the remedial steps taken or being taken
by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No, Sir.

(b)  No, Sir.
(c)  Does not arise.

(d) The Hon'ble Supreme Court during its hearing
of a Public Interest Litigation case has recently asked the
Central Government as well as the concerned States to
file a status report regarding Ganga Action Plan (GAP).

(e) To control the poliution of the river Ganga,
Ministry has taken several steps, which include works of
installation of Sewage Treatment Plants, Interception and
Diversion of Sewerage, Low Cost Sanitation, Improved
Wood Based Crematoria, River Front Development etc.
Under the Ganga Action Pian, 639 schemes of poliution
abatement have been completed leading to the creation
of an additional sewage treatment capacity of 1693 million
liter per day (mid). Further, to tackle the uncovered
pollution load in the river, the Government has Master
Plans and Feasibility Studies for the sewerage and non-
sewerage components for four towns, namely, Kanpur,
Lucknow, Allahabad & Varanasi through a Development
Study relating to the "Water Quality Management Plan for
Ganga" conducted by the Japan International Cooperation
Agency (JICA). In this regard, a loan agreement with the
Japan Bank for International cooperation- (JBIC) has
already been signed for implementation of the potlution
abatement works in Ganga at Varanasi. Assistance has
also been sought from the above agency for similar projects
at Allahabad, Lucknow and Kanpur. A tabular statement-|
giving the change in water quality at different monitoring
stations between 1986 and 2008 is enciosed. A graphical
representation of the change in water quality of Ganga
versus increase in upstream population at different
monitoring points over the years is given in the enclosed
statement-il.
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WATER QUALITY TREND OF GANGA
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Statement-|
Water Quality Data for River Ganga
(Summer Average i.e. March-June)
S.No. Station/Location 1986 2008
DO BOD DO BOD
(mgh) (mgh) (moA) (mg/)
1. Rishikesh 8.1 1.7 830 1.00
2. Hardwar D/S 8.1 1.8 8.10 1.30
3. Garhmukteshwar 7.8 22 7.70 2.10
4 Kannauj U/S 7.2 55 735 111
5. Kannauj D/S NA NA 645 4.20
6. Kanpur U/S 7.2 72 6.20 6.80
7. Kanpur D/S 6.7 86 390 6.80
8. Allahabad U/S 6.4 114 710 4.9
9. Allshabad D/S 6.6 155 8.50 3.20
10. VaanasiW/S 56 101 870 2.10
1. Varanasi D/S 5.9 108 865 225
12. Patna U/S 8.4 20 740 205
13. Patna D/S 8.1 22 8.10 2.30
14. Rajmahal 7.8 1.8 720 195
15. Palta NA NA 696 258
16. Uluberia NA NA 6.46 2.64
Bathing Water Quality Criteria: DO equal o or ‘more than 5.0 mgh
BOD equal to or less than 3.0 mgA
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[Transiation)
Terminal Markets

*71. SHRI SANTOSH GANGWAR:
SHR! SHISHUPAL N. PATLE:
Wil the Minister of AGRICULTURE be pleased to
state:
(a) whether the Government has decided 10 set
up terminal markets for agricultural produce with the
privase/co-operative sector participation in the country;

(b) if s0, the details and locations thereof;
(c) the salient features of these terminal markets;
(d) the funds released for the purpose; and

(e) the time by which the said scheme is likely to
be implemented?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) to () The Ministry
of Agriculture has decided to set up Modemn Terminal
Markets in the country. The market would provide storage
infrastructure, logistic support including transport services
& cool chain support and value addition service facilities
such as cleaning, grading, sorting, packaging and
palietisation of produce and advising the farmers on
modern production techniques. Each of these services
would be provided on payment of user charges.

The Terminal Markets wouwld be built, owned and
operated by a Corporate/Private/Cooperative entity (Private
Enterprise) either on its own or through adoption of an
outsourcing model. The private enterprise could be a
consortium of entrepreneurs from agri-business, cold chain,
logistics, warehousing, agri-infrastructure and related
background. They would operate on a Hub-and-Spoke
Format, wherein the Terminal Market (the hub) would be
linked to a number of collection Centres (the spokes). The
spokes would be conveniently located at key production
centres to aliow easy farmer access and the catchment
area of each spoke wouid be based on meeting the
convenient needs of the farmers, operational efficiency
and effective capital unilization of the investment. The
commodities 10 be covered by the markets include fruits,
vegetables, flowers, aromatics, herbs, meat, poultry and
other non-perishables.

The approved scheme is not location specific and
State Governments can set up Terminal Markets by a
competitive bidding process depending upon the
requirement of production area and economic viahbility of
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the project. The scheme will be implemented in those
States which undertake reforms in their laws dealing with
Agricultural Marketing to provide direct marketing and
setting up of markets in private/cooperative sector.

The State Govermments wouki provide support for
creation of a conducive regulatory and legal framework for
establishment and aperation of the project and provision
ol a level playing fieid to the private enterprise. The Central
Govemment will lend its support to the initiative by providing
financial support to the project by way of equity participation
upto a maximum of 49% of project equity. The disinvest-
ments of Government equity shall be done at an
appropriate time at market/fair value.

An amount of Rs. 150.00 crore has been sarmarked
under National Horticulture Mission for implementation of
the scheme during 20068-07. The scheme has been
approved by the Government on 2nd November, 2008.
Private enterprise requiring least amount of equity will be
selected, through competitive bidding process. So far, no
funds have been released under the scheme. The above
scheme will be implemented in Public Private Parinership
during the remaining period of the Tenth Five Year Plan.

{English]
Shortage of Fertilizers
*72. SHRI SHRINIWAS DADASAHEB PATH.:
SHRI KRISHNA MURARI MOGHE:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased (o state:

(a) The demand and supply of fertilizers recorded
in the country during the current financial year, State-wise;

(b)  whether there is a wide gap between demand
and supply of fertilizers especially urea, Di-Ammonium
Phosphate (DAP) and other mixed phosphate fertilizers
throughout the country during the Rabi season;

(c) If so, the details thereof and the reasons
therefore; and

(d) the remedial steps taken/being taken by the
Government 10 meet the shortage, monitor the distribution
and check the black markeling of fertilizers in the country?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHR! RAM VILAS PASWAN):
(a) A Statement indicating the State-wise demand and
avaliiability/supplies of fertilizers namely Urea, DAP and
MOP for just concluded Kharif 2008 in the current financial
year is enciosed.

(b) The demand for Rabi 2006-Q7 has been
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assessed at 127.09 LMT for Urea, 48.19 LMT for DAP and
18.88 LMT for MOP. The indigenous production of urea
and DAP during the season has been estimated to be
about 102.71 LMT and 23.61 LMT and the requirement of
MORP is totally met from imports as there are no indigenous
sources for its production. The gap between the assessed
requirement and indigenous availability are being filled
through imports and other measures.

Urea is the only fertiitzer, which is under partial move-
ment, distribution and price control of the Government.
Other fertilizers like DAP, MOP efc. arg decontrolled

NOVEMBER 27, 2006
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fertilizers and tpo avalilability of these fertilizers depends
upon market forces of demand and supply. The State
Governments are free to import/procure the material from
manufacturers/importers.

(©

(d) State Governments are primarily responsibla
for ensuring sale of fertilizers at Statutory/indicative MRP's.
They have been specifically advised vide a letter dated
7th November, 2006 to check malpractices, it any.

Doses not arise.

Statement
Requirement, Statewise, Avallability, Sales of Closing Stocks of UREA, DAP & MOP during Kharif 2006
Qty. in (000) Mts.
UREA . DAP MOP
Name of State Req. Availsbiiity Sales Closing Req. Avallability Sales Cilosing Req. Availability Sales Closing
Kharif During During Stock  Kharif During During Stock Kharf During During Stock
2006 Kharif. 08 Kharif. 06 as on 2006 Kharif. Kharf ason 2006 Kharif Kharif ason
30.09.2008 2008 2006 30.9.2006 2006 2006 30.9.2006
Andihva Pradesh 1350.00 1197.398  1160.00 36.47 334.00 374.59 3248.50 26.09 232.00 150.61 143.21 7.40
Karmataka 680.00 73920 707.09 3211  300.00 35659 337.60 18.99 190.00 155.16 148.80 6.36
Keorala 82.00 81.00 73.51 7.49 1200 1874 1431 243 7000 5878 5845 033
Tamil Nadu 400.00 468.31 438.05 30.26 160.00 233.74 201.78 31.98 200.00 130.65 129.33 1.32
Gujarat 700.00 702.59 685.12 17.47 275.00 282.22 197.54 B84.68 65.00 6131 5393 7.38
Madhya Pradesh 410.00 444.92 418.89 26.03 220.00 317.66 246.98 70.68 2500 4443 43.18 1.25
Chhattisgarh 400.00 393.74 379.46 14.29 83.00 8928 76.00 13.28 42.00 4029 39.19 1.10
Maharashtra  1100.00 1193.14 115453  38.61  325.00 410.00 388.84 21.16 125.00 99.63 04.17 546
Rajasthan 500.00 424,95 389.62 3533 260.00 235.85 199.53 36.32 7.00 6689 574 095
Haryana 750.00 707.58 686.44 21.14 160.00 259.93 134.82 125.11 20.00 1590 1531 0.59
Punjab 1250.00 124.9.52 1160.23 89.29  240.00 372,35 227.96 144.39 5500 3252 3252 0.00
Jammu and 72.00 64.36 §1.60 12.78 3600 1957 1779 1.78 1 1.00‘ 772 325 4.47
Kashmir
Uttar Pradesh 2450.00 2403.39 2255.17 148.22 400.00 666.12 398.78 267.34 80.00 59.74 56.71 3.03
Uttaranchal 88.00 124.99 120.11 4.88 12.00 12.78 742 538 6.00 228 220 0.08
Bihar 900.00 702.03 669.78 32.52 200.00 148.71 99.91 4880 10000 3743 365 0.93
Jharkhand 124.00 109.14 100.99 8.18 7000 55.14 4823 6.91 6.00 033 0.32 0.01
Orissa 340.00 308.21 294.80 13.41 56.00 78.13 65.75 1238 62.00 4589 45.08 0.83
West Bengal 450.00 448.05 439.55 8.50 130.00 202.67 171.39 3128 128.00 69.80 6452 5.28
Assam and 154.15 150.35 120.22 21.13 2880 2060 1621 4.39 3531 2431 2336 095
Other N.E. ._
Other Total 57.38 51.17 50.64 0.53 8.69 1787 85 11.37 7.18 3.61 3.6 0.01
All India 12237.53 11964.00 11365.68 508.32 3310.49 4170.54 3205.84 964.70 1466.47 1047.08 999.35 47.73
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[Translation]
Settling up of Fertilizer Plants Abroad

*73. SHRIMAT! SANGEETA KUMARI SINGH DEO:
Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to siate:

(a) the total amount spent by the Government
during the last three years for setting up of fertilizer plants
abroad;

(b) the plants which have started production; and

(©) the plants which are lagging behind the
schedule along with the reasons therefor?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN):
(a) to (c) No, Sir. No expenditure has been incurred by the
Government during the last three years for setting up of
fertilizer plants abroad. However, Krishak Bharati
Cooperative Lid. (KRIBHCO), a Multi State Cooperative
Sooiety, in which Government of india hokis more than
51% equity, has contributed an equity of US $ 80.00
million in the Joint Venture Oman india Fertilizer Company
(OMIFCO) in Oman between February, 1998 and August,
2003. The OMIFCO Fertilizer plant at Sur, Oman has started
ocommercial production in July, 2005

Procurement Price of Wheat

*74. SHRI MOHAN SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(@)  whether the Government has adopted a new =

policy of determining the procurement price of wheat for
the year 2007 much before the commencement of
procurement season;

(b) if so, the details thereof;

() whether the said policy is proposed to be
continued for the future aiso;

(d) if so, the whether the policy will be extended
to other crops as well;

(e) if so, the reasons for delay in declaration of
procurement prices of other crops of Rabi season;

(f) whether the target for procurement of paddy
has been increased for Government stocks this year; and

(g) it so, the extent of increase affected this year
in comparison to the previous year?
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THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) to (e) The
procurement price is considered keeping in view the
emerging situation in the peak marketing season. In the
past, a higher price was offered, specially in the case of
wheat, by providing a bonus over and above MSP fixed by
the Govemment. However, the Minimum Support Price for
the rabi crops of 2006-07 season to be marketed in 2007-
08 have already been fixed on 27/30th October, 2008. The
details are as under:

Crop Minimum Support Price
(Rs. per quintal)
Wheat 750
Barley 565
Gram 1445
Masur (lentil) 1545
Rapeseed/Mustard 1718
Saffiower 1565

(f) and (g) According to the estimates given by the
State Food Secretaries during the Kharif Meeting held on
26th August, 2008, it Is estimated that 270 lakh tonnes of
rice (including paddy in terms of rice) is expected to be
procured in Kharif Marketing Season 2006-07 in
comparison to 278.58 lakh tonnes purchased in Kharif
Marketing Season 2005-06.

Inter-Linking of Rivers

*75. PROF. RASA SINGH RAWAT:
SHRI RAJNARAYAN BUDHOLIA:
Will the Minister of WATER RESOURCES be pleased
to state:
(a)  whether the work on inter-linking of rivers is
not gaining momentum;

{b) if so, the reasons therefor;

(c) the details of efforts being made by the
Government for its completion; and

(d) the time by which this project is likely to be
completed?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) and (b) No, Sir. The Interlinking of
rivers (ILR) programme has been duly included in the
National Common Minimum Programme of the UPA Gowt.
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which envisages that the Govt. will make a comprehensive
assessment of the feasibility of linking the rivers of the
country starting with the southern rivers in a fully
consuitative manner. A power point presentation was made
by MOWR befors the Hon'ble Prime Minister on October
11, 2004 in which the Union Minister of Finance, Deputy
Chairman, Planning Commission, Member, Planning
Commission and Principal Secretary to PM were present
among others. Afler above presentation and compre-
hensive assessment of feasibility of interlinking of rivers in
the country, it was decided to continue programme of ILR
with focus on Peninsular Component.

(¢) Al the reports prepared by NWDA are
circulated to concemed State Govis. The State Gowt.
officers are invariably invited to all the important meetings
¢.g. Annual General Meeting of NWDA Soclety, Goveming
Body, Technical Advisory Committee etc. A group headed
by Chairman, Central Water Commission (CWC) has been
constituted in June, 2002 to discuss with the States for
arriving at a consensus regarding sharing of surpius waters
and preparation of detailed project report by NWDA. Five
peninsular links have been identified as priority links for
consensus bullding between the concemed States. The
Group has heid seven meetings in respect of these S
finks, three for Ken-Betwa link, two for Parbati-Kalisindh-
Chambal link, one for Godavari (Polavaram)-Krishna
(Vijayawada) link and one for Par-Tapi-Narmada &
Damanganga-Pinjal links. Preparation of Detalled Project
Report (DPR) for one priority link viz. Ken-Betwa under
Peninsular Component has been taken up by NWDA after
signing of a tripartite agreement between the Gowvt. of
india and concerned States of Madhya Pradesh & Uttar
Pradesh on 25.08.2005. The States of MP and Rajasthan
have aiso agreed in principie for the preparation of DPR
of Parbati-Kalisindh-Chambai link.

(d) The implementation of inter basin water
transfer proposals depends on the consensus and
cooperation of the concerned States.

Export of PDS Rice

*76. SHRI RASHEED MASOOD: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleasaed (o state:

(a) whether the Govervment has received any
complaints regarding export of rice meant for cistribution
under Public Distribution System;

(b) if s0, the detalls thereof and the action taken
thereon; ‘

(c)  whether the inter-relation batween production,
procurement, distribytion and export of rice during the
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previous year has been affected due to diversion of such
rice;

(d) i so, the details thereof, and

(e) the steps being taken by the Government to
check recurrence of such diversions?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) and (b) Based on a
news item telecast by a TV Channel on 16.10.20086,
regarding export of PDS rice, a factual position was called
for from the Government of Gujarat. The Government of
Gujarat reported that on inspection of a premises/godowns
of a firm in Chudva, District Kutch, it was noted that the
firm had stored 6401.508 MTs rice at seven different places
for which the firm failed to produce purchase bills. Stacking
of rice bags was haphazard, so that it was difficult to
count. Moreover, most of rice bags had labels of FCI, so
there was reason to believe that these rice may be of PDS
quota. District Supply Officer (DSO) of the Government of
Gujarat seized 3401.200 MT basmati rice and 3000.308
MT non-basmati rice. The Collector, Kutch released
3401.200 MT basmati rice as basmati rice is not distributed
under PDS.

(c) and (d) There is no shortage of rice in the country
and the requirement under Public Distribution System are
being fully met.

(e) The Govemment is taking necessary steps to
curb diversion/leakage of TPDS foodgrains A system to
monitor distribution of foodgrains. and other goods being
distributed under PDS is already in place. Under the
System, the responsibility for distribution of foodgrains
and other goods through PDS outlets lies with the
respective State Govemment. However, after consulting
all the State Food Ministers/Food Secretaries, an Action
Plan has been prepared on ways to curb leakages/
diversions under TPDS. The Action Points include
undertaking a campaign for review of BPL/AAY families to
eliminate ghost ration cards; to take strict action against
the guilty under the PDS (Control) Order; to involve elected
members of the Panchayati Raj Institutions (PRIis) in
distrtbution of foodgrains at the Fair Price Shop (FPS)
fevel and issue of FPS ficences t0 Self Help Groups
(8HQs), Gram Panchayats, Cooperatives, eic.; digplay of
all Below Poverty Line (BPL)Antyodaya Anna Yojana (AAY)
lists; display of district-wise and Fair Price Shop wise
allocation of foodgrains on websites and other prominent
places for public scrutiny; door step delivery of foodgrains;
timely avallahbility of foodgrains; computarization of TPDS
to enawse disibution of foodgrains in a transpasent and
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effective manner. In addition, the Government has also
taken steps to introduce electronic transfer of funds to FCI
and issued instructions for display of banners/Boards on
the wind shield as well as rear end of the truck/vehicles
carrying PDS articles indicating details of State Govem-
ment, destination, commeodity and Agent's name.

[English]

MSP for Crops

*77. SHRI BRAJA KISHORE TRIPATHY:
SHRI BRAJESH PATHAK:
Will the Minister of AGRICULTURE be pleased to

state: ‘
(a) whether the Union Government has set the
Minimum Support Price (MSP) for various crops to be
procured for the Public Distribution System;

(b) if so, the details thereof, crop-wise;

(c)  whether the private entrepreneurs had in the
recent past offered better prices to farmers which resulted
in low procurement by the Government agencies;

(d) if so, whether the Union Government has
considered these aspects while announcing the MSP;

(e) if so, whether the Union Government proposes
to review/has reviewed MSP for wheat and rice for 2006-
07;

() if so, the details thereof: and
(g) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) and (b) Yes, Sir.
Minimum Support Price (MSP) for various kharif and rabl
crops of 2006-07 season are given below:

Minimum Support Prices. for the Kharif Crops
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of 2006-07 Season

(Fixed on 27.7.2006)
Commodity Variety Minimum Support Price

(Rs. per quintal)
1 2 3
Paddy Common 580
Grade A 610

Jowar -

Hybrid - . 540

1 2 ' 3
Maldandi - 555
Bajra - 540
Maize - 540
Ragi - 540
Tur (Arhar) - 1410
Moong - 1620
Urad - 1520
Groundnut-in-shell - 1520
Soyabean Yellow 1020
Black 900

Sunflower Seed - 1500
Sesamum i ' 1560
Nigerseed - 1220
Cotton Medium Stable Length 1770

Long Stable Length 1890

Minimum Support Prices for the Rabi Crops of 2006-07
Season to be Marketed in 2007-08
(fixed on 27/30th October, 2006)
Crop Minimum Support Price
(Rs. per quintal)

Wheat 750
Bariey 565
Gram 1445
Masur (lentil) 1645
Rapeseed/Mustard 17186
Satflower 1565

In the case of paddy crop of 2006-07 season,
Government announced an additional incentive bonus of
Rs.40 per quintal over the MSP of.Rs.580 and Rs.610 per
quintal respectively fixed for Common and Grade A
varieties. MSP of Wheat crop of 2006-07 season has been
increased by Rs. 100 per quintal over the precading season
i.e. 2005-06 to Rs.750 per quintal.

(c) to (g) The changes brought in the Agricultural
Produce Marketing Committee (APMC) Act, with the
objective of providing more options to the farmers by way
of having the choice to sell their produce to prospective
buyers, has also brought in greater degree of competition
in the market. As a consequence of such reforms, farmere
have got better prices. This can be observed from the fact
that the Government could not procure the required quantity
of wheat at the fixed MSP.
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The Government fixes the MSPs for various
agricuitural commodities taking into account the recommen-
dations of Commission for Agricultural Costs & Prices
(CACP), the views of State Govemments and concerned
Central Ministries as well as considers other relevant
factors, which in the opinion of the Government, are
important for fixation of MSPs. In view of this, currently
there is no other proposal to review MSP for wheat and
rice for 2006-07.

Vioistion of Programme and
Advertisement Codes
*78. DR. M. JAGANNATH:
SHRI K.S. RAO:
Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether despite the directions issued to the
satellite TV channels to desist from showing advertisements
for promotion of consumption of liquor, vulgarity/obscenity,
certain channels continué to show advertisements
glorifying obscenity, projecting derogatory images of
women and also programmes/serials which have indecent/

vulgar themes;

(b) if so, the action taken or proposed to be taken
against such TV channels for flouting the Programme and
Advertisement Codes; and

(c) the steps proposed to be taken to ban such
advertissments/programmes on TV channelis?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! PRIYA RANJAN DASMUNSI): (a) Certain instances
have been brought to the notice of the Government.

(b) and (c) Whenever specific instances of violation

of the Programme and Advertising Codes prescribed under -

the Cable Television Networks (Regulation) Act, 1995 and
rules framed thereunder are brought to the notice of the
Govemnment, action is initiated. The Government have
constituted an Inter-Ministerial Committee to monitor
violation of the Programme and Advertising Codes. The
Committee recommends action on receipt of complaints or
even on suo-motu basis. Thereafter action is taken as per
rules. Vide Notification dated 2-8-2006 (Statement-l), no
advertisement which violates the Code for self-regulation
in advertising, as adopted by the Advertising Standard
Council of India, Mumbali for exhibition in India, shall be
carried in the cable service. By another Notification dated
9-8-2008 (Statement-il), certain conditions have' been
imposed for advertisement of a product on cable service
that uses a brand name or logo, which is also used for
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cigarettes, tobacco products, wine, alcohol, liquor or other
intoxicants. All such advertisements have to be previewed
and certified by Central Board of Film Certification suitable
for unrestricted public exhibition prior to telecast or
transmission or retransmission.

Statement-

The Gazette of India: Extraordinary
Part (ll) — Section 3 — Sub-section (i)
Ministry of Information and Broadcasting

NOTIFICATION
New Deihi, dated: the 2nd August 2006

G.8.R 459(E): In exercise of the powers conferred by
sub-section (1) of section 22 of the Cable Television
Networks (Regulation) Act, 1995 (7 of 1995), the Central
Government hereby makes the following rules further to
amend the Cable Television Networks Rules, 1994,
namely:-

1. (1) These rules may be called Cable
Television Networks (Amendment)

Rules, 2006.

@) They shall come into force on the
date of their publication in the official
Gazette.

2. In the Cable Television Networks Rules, 1994,

(i) in rule 6, in sub-rule (1) after clause (0) the
following proviso shall be inserted, namely:-

“Provide that no film or film song or film promo or film
trailer or music video or music albums or their promos,
whether produced in India or abroad, shall be carried
through cable service unless it has been certified by
the Central Board of Film Certification (CBFC) as
suitable for unrestricted public exhibition in India®.

(i)  in rule 7, for sub-rule (9) the following shall
be substituted, namely:-

"(9) No advertizement which violates the Code for
selt-regulation in advertising, as adopted by the
Advertising Standard Council of India (ASCI), Mumbai,
for public exhibition in India, from time to time, shall
be carried in the cable service".

[F.No. 2302/1/2001-BC-Hl (Part))
(N. Baljendra Kumar), Jt. Secy.

Note: The principal rules were published in Qazette
of India, Part Il, Section 3, Sub-section (i) vide number
GSR 729(E) dated the 28th September and subsequently
amended by GSR 459 (E) dated the 8th October, 1996
and GSR 710 (E) dated the 8th September, 2000, and
GSR 282 (E) dated the 11th May, 2006.
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Statement-H

The Gazette of India: Extraordinary
Part (Il) — Section 3 — Sub-section (i)
Ministry of Information and Broadcasting

NOTIFICATION
New Delhi, the 9th August 2006

G.S.R. 469(E).' In exercise of the powers conferred
by sub-section (1) of section 22 of the Cable Television
Networks (Regulation) Act, 1895 (7 of 1995), the Central
Government hereby makes the following rules further to
amend the Cable Television Network, Rules, 1994,
namely:-

1. (1) These rules may be called the Cable
Television Networks (Amendment)

Rules, 2006.

2) They shall come into force on the
date of their publication in the Official
Gazette.

2. In the Cable Television Network Rules, 1994,
in rule 7, in sub-rule (2), in clause (viii), after
sub-clause (A), the following shall be inserted,
namely:-

"Provided that a product that uses a brand name or
logo, which is also used for cigarettes, tobacco
products, wine, alcohol, liquor or other intoxicants,
may be advertised on cable service subject to the
following conditions that -

()] the story board or visual of the advertisement
must depict only the product being advertised
and not the prohibited products in any form or
manner;

(i) the advertisement must not make any direct
or indirect reference to the prohibited products;

the advertisement must not contain any
nuances or phrases promoting prohibited
products;

(i)

(iv) the advertisement must not use particular
colours and layout or presentations associated

with prohibited products;

(v) the advertisement must not use situations
typical for promotion of prohibited products
when advertising the other products:

Provided further that all such advertisements shall
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be previewed and certified by the Central Board of Film
Certification suitable for unrestricted public exhibition prior
to telecast or transmission or retransmission”;

{File No. 804/3/2005-BC-IVBC-li})
(N. Baljendra Kumar), Jt. Secy.

Note: - The principal rules were published in the
Gazette of India, Part Il, Section 3, sub-section (i) vide
number G.S.R. 729(E), dated the 28th September, 1994
and subsequently amended by G.S.R. 459(E) dated the
8th October, 1986 and G.S.R. 282 (E), dated 11th May,
2008.

Ban on Sugar Export

*79. SHRI ADHIR CHOWDHURY:
SHRI BASU DEB ACHARIA:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether sugar cooperative societies from
various parts of the country have urged the Government to
lift ban on export of sugar;

(b) it so, the details in this regard,

()  whether the production of sugar in the country
is now sufficient and surplus sugar is availabie for export;

(d) if so, the details thereof; and

(e) the steps initiated by the Government to lift
the ban on export of sugar and also to ensure availabllity
of sugar in the domestic market at controlled prices?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR): (a) and (b) Yes, Sir.
The National Federation of Cooperative Sugar Factories
Ltd., the Maharashtra Rajya Sahakari Sakhar Karkhana
Sangh Ltd. and Gujarat State Federation of Cooperative
Sugar Factories Ltd., in their representations dated 7th
September, 2006, 11th August, 2006 and 17th November,
2006 have urged the Government to lift the ban on export
of sugar.

(c) to (e) Taking into account the estimated prcduction
of sugar during the current 2006-07 sugar season and the
carry over stocks from the 2005-06 sugar season, after
meeting the requirement for internal consumption ot sugar
and buffer norms, there would be surplus stocks of sugar
which can be exported.

The Government is actively considering lifting ban,
on export of sugar. The exports of sugar would be
regulated by export release orders to ensure adequate
avallability of sugar in the domestic market at reasonable

prices.

v
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New Prioing Scheme for Uresa Units

*80. PROF. M. RAMADASS:
SHRI E.G. SUGAVANAM:
Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Govermnment has formulated a
policy for Stage-lil of New Pricing Scheme (NPS) for urea
units as recommended by the Working Group headed by
Dr. YK. Alagh;

(bj  if so, the details thereof and the salient features
of the policy;

() It not, the reasons for delay; and
(d) the time by which it is likely to be formulated?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN):
(a) to (d) Formulation of a policy for Stage-lll of New
Pricing Scheme (NPS) for urea units keeping in view the
recommendations of the Working Group headed by Dr.
Y.K. Alagh is under consideration ot the Government.

[Transiation]

Coverage of FM in Maharashtra

670. SHR!I TUKARAM GANPAT RAO RENGE PATIL:
SHRI CHANDRAKANT KHAIRE:
Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the details of the number of FM stations in
Maharashtra alongwith the percentage area of the State
covered by FM broadcasting;

(b)  whether there is any proposal to extend FM
coverage to other areas;

(¢) if so, whether any proposal has been received
in this regard;

(d) if so, the reaction of the Government thereto;
and

(6)  the time by which it is likely to be finalized?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMAT!ON AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) At present, there
are 18 Government AIR FM radio stations and 5 private
FM radio stations running in the State of Maharashtra. AIR
FM signals cover 24.3% of area and 44.15% ol the
population in Maharashtra.
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(b) to (e)Yes, Sir. 3 more AIR FM radio stations i.e., at
Shiridi, Oras and Amravti have been approved in the 10th
Plan. Besides, Letters of Intent (LOl) have been issued
under Phase |l of private FM radio broadcasting to run 31
channels in Maharashtra. The operationalization of these
channels are expected by the end of next financial year, at
the latest.

[English]

Production of Single Super Phosphate

671. SHRI G. KARUNAKARA REDDY: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased to
state:

(a) the details of production of Single Super
Phosphate (SSP) recorded in the country during the last
three years, year-wise;

(b) the subsidy provided to fertilizer units
producing SSP during the said period; and

(¢) the number of SSP manufacturing units in the
country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) and (b) Year-wise production
and subsidy paid to SSP units by the Government in the
country during the last three years is given below:-

Year Production Subsidy given
(Lakh MT) (Rs. in crore) #
2003-2004 24.80 1565.32
2004-2005 23.87 140.99
2005-2008 26.96 194.65

# The figures of payment of concession are subject to variation
subseguent to final settiement of claims based on sales oertified by
ﬂnconeontquutoeowmnonu.

(c) State-wise number of SSP units in the country
is given below:-

Name of the State Number of SSP units
1 2

Rajasthan 16

Madhya Pradesh n

Maharashtra 13

Andhra Pradesh 8
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Uttar Pradesh
Gujarat

West Bengal
Tamil Nadu
Chhattisgarh
Karnataka
Bihar
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[Translation]
Development of Forests In Gujarat

672. SHRI V.K. THUMMAR:
SHRI JIVABHAI A. PATEL:
Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:
(a) whether the Government of Gujarat has
submitted any project for the development of forests;

(b) if so, the details thereof;

(¢) whether the Govermment has approved the
above project;

(d) if so, the details thereof; and

(e) the development work carried out in Gujarat
consequently?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (e) Yes, Sir. The Government of Gujarat
has submitted Gujarat Forestry Development Project for
the development of forests. The project will be of 8 years
duration, starting from 2007-08 to 2014-15. The project
activities will be confined to the forest areas of Eastern
tribal belt of the State, Reserve Grasslands in Rajkot District,
Mangroves in Kori Creek, Kachch Coast, Marine National
Park and Jam Nagar Division. The project activities,
interalia include Forest Development & Management,
Wildlife Conservation & Development and Community/
Tribal Development. The total cost of the Project is Rs.
830.27 crores inciuding Rs. 135 crores as State share.
The loan agreement between Government of india and
Government of Japan has not been signed as yet. This
project is included in FY 2008 JBIC, ODA, Loan package.
As the project is yet to start, no development work under
the project has been carried out in Gujarat State so far.

0 Quesiions 68

[English]
Fall In Price of Urea

673. SHRI CHANDRAKANT KHAIRE: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased to

state:

(a)  whether there has been fail in the Intemational
price of urea during the recent months, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) and (b) No Sir, the price of
urea has been showing a rising trend during the recent
months. The prices have gone up from around US$256
per MT CFR Indian ports during September 2008 to around
US$280 per MT CFR in November 2008.

Assistance from 8DF

674. SHRI G.M. SIDDESWARA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
(a) the proposais received from the Government

of Kamataka for assistance to sugar mills from Sugar
Development Fund (SDF) during the last five years;

(b) the amount sanctioned and relecsed to the
sugar milis during the said period;

(c) whether the assistance sanctioned for sume
mills particularly Bhadra SSK, Doddabathi, Davangere has
not been released so far;

(d) lfoo,thomﬂmﬂor:md

(e) the steps taken to engure early release of the
funds?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUSLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) The
proposals for sanction of financial assistance from SDF
pertaining to various schemes received during the period
2001-02 to 2008-07 (upto 31.10.2008) are as under:

Year No. of Application received

2001-02 2
2002-03
2003-04
2004-05
2005-06
2006-07

- AN o
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(b) The amount sanctioned and released during
the above mentioned period is as under:

(In lakhs)
Year Sanctioned Released
2001-02 Nil Nii
2002-03 Nil Nil
2003-04 231.30 Nil
2004-05 369.94 Nil
2005-06 416.69 272.44
2006-07 . Nil Nil
(upto 31.10.2006)
(¢) Yes, Sir.

(d) and (e) The Sugar Development Fund Rules,
1983, provide that the Central Government shall authorise
payment of loan from fund only to such sugar undertakings
which have fully repaid all the sums which have become
due in respect of Sugar Development Fund and Levy
Sugar Price Equalization Fund. In addition, the sugar mills
have to fulfii the terms and conditions as given in the
Administrative Approval i.e. signing of Tripartite Agreement,
furnishing of security for loan and interest thereon, opening
of no lien account in the bank and production of proof of
deposit of 10% of the cost of schemes/projects before
disbursement/release of loan.

Ws Bhadra SSK, Doddabathi, Davangere, has
outstanding SDF dues on account of previous cane
development loan from SDF and as such instaiment of
frosh loan could not be disbursed. The sugar mill has
been advised to repay the outstanding dues at the earliest
under intimation to the Government of Karnataka. The
other sugar mills are required to fulfill the terms and
conditions as per SDF Rules and Administrative Approval.

Cost of Production of Urea

6875. SHRI JOACHIM BAXLA: Will the Minister of
CHEMICALS AND FERTILIZERS be plsased to state:

(a) whether Naphtha, fuel oil and gas are used
as fuel for production of urea in the country;

(b) it 80, whether the cost of production has bqon
found to be varying based on the fuel usad in production;

(©) if so, the details thereof and the production
cost of urea produced during 2006-07; and
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(d) the percentage of each of the said fuel being
used at present in the country by fertilizer producers?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) to (c) Natural gas, naphtha,
fuel oit (FO) and low sulphur heavy stock (LSHS) are
primarily used as feedstock and fuel in the manufacture of
urea. Cost of production of urea is, among other things,
dependent upon the cost of feedstock and fuel. For gas
based units, cost of feedstock constitutes about 80% of
the total cost of production of urea, whereas for naphtha
and FO/LSHS based units, it is up to 75% of the total cost

of production.

In the year 2006-07, the wglghtod average conce-
ssion rate of different groups based on concession rates
of urea units notified till 20.11.2006 is given below:-

Sl.No. Group Provisional weighted
average concession price
of units in each group
(Rs/MT of urea)

1. Gas — Pre-92 5497
2. Gas - Post-92 7188
3. Naphtha — Pre-92 17243
4. Naphtha — Post-92 12489
5. FO/LSHS 11430
6. Mixed 9437
Total 9480

(d) Percentage of each feedstock and fuel used
in manufacture of urea in 2005-06 is as follows:

Gas  Naphtha FO LSHS Coal
57 23 3 10 7
Protection of New Bird Specles

876. SHRI M.K. SUBBA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether a new bird scientifically known an
Liocichla Bugunorum has been discovered in Arunachal
Pradesh making it the first omithological found in the
country in more than half a century;

(b) if so, the details thereof; and
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(c) the steps being taken to Preserve and promote
the same?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. As part of a study undertaken
by the Kaati Trust, Pune and Arunachal Pradesh Forest
Department under the Eaglenest Biodiversity Project — 1
(2003-2008), a new species of bird, scientifically known
as Liocichla bugunorum, has been discovered in
Arunachal Pradesh.

(c) The habitat of the bird is aiready a part of a
Wildlife Sanctuary which Is well protected and conserved.

[Translation]

Satellite Radio Broadcasting Service

677. DR. LAXMINARAYAN PANDEY:
PROF. VIJAY KUMAR MALHOTRA:
SHRIMATI RUPATAI D. PATIL:
Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a)  whether the Government proposes to introduce
Satellite Radio Broadcasting Service all over the country;

(b) if so, the details thereof including the policy of
the Government in this regard;

(c) whether a number of private sector companies
have shown their interest in it; and

(d) if so, the detalils thereof and the Government's
reaction thereto?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) Presently,
All India Radio is providing 20 satellite channels in Ku-
Band on Direct to Home (DTH) platform. Signals can be

_received with the help of a small sized dish antenna and a
set top box. Also, All India Radio has proposed
experimental satellite broadcasting in portable and mobile
mode during 11th Plan. However, its implementation is
subject to approval and availability of funds.

M/s World Space is providing Satellite Service on
the basis of approval of Foreign investment and Promotion
Board under Department of Industrial Policy and Promotion
since 2000. TRAI's recommendations on Satellite Radio
and participation by private companies are being evaluated
for adoption.
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[English]
Decline in Rice Procurement

678. SHRI KASHIRAM RANA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pieased to state:

(a) whether procurement of rice for public
distribution is likely to be less during the current year as
compared to last year;

(b) if so, the reasons therefor; and

(c) whether the shortfall in procurement is likely
to create shortage in rice availability under the Public
Distribution System thereby affecting the poor in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to
(c) As per the estimates given by the State Food Secretaries
during the Kharif meeting held on 26th August, 2008, the
procurement of rice in Kharif Marketing Season (KMS)
2006-07 Is likely to be 270 lakh tonnes in conpanswi: 2
276.58 lakh tonnes procured in KMS 2005-0¢€ This figure
of 270 lakh tonnes is well above the annual requirement
of rice for the TPDS and other welfare schemes.

[Translation]
Repair and Renovation of
Chambal Canal!
679. SHRAI KAILASH MEGHWAL.:
PROF. RASA SINGH RAWAT:
SHRI DUSHYANT SINGH:
Will the Minister of WATER RESOURCES be pleased

to state:
(a) whether the Government of Rajasthan has

prepared and submitted a project report to Unlon
Government for repairing and renovation of Chambal canal;

(b) if so, the details thereof indicating the action
taken by the Government so far in this regard;

(c) whether the said proposal has also been
considered in the meeting of core group;

(d) if so, the details of the recommendations mhdb .
by the core group; and

(e) the time by which the said project is likely to
be cleared by the Government?



71 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) Yes Sir, the Government of Rajasthan had
submitted proposals for correction of system deficiencies
of 36 distribution systems of Chambal Project.

(b) and (c) The total estimated cost and culturable
command area covered by these systems were Rs. 56.16
crore and 1.42 lakh hectare respectively. The proposals
were considered by the Core group of Ministry of Water
Resources for approval of CAD proposals, in its 13th
meeting held on 23rd August, 2006.

(d) and (e) The State Government officials were
advised by the Core Group to give priority to those
distributaries where Command Area Development (CAD)
works have already been completed. The Core Group
also feit that in the absence of rehabilitation of the main
and branch canals, correction of deficiencies in the
distributaries only may not serve useful purpose and
therefore the distributaries on the head of which full supply
discharge is assured should only be taken up for cotrection.
It further observed that only those minors/distributaries
shall be considered where WUAs have been formed under
the Participation of Farmers in the Management of Irrigation
Systems Act 2002 of Rajasthan and not under cooperative
societies act. The State Government was also advised to
give assurance that the systems shall be handed over to
the WUAs elected under the above mentioned Act. The
State Government was advised to send a list of proposals
on those distributaries which fulfill the above conditions.

The clearance of the project will depend upon the
promptness with which the State Government replies to
the observations of the Central Appraising Agencies.

Development of Pastures

680. SHR! AVINASH RAI KHANNA: Will the Minister
of AGRICULTURE be pleased to state: '

(a) the amount sanctioned and released for the
development of pastures in the country particularly in
Punjab during the last three years and the current years,
State-wise;

{b) whether any amount out ot the sanctioned
amount is yet to be released for the said purpose by the
Union Government:

(c) If so, the details thereof, State-wise; and -

(d) the time by which the remaining amount is
likely to be released?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) A Centrally
Sponsored Fodder Development Scheme with Grassland
Development, including Grass Reserves as one of its
component, is being implemented since 2005-06. The
amount released during 2005-06 and in the current year,
Statewise, is given in the enclosed statement. No proposal
for Grassland Development, including Grass Reserves,
has been received from Punjab during 2005-06 and in the
current financial year 2006-07.

(b)  No, Sir.
(c) and (d) Do not arise
Statement

The funds released during 2005-06 and current
year 2006-07 for Grassland Development
including Grass Reserves Statewise.

(Rs. in lakhs.)

State 2005-06 2008-07
Qujarat 155.57
Himachal Pradesh 100.00
Jammu and Kashmir 58.40
Karnataka 50.00
Mizoram 100.00
Nagaland 80.00 90.00
Rajasthan 9.9
Sikkim 110.00
Tamil Nadu 24.00
Tripura 25.25
Uttranchal 90.00
Waest Bengal 40.00
Total 843.12 90.00
[English]

Opening of New CIPET Centres

681. SHRI S.K. KHARVENTHAN: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(@) the number of centres of Central Institute of

Plastic Engineering and Technology (CIPET) presently
functioning in the country and its main functions;
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(b)  whether the Government has any proposal to
open more such centres in the country;

{c) if so, the locations identified and the amount
sanctioned for the purpose; and

(d) the time by which the new centres are likely to
be opened?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFi-AIRS
(SHRI B.K HANDIQUE): (a) to (d) There are at present 15
extension Centres of CIPET functioning in various States
of the country. The main functions of CIPET are to provide
technically trained manpower and technical services to
the Plastic and allied industries. Out of these, three new
Centres are in the process of being set up at Panipat
(Hary 1na), Jaipur (Rajasthan) and Aurangabad (Maha-
rashtra), at a total cost of Rs.61.50 crore, to be shared
equally between the Government of India and the
respective State Governments.

[Transtation]
Acquisition of Coal Mines

682. SHRI HANSRAJ G. AHIR: Will the Minister of
STEEL be pleased to state:

(a) whether the Steel Authority of India Limited
(SAIL) has decided to acquire coal mines overseas in
view of the future need of coking coal;

(b) if so, the details thereof; and

(c) the places where the SAIL has succeeded in
acquisition of mines abroad?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) to (c) For establishing
long term security in the sourcing of coking coal, SAIL has
plans to acquire equity stakes in overseas mines and is
currently exploring the possibilities of forging strategic
alliances with overseas coal mining companies. Some
proposals are currently under consideration and exami-
nation tor their suitability. No equity stake has been taken
in any overseas mine as yet.

[English]
Amendments in Factories Act, 1948

683. SHRI L. RAJAGOPAL: Will ‘the Minister of
LABOUR AND EMPLOYMENT be pleased to state:
. ~
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(@) whether the Government has cleared amend-
ments to Factories Act, 1948 to allow women to work in
night shifts;

(b) if so, the details of the protective clauses that
have been incorporated in the proposed amendments to
provide protection to women when they work in night
shifts; and

(c) if not, the reasons for delay?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FERNAN-
DES): (a) and (b) Government has cleared the proposal to
make suitable amendments in the Factories Act, 1948
allowing flexibility for women to work in night shifts. It
provides for protection clauses like provision of adequate
safeguards in the factory as regards occupational safety
and health, equal opportunity for women workers, adequate
protection of their dignity, honour and safety, their
transportation from the factory premises to the nearest
point of their residence. The bill in this regard was
introduced in Lok Sabha on 16.08.2005 and is pending to
be taken up for discussions and passing. As far as provision
of lighting and creche are concerned, these are already
covered under the provisions of the Factories Act, 1948.

(¢) Does not arise.

Fishing Harbour at Jakhau

684. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of AGRICULTURE be pleased to state:

(a) whether the Union Government has received
a comprehensive report on the escalation of cost of
construction of fishing harbour at Jakhau and the revised
estimate thereof from the Covernment of Gujarat,;

(b) it so, the details thereof; and

(c) the time by which the assistance is likely to
be provided?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, Slr.

(b) and (c) Does not arise.
Brahmaputra Board

685. DR. ARUN KUMAR SARMA: Will the Ministef
of WATER RESOURCES be pleased to state:

(a) the details of various flood and erosion control
projects taken up for execution during Tenth Plan in Assam
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through Government of Assam and Brahmaputra Board
indicating total outlay, annual allocation alongwith its
utilization progress made and target set for completion;
and

(b) the detalls of projects for which clearance is
awalted project-wise and the reason for delay in sanction?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAYV): (a) The details of various flood and erosion control
projects taken up for execution through the Govt of Assam
during Tenth Plan as indicated by Govt. of Assam are as
under:-

(M Central Loan Assistance/Centre Sector Schemes:

A total of 35 Nos. of schemes were taken up. Out of
this, 15 Nos. of schemes have been completed and
the works of 20 Nos. of schemes are in progress.
There is a total allocation of Rs. 81 crores, out of
which an amount of Rs.42.90 crores had already
been released and utilised. The target date of
completion of the schemes is March, 2007.

(W) Additional Central Assistance (A.C.A.)

A total of 67 Nos. of schemes were funded from
A.C.A. Out of these, 24 Nos. are completed schemes
and liabllities are to be cleared from A.C.A. Others
are on-going schemes and will be completed by
March/07.

() Non-Lapsable Central Pool of Resources:

There are 29 Nos. of schemes out of which 28 Nos.
are completed and 1 No. is on-going and will be
completed by March/07. A total sum of Rs.38.04 crores
was received and utilized.

(lv) Joint River Commission

3 Nos. of schemes were executed and completed. A
total amount of Rs.1.30 crores was aliotted and
released from Gowt. of india. An amount of Rs.0.26
crore was 80 far utilised.

(v) North Eastern Council

There is only one scheme on which 95% work has
been completed. Balance will be completed by
December, 07. Aliocation for this scheme is Rs.4.95
crores and expenditure incurred is Rs.4.5 crore.

The flood and erosion ‘control projects taken up for
execution by Brahmaputra Board during Tenth Plan are
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Pagladia Dam Project, Harang Drainage Development
Scheme and New Schemes for Majuli in Assam. Dibang
Projects etc.

The new schemes at present consists of six projects
in Assam as noted below:-

(i) Awvulsion of Brahmaputra Board at Dholla Hatighuli
Ph-l

(i) Awvulsion of Brahmaputra Board at Dholla Hatighuti
Ph-ll

(i) Protection of Majuli lsland from flood and erosion
(immediate measure)

(iv) Barbhag Drainage Development Scheme
(v) Amjur Drainage Development Scheme

(vi) Protection of Majulli Island from flood and erosion
Phase-|

The schemes at serial (i), (if) and (ill) above have
been completed. The target for completion of other schemes
is end of Tenth Five Year Plan. However, the schemes at
serial numbers (iv), (v) and (vi) are likely to spill over to XI
Plan.

The details of total outlay, annual alliocation and
utilisation of funds by Brahmaputra Board are given in the
enclosed statement.

(b) In respect of Govi. of Assam, eleven schemes
have been cleared by Central Water Commission but
clearance from Planning Commission is yet to be received.
For another seven schemes, no clearance has been
obtained from Central Water Commission as well as from
Planning Commission. There are no projects of Brahma-
putra Board for which clearance is awaited.

Statement

List of Schemes under Execution by Assam State
Government under “Critical Flood Control and
Anti Erosion Schemes in Brahmaputra and
Barak Valley under State Sector

Name of the scheme
1 2

1 A/E measures including widening Dikhow bund
L/B at different reaches from Namdang outfall
to Dikhow-mukh.

2 R/S to Bhugdol LB from J B Road to Chenge-
lihati including AVE works.
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1 2 1 2

3 Protection of Dainigaon (Hatisal Neemati) and 16 Strengthening of Dhubri town protection works
adjoining areas against the erosion of river from Siva Mandir to Sikh Temples Stone spur
Brahmaputra. no. 3 & 7 including construction of revetment

4 Protection of Matmara areas including Dhakua- ;r:d.a:;:' n:'l;t;v:n pener No.225
khana town including from erosion of river
Bramaputra Ph -1 (Consruction of Bull heads). 17 AJE to protect Hatsingimari and its adjoining

area from the erosion of river Brahmaputra and

5 R/S to flood embt. along Kollong river fmm Jinjiram (Revised).

Raha to Jagi R/B and Azrabari to railway bridge
L/B Ph-| (Revised). 18 Construction Retirement of R/B of river Aie at
Saster including A/E measures.

6 Orainage of Patidarang and Rts adjoining low
lying areas under Mangaldoi Civil sub-Division 19 improvement of flood embt. along L/B of river
including reconstruction of sluice culvert at 17th Barak from Uttar Krisnapur to Tarapur Ch. 15780
km of B/Dyke rom Rangamati to Kurua. mto 17250 m and Ch. 19946 m to 22740 m.

7 Protection of Garal area from Garal to Majirgaon 20 Protection of Katilichara Bazar from the erosion
from erosion of river Brahmaputra Phase-|. of River Katakhal on its LIB (ch.2590.00 m to

3060.00 m).

8 AJ/E measures against bank erosion of - river
Brahmaputra at different reaches of North 21 R/S to Barak Dyke along R/B of Barak from
Guwahti town from Aswaklanta Hills to Dihing Ganigram to Katigaragh Ph-lil (ch. 18000 m to
Satira. ’ 24150 m).

9 Construction of retirement from ch 27.80 km to 22 Construction of retirement from ch.19.46 km to
31.15 km of B/Dyke on L/B on Gumi to Kolatuli 24.60 km of B/Dyke from Kaharmuza to
to link the bridge protection of embankment at Balikuchi at Bowratal to Fetengaparan area.
Allkash. 23 AE measures of Dikhow B/B at different

10 Strengthening the B/Dyke on left bank from reaches near Simulaguri and Nazira.

Palasbari to Gumi (From ch-18890 m to 21200
m along with A/E measures ch-19600 m to 24 R/S of Dikhow R/B embt. from Darbar field to
20280 m & 20490 m to ch 20590. Dikhowmukh including A/E measures phase-il.

1 A/E measures against B/B.from erosion of river 29 A/E measures on B/B of the river Dikhow at
Pagladiya at different reaches (Protection work different reaches near Sibsagar town.
at 11th, 14th, 20th, 27th, 35th Km L/B and 37th 28 Protection of Palashbari town from the erosion
Km at R/B). of river Brahmaputra.

12 AJE moas'ures to protect the Larkuchi area from 27 A/E measures for protection of Nagaghuli and
the erosion of river Brahmaputra (breach Maijan area from the erosion of river Brahma-
closing and protection work at 29th km on R/B putra.
of B/Dyke from Adabari to Kukarjan).

. 28 Protection of Matmara area including Dhakua-

13 Strengthening & Extension of Goalpara Town khana fown from the erosion of river Brahma-
Protection fram erosion of river Brahmaputra putra Ph-Il (Const. of Bull-head and land spur).
on stone spur no-2 to its D/S.

29 Construction of retirement of Subansiri dyke,

14 R/S of m/e along B/B of Pohumara from: from Bhimepora ghat to Na ail me at26thto
railwayline to B/B PWD road on R/B and to 318t km.

Nowkuchi village on L/B.
15 Opening the Harijan Channel at Barpeta Town. 30 A/S of B/Dyke from Blswanath to Panpur.




NOVEMBER 27, 2006

79 Written Answers
1 2
31 Protection of Kapurpura area including Bhuran-

gaon town from the erosion of river Brahmaputra
(Constn. of land spur and tie bund ) Ph-I.

32 Closing of breach by constructing a short-
retirement of B/Dyke from Palashbari to Gumi
along with A/E measures from ch. 17,300 M to
¢h.19,000 M.

33 A/E measures to protect the B/Dyke L/Bank from
Palashbari to Gumi from the erosion of river
Brahmaputra at ch. 8700 M to ch. 9500 M
including widening of Embmkment at ch. 8525
M to 9025 M.

34 Protection of Dhubri town from the erosion of
the river Bahadurtari and Newghat area.

35 A/E measures to protect Golokganj town and its
adjoining area from the erosion of river
Gangadhar.

Upper Krishna Project

686. SHRI MILIND DEORA: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whaether the Upper Krishna Project has been
completed and made operational;

(b) if so, the initial estimated and the final cost
incurred on the project;

(c) whether the project has been pending for a
long time;

(d) if so, the date since when it has been pending
along with the reasons for delay;

(e) the area to be benefited from this project;

(f) the number of families affected due to the
project;

(g) whether all the affected families have been
rehabilitated; and

(h) If not, the reasons therefor and the time by
which they are likely to be rehabilitated?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) The Upper Krishna Project is being executed
in two stages. The status of completion of projects is as
under:

fo Questions 80

Stage-|
. Phase-| — Completed and is operational
. Phase-Il and Ill — works are under execution

Stage-Il — Works are under progress

(b) Initially, Upper Krishna Stage-l was approved
by Planning Commission for Rs.58.20 crore and first revision
was for Rs.283.65 crore and approved by the Planning
Commission. It was further revised to Rs. 1214.97 crore by
Planning Commission. The revised project cost as reported
by project authorities is Rs.6003.19 crore. The Stage-Il work
has been approved by Planning Commission in December,
2000 for Rs.2358.86 crore. The revised cost as reported by
project authorities Is Rs.3476.40 crore.

(c) and (d) Yes, Sir. The work of Stage-1 and Stage-iI
started in year 1960 and 1996 respectively. The project
got delayed mainly due to land acquisition problems faced
by the State.

(e) Contemplated annual irrigation in Stage-l and
Stage-ll are 4.59 lakh hectare and 1.97 lakh hectare
respectively.

(f) to (h) 93,247 number of families are affected due
to Upper Krishna Stage-project. Out of this 82,142 families
have already been rehabilitated. The balance resettiement
and rehabilitation work is in progress by State Government.

[Translation]

Bird Flu Vaccine

687. PROF. MAHADEORAO SHIWANKAR: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Union Government has developed
a vaccine to check Bird Flu;

(b) if so, whether the said vaccine has been put
up for sale in the market;

(c) if so, whether the Union Government has fixed
its price; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a} Yes, Sir.

(b) to (d) The Technology for production of vaccine is
available for commercialization. However, the basic facility
of biosafety level-lli required for production of this vaccine
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is not available with any manufacturer at present. The
price of the vaccine will be fixed depending on the
production cost when the vaccine is manufactured on

large scale.

[English]
Poliution at Ta] Mahal

688. SHRI SUNIL KHAN:
SHRIMATI SUSMITA BAURI:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government has formulated or
proposes to formulate any plan to make the Taj Mahal and
its adjoining areas pollution free; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) The ‘Government has formulated
comprehensive plan for abatement of poliution around Taj
Mahal and Agra city. The poliution abatement measures
taken inter-alla include the following: '

. Restriction on plying of petrol and diesel vehicle
around 500 mts. of Taj Mahal;

«  Prohibition on establishment or expansion of polluting
industries;

. Closure of brick kilns within 20 kms. of Taj Mahal;

. Closure of coal/coke based industries and shifting to
natural gas;

. Supply of ultra low sulphur diesel for vehicles;

. Improvement of city roads and construction of bypass
roads;

. Solid Waste Management for improvement of
environmental conditions;

. Creation of Green Belt; and

. Preparation and implementation of Action Plan for
improvement of Air quality.

liegal Mining

689. SHRI PRABHUNATH SINGH: Will the Minister
of ENVIRONMENT AND FORESTS be pieased to state:

(a) whether iliegal mining activities in the Brij
region of Rajasthan and Vasant Kunj in Delhi are taking
place unabatedly causing serious environmental pollution
to the heritage structures and Bio-diversity park;

(b) if so, the number of illegal mining cases that
have come to the notice of the Govemment during the last
three years; and
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(c) the action taken/proposed by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) Government of Rajasthan have informed that
occasional illegal mining in Tehsil Deeg and Kaman, District
Bharatpur in the Brij Region, Rajasthan have been
reported. No scientific study has, however, been carried
out to assess the environmental poliution in the Region.
Government of NCT of Delhi have informed that no illegal
mining is noticed in the Vasant Kunj area at present.

(b) Government of Rajasthan have reported 348
cases of illegal mining in the Brij Region and Government
of NCT of Delhi have reported 27 cases of illegal mining.

(¢) Government of Rajasthan have flled comp-
laints in the competent Courts and in Police Stations.
Penalties have been recovered and material and tools
have been seized. Government of NCT of Delhi have
booked cases of illegal mining in the Vasant Kunj Police
Station. Regular patrolling of Vasant Kun| area is carried
out to guard against illegal mining.

Possession of iron Ore Mines by SAIL

690. SHRI TARIT BARAN TOPDAR: Will the Minister
of STEEL be pleased to state:

(a) whether the Steel Authority of india Limited
(SAIL) is facing some problems to get the possession of
Chiria and Rawghat iron ore mines;

(b) if so, the detalls thereof; and

(c) the remedial steps proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) to (c) Steel Authority of
India Limited (SAIL) had submitted proposals for renewal
of mining leases for Chiria iron ore mines. Three out of six
leases are under deemed extension and the other three
are under litigation between SAIL and State Government
of Jharkhand in the Hon'ble High Court of Jharkhand.
Vigorous efforts are being made by SAIL and the Ministry
of Steel at various levels to settie the matter amicably.

In case of Rowghat, the matter was taken up by the
Ministry of Steel. The Ministry of Mines vide their Gazette
Notification No.G.S.R.438(E) dated 20/7/06 and Corrigen-
dum No.G.S.R. 542(E) dated 8/9/06 have reserved the
Raodongri in the sub-blocks of Rowghat F Deposit in
favour of SAIL. The process for grant of mining lease and
related statutory clearances is under progress.

Accelerated Irrigation Benefit Programme

691. PROF. M. RAMADASS: Will the Minister o!
WATER RESOURCES be pleased to state:
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(a) whether the outcome budget with respect to
Accelerated Imigation Benefit Programme (AIBP) for the
year 2005-08 has shown positive and encouraging resuits;

(b) nno.thodohutw

(¢) if not, the reasons for shortfall in aehlwlng
the targets;

(d) the steps proposed to taken to achieve optimal
results;

(o) whether the Government proposes to shift the
focus of the programme from completion of project to
creation of irrigation potential for optimal utilization of public
money; and

n if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) to (d) The out come budget for 2005-06
envisages creation of irrigation potential of 9.25 lakh
hectare through AIBP. However, detalls of the irrigation
potential created under AIBP are to be provided by the
States for the year 2005-08, who are executing agencies
for the projects included in AIBP as well. As per out come
budget, an outlay of Rs.4500 crore and provision of Central
Grant of Rs.1680 crore has been made against which
Central grant released to the States during 2005-06 was
Rs. 1900.3142 crore.

(e) and (f) Under Bharat Nirman, AIBP has been
focussed to meet the target of creation of irrigation potential
and completion of ongoing projects.

Bids from FM Licence

692. SHRI SUBODH MOHITE: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:
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(a) whether the Govemment did not receive bids
for 57 licences and 23 successful bidders have surmren-
dered in the second phase of FM radio licences;

(b) it so, the factors attributed thereto;

() whether the Govermment has taken care of

these factors before initiating process. of granting FM
licences of 100 cities;

(d) It so, the details thersof;

(e) the details of revenue collected through
licences for FM radios during the last three years city-
wise; and

U] the expected revenue generation from the
second phase?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) During the
Second Phase of Private FM radio broadcasting, 337
channels were put on bid out of which 280 channels were
successfully bid. While no bids were received for 28
channels, bids received in respect of 29 channels were
rejected as the same was less than the Reserve One Time
Entry Fee (OTEF). As per the clause 1.2.2 of the Tender
Document (available at www.mib.nic in), the total number
of channels allocated to an applicant and its related entities
shall not exceed the overall limjit of 15% of the total
channels allocated. Hence, two companies which had
acquired more than 15% of the total bid channels, i.e. 45,
had to surrender the excess channels.

(e) The details of revenue collected through
licenses for FM radios during the last three years city-wise
are given in the enclosed statement.

U] The expected revenue generation from
second phase is Rs. 38,16,46,091/- per annum.

Statement

Revenue collected through Licenses for Private FM Radios during the last three years City-wise

Revenue Revenue Revenue
2005-06 2004-05 2003-04

S.No. Name of OTEF in Migration License Total Revenue

the City Rupees Fee Fee

1 2 3 4 5 (] 7 8

1 Agartala 1,620,000 1,620,000

2 Agra 75,710,140 75,710,140 '

3 Ahmedabad 351,255,500 87,813,875 5,640,309 444,709,684 12,002,043 33,723,800

4 Ahmednagar 9,085,002 9,085,002
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5 Aizawal 1,207,000 1,207,000

6 Ajmer 13,800,080 13,800,090

7 Akola 3,310,000 3,310,000

8 Aligarh 2,700,090 2,700,090

9 Aliahabad 35,000,580 35,000,590

10  Anmritsar 78,610,090 78,610,080

1 Asansol 27,055,090 27,065,080

12  Aurangabad 42,459,000 42,459,000

13  Bangalore 851,820,094 141,970,016 11,379,344  1,005,169,454 80,948,460 89,930,000
14  Barelly 5,400,090 5,400,080

15  Bhopal 109,059,890 109,959,990

16  Bhubaneshwar 18,675,080 18,675,090 3,174,000
17  Bikaner 2,700,090 2,700,080

18  Bilaspur 4,720,002 4,720,002

19  Chandigarh 261,210,590 261,210,580

20 Chennal 486,803,890 162,267,984 9,495,685 658,567,519 79,346,974 66,000,000
21 Cochin 276,120,511 276,120,511

22  Coimbatore 191 500,000 63,833,333 3,132,485 258,465,818 54,880,073 44,303,800
23 Daman 1,105,002 1,105,002

24  Delhi 1,111,261,004 666,756,657 26,302,457  1,804,320,208 244,642,303 213,750,000
25 Dhule 2,160,000 2,160,000

26  Gangtok 5,307,101 5,307,101

27  Gorakhpur 1,800,000 1,800,000

28  Gulbarga 20,105,900 20,108,900

29 Guwahati 12,291,080 12,291,090

30 Gwalior 25,585,980 25,595,890

31 Hissar 16,514,490 16,514,490

32 Hyderabad 467,111,390 467,111,390

33 Indore 142,520,880 47,506,962 2,885,979 192,913,831 68,693,084 11,902,500
34  ltansgar 1,303,000 1,303,000
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35 Jabalpur 47,491,000 47,491,000 2,909,500
36  Jaipur 258,080,955 258,060,955

37 Jalandhar 92,500,090 92,500,090

38 Jalgaon 6,860,100 6,860,100

39 Jammu 10,107,090 10,107,090

40  Jamshedpur 25,015,990 25,015,990

41 Jhansi 2,700,090 2,700,090

42  Jodhpur 45,007,090 45,007,090

43  Kannur 57,626,135 57,626,135

44  Kanpur 185,615,080 165,615,090

45 Kamal 16,110,000 16,110,000

48  Kolhapur 44,200,000 44,200,000

47 Kolkata 235,611,294 94,244,518 5,444,634 335,300,448 22,505,765 20,000,000
48 Kota 14,290,090 14,290,080

49  Kozhikode 111,200,100 111,200,100

50 Lucknow 241,055,000 120,527,500 3,501,375 365,083,875 27,521,519 73,398,800
51 Maduri 167,112,000 167,112,000

52 Mangalore 64,210,590 64,210,590

53 Mumbal 733,961,094 978,614,792 29,823,479 1,742,389,365 510,797,917 549,258,904
54  Muzzaffarpur 1,510,000 1,510,000

§5 Mysore 62,231,990 62,231,990

56  Nagpur 116,055,100 116,055,100

57 Nanded 2,501,000 2,501,000

58  Nasik 61,159,000 61,159,000

59  Panaji 42,168,990 42,168,990

60 Patiala 35,310,090 35,310,090

61 Patna 51,300,000 51,300,000

62  Pondicherry 85,910,990 85,910,990

83 Pune 254,265,100 84,751 .700 8,589,555 345,596,356 2,071,830 70,082,500
64  Raipur 58,710,004 58,710,004




89 Written Answers AGRAHAYANA 8, 1928 (SAKA) to Questions 90
1 2 3 4 5 6 7 [
65 Rajahmundry 21,101,030 21,101,030
66  Rajkot 78,759,590 78,780,880
67  Ranchi 17,680,080 17,650,089
68  Rourkela 3,370,090 3,370,090
69 Sangli 5,536,000 6,536,000
70  Shilong 3,014,000 3,014,000
7 Shimla 265,840,090 28,840,090
72  Sholapur 8,620,690 8,620,990
73 Siliguri 21,055,501 21,088,801
74  Srinagar 6,120,090 6,120,080
76  Surat 96,120,000 96,120,000
76  Triuvandrum 149,421,489 149,421,489
77  Thrissur 86,404,490 88,494,409
78  Tiruchy 81,500,500 81,800,800
79  Tirunelivell 19,700,160 10,467,080 1,331,308 31,408,608 52.730.439 42,584,800
80  Tirupati 86,750,990 56,750,000
81 Tuticorin 30,001,400 30,001,400
82  Udalpur 18,377,090 18,377,090
83  Vadodara 136,319,890 136,319,890
84  Varanas| 50,800,000 50,800,000
86 Vijayawada 133,020,000 133,020,000
86 Vizag 120,139,890 40,046.663 1,165,000 161,351,653 7,804,400 6,612,600
87  Warangal 16,825,460 16,625,460
Total 11,561,478,488 1,163,764,787 1,227,640,804
Bagiihar Hydro Electric Project (c)  the progress made in this regard so far; and

to state:

(8)

693. SHRI MANORANJAN BHAKTA:
PROF. MAHADEORAO SHIWANKAR:
Will the Minister of WATER RESOURCES be pisased

whether the Union Government has resolved

the Baglihar Project issue;

(b)

it not, the reasonhs therefor;

(d) the stage at which the matter stands as on
date?

THE MINISTER OF STATE IN THE MINISTRY OF:* ,
WATER RESOURCES (S8HRI JAY PRAKASH NARAYAN
YADAV): (a) and (b) The Neutral Expert appointed by the
World Bank is to resoive the Baglihar Project issues raised
by Pakistan.
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(0) The Neutral Expert has held five meetings
with the Parties viz. the Govemment of India and the
Government of Pakistan. Government ‘of India submitted
various documents required by the Neutral Expert upto
the fifth meeting as well its Counter Memorial and
Rejoinder respectively, to the Memorial and Reply
submitted by Pakistan during the process. Government of
india siso arranged the visits by Pakistan Team of
engineers and also by the Neutral Expert along with the
Partlies to the project site and its physical model.
Government of India also deputed eminent legal and
technical experts io place its views effectively before the
Neutral Expert.

(d)  The fifth meeting held in November, 2008 was
the final one before the Neutral Expert could render his
decision.

Production of Foodgraine

894. SHRI IQBAL AHMED SARADGI:
SHRI VIJOY KRISHNA:
PROF. MAHADEORAO SHIWANKAR:
SHRI BRAJESH PATHAK:
SHRI RAMJILAL SUMAN:
SHRI SHISHUPAL N. PATLE:
DR. CHINTA MOHAN:
SHRI G.V. HARSHA KUMAR:
SHR! RAGHUVEER SINGH KOSHAL:
SHRI M. SREENIVASULU REDDY:
8HRI K.C. PALLANI SHAMY:
Will the Minister of AGRICULTURE be pleased to

to Questions 92

(a)  whether the production of foodgrains including
wheat and paddy has been declining over the years and
is expected to be lower than the targets during the current
season;

(b)  if so, the detalls thereof indicating the expected
shortfall in production of foodgrains, grain-wise;

(¢) the findings of the study conducted for
boosting foodgrain production;

(d) the details of the incentive package finalized
for increasing wheat production;

(8)  whether the said package is proposed to be
extended to other crops also; and

) it so, the details thereof and the time by which
It is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b)
Following table gives the production of foodgrains, grain-
wise, for the years 2001-02 to 2005-08 and their target
and production for the year 2008-07 (kharif only):

state:
(Million Tonnes)

Crop 2000-01 2001-02 2002-03 2003-04 2004-05 2005-08# 2006-07 (Kharif)*

" Target  Production
Rice 84.98 93.34 71.82 88.53 83.13 91.04 78.04 75.74
Wheat 60.68 72.77 85.76 72.16 68.64 69.48
Coarse 31.08 33.37 26.07 37.60 33.46 34.687 28.69 24.51
Cereals
Pulses 1207 13.37 11.13 14.91 13.13 13.11 5.78 4.97
Foodgrains 1 96.81 212,85 17477 213.19 198.36 208.30 115.25 105.22

# Fourth Advance estimates as on 15.07.2008
* First Advance estimates as on 15.9.2008 (Kharit only)

Foodgrains production has been fiuctuating during
the years 2000-01 to 2008-08 For the current agriculture
year 2008-07, kharit foodgrains as per the 1st advance
estimates released on 15.09.2008, is estimated at 105.22
million tonnes against the target of 115.25 million tonnes.

(c)  For boosting foodgrains production, besides

regional variations in productivity, reasons for low
productivity/ production such as delayed field operations,
low level of mechanization, low seed replacement rate,
lack of irrigation under rain-fed conditions, imbalanced
use of fertilizers, infestation of weeds and pests/diseases
and lack of appropriate varieties need to be addressed.
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(d) Government has formulated an action plan
which Includes targeting about 50 per cent area under
wheat for enhancing wheat productivity by identifying
specific districts in the wheat growing States. Further, for
increasing wheat production, Govemment has announced
a Minimum Support Price (MSP) of Rs.750/- per quintal for
the 2006-07 marketing season which shows an increase
of Rs.100/- per quintal over the previous year MSP.

(e) and (f) At present, there is no such proposal.
[Transiation]

Hiring of TV Studios

685. YOG! ADITYA NATH: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether some studios of television centres in
Uttar Pradesh are running in hired accommodation;

(b) it so, the detalis thereof; and

(c) the time by which construction of its own
buildings for each television centre is likely to be
completed?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! PRIYA RANJAN DASMUNSI): (a) to (c) Only one
Studio Centre at Gorakhpur in Uttar Pradesh is operating
from a rented bullding. Construction of Doordarshan's own
Studio building at Gorakhpur has aimost been completed
and installation of Studio set up in this building is expected
to be completed during 2007.

[English]
Forest Survey of india Report

6898. SHRI LAKSHMAN SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to State:

(a)  whether the Forest Survey of India (FSI) has
submitted several reports on the factual verification and
the state of forests in the country; and

(b) it so, the steps taken by the Government on
these reports, especially about the factual verification on
deforestation in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) Yes Sir, Forest Survey of India (FSI) Is
mandated to carry out the assessment of the forest cover
of the country on a biennial basis and present its findings
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in a publication titied 'State of Forest Report’ (SFR). So far
Forest Survey of india has brought out nine such Reports
beginning from State of Forest Report, 1987 (SFR-1987)
and the latest one being State of Forest Report, 2003
(SFR-2003).

(b)  State of Forest Reports are sent to the States
and Union Territorles to facilitate them in identifying areas
of deforestation and taking appropriate action. in addition,
the Government of india has taken the following steps:

(I) Central assistance is provided to the State Govem-
ments for protection of forests against fires, Hilcit
felling and encroachment and also for afforestation
and regeneration of degraded forests and adjoining
forest lands.

(ii) Strict eniorcement of Indian Forest Act, 1927, Wildlife
(Protection) Act, 1972, Forest (Conservation) Act, 1980
and Environment (Protection) Act, 1986 and the rules
and guidelines made thereunder.

(i) Management measures like working of forests
according to approved Working Plans, rationalizing
of felling and transit regulations for tree species grown
on non-forest private lands to promote large-scale
afforestation in non-forest areas.

(iv) People's participation in forestry activities through
Joint Forest Management (JFM) and Forest Develop-
ment Agenciles.

[Transiation]

Employment Opportunities to
Eduoated Youth

697. SHRI RAJIV RANJAN SINGH "LALAN":
DR. CHINTA MOHAN:
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:
(a) whether unemployment among educated
persons has declined during the last decade;

(b) it so, the estimated average number of
educated unemployed for the year 1995-96 and also in
the year 2004-05; and

(c) the sectors whioh provided additional employ-
ment opportunities to these educated youths and'
percentage of increase in each sector during the above
period?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (8HRI OSCAR FER-
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NANDES): (a) and (b) As per the quinguennial employment
and unemployment surveys conducted by National Sample
Survey Organisation, unemployment rate among educated
youth on usual status basis has gone down from around
14.8% In 1999-2000 to 13.6% In 2004-05

(¢) Industry-wise distribution of employment
during 1999-2000 and 2004-05 is given in the enclosed
statement.

Statement
Distribution of Employment by Industry (In Millions)

NOVEMBER 27, 2006
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Industry Total Employment
1989-2000 2004-05

Agriculture 238.0 268.57
Mining & Quarrying 23 2,78
Manutacturing 48.0 53.71
Electricity, gas & water supply 1.3 1.38
Construction 176  25.71
Trade 37.3 47.29
Transport, Storage & 14.7 17.48
Communication

Financial Services 5.1 6.89
Community Social & Pers. 33.2 35.81
Service

Total Employment 397.0 489.10

Foodgrains for PDS

698. DR. SATYANARAYAN JATIYA: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleased to state:

(a) the quantum of various commodities allocated
and released under Public Distribution System (PDS)
during 2008-07; and

(b) the detalls of changes effected in per capita
aliocation during the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and
(b) The Commaodity-wise details of the allocation and offtake
during the current year (upto September 2008), under
Public Distribution System (PDS). is as under:

() Foodgrains -

(in ‘000 Tonnes)
Commaodity Allocation Offtake
Wheat 9122.670 4978.620
Rice 21476.130, 9241.400
Coarse Grains 221.498 120.918

There has been no change in the per capita allocation
during the last three years and the current year. The
aliocation of foodgrains is made at the rate of 38 kg per

family per month w.ef 1-4-2002.
() Levy Sugar -
Quantity aliocated Quantity allocated under
under PDS8 (in MT) PDS (in MT) during two
during Sugar Season  months of Sugar Season
2005-06 (October 2006-07 (October-November,
2005 to September 2008)
2008)

19.83 3.60

Since the levy perosntage has been reduced to 10%
of the domestic production, the availabiity for levy aliocation
varies depending upon the levels of domestic production.
Therefore, supply of levy sugar, as per the levy quota of
each State/Union Territory cannot be made.

There has been no change in per capita aliooation
of levy sugar under PDS since 1.2.2001.

(i) SKO - Detalis are given in the enclosed statement-|
and Il

Statement
Name of 1st Quarter 2nd Quarter 3rd Quarter
States/UTs of 2008-07 of 2008-07 of 2008-07
(April to (Julyto  (October to
June, 2000) Sept., 2008) Dec., 2008)
(In MTs) (In MTs) (In MTs)
1 2 3 4
Andaman and 1454 1484 1484
Nicobar Islands
Andhra 120289 120289 120200
Pradesh
Arunachal Pradesh 2314 2314 2314
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1 2 3 4 1 2 3 4
Assam 64501 64502 84502 Uttaranchal 22462 22462 22482
Bihar 161887 161887 161868 Waest Bengal 188025 188026 188026
Chandigarh 3266 3267 3267 Total 2286596 2286203 2203849
Chhattisgarh 36734 36734 36738 * Alocation for JAK State (cther than Ladekh region) is given in two
ind Winter (Octanar March) @ 60% of amowal ahooation, Thve
of
Dadra and 695 605 696 allocation is for other than Ladakh region of JAK State. For Ladakh
Nagar Haveli region State Government of J&K is aliowed to upiift the entire year's
allocation i.e. 3600 MTs of 8KO during summer months |.e. May 1o
Daman and Diu 8§29 529 530 October, when the road remains open.
: # Advance allocation for Lakshadweep for six months (Aprit -
Delhi 42121 . 42121 42121 September, 2008) has siready been conveyed.
Goa 4803 4803 4803 Statement-ii
Gujarat 185989 185940 185840 State-wise Per Capita Allocation of SKO (Figures in KG)
Haryana 36404 36405 38408 States/UTs 2008-07 2005-08 2004-05 2003-04
Himachal Pradesh 12634 12634 12634 1 2 3 4 5
Jammu and Kashmir14489* 14489° 21733 Andaman and  16.32 16.32  18.07 16.58
Nicobar Islands
Jharkhand 52793 52794 52794
Andhra Pradesh 6.83 6.83 6.67 7.02
Karnataka 115369 115369 115370
Arunachal 8.48 8.48 8.48 8.68
Kerala 54077 54077 54077 Pradesh
Lakshadweep 400 ¥ 000 # 385 Assam 069 o 945 954
Madhya Pradesh 122152 122152 122152 Bihar 7.81 7.81 7.62 7.69
Maharashtra 319219 319219 319219 Chandigarh 14.50 1450 1450  14.68
Manipur 4976 4977 4977 Chhattishgarh  7.07 707 689 697
Meghalaya 5100 5100 5100 Dadra and 1262 1262 1262  12.94
Mizoram 1554 1554 1554 Nagar Haveli
Nagaland 3328 3328 3328 Daman and Diu  13.40 1340 1340 13.88
Orissa 78744 78744 78744 Delhi 12.22 1222 1222  12.97
Pondicherry 3064 3084 3084 Goa 14.29 1429 14.29 15.23
Punjab 59298 59298 59298 Gujatat 14.70 1470 1470  15.03
Rajasthan 99728 99728 99728 Haryana 6.91 6.91 6.74 6.97
Sikkim 1395 1395 1396 Himachal 8.32 8.32 8.32 8.74
Temil Nadu 139732 139732 139732 Pradesh ‘
Jammu 7.55 7.58 7.50 7.90
Tripura 7708 7708 7708 and Kashmir
Uttar Pradesh 310443 310443 310443

Jharkhand 7.85 7.85 7.85 7.93
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1 2 3 4 5

Karnataka 8.76 875 875 9.1
Kerala 6.79 679 6.3 7.04
Lakshadweep  13.12 1312 13,12 14.43

Madhya Pradesh 8.09 . 8.09 7.89 8.08

Maharashtra 13.20 13.20 12.96 13.44
Manipur 8.33 8.33 8.33 8.47
Meghalaya 8.85 8.85 8.85 8.93
Mizoram 6.98 6.98 6.98 7.25
Nagaland 6.89 6.69 6.39 6.48
Orissa 8.58 8.58 8.37 8.48
Pondicherry 12.59 12.59 12.38 13.20
Punjab 9.77 9.77 9.59 10.31
Rajasthan 7.08 7.06 7.02 7.19
Sikkim 10.33 10.33 9.77 10.88
Tamil Nadu 9.00 9.00 8.78 9.04
Tripura 9.66 9.68 9.43 9.60
Uttar Pradesh 7.48 7.48 7.30 7.42
Uttaranchal 10.60 10.60 10.14 11.01
West Bengal 9.38 9.38 9.33 9.52
Total 8.92 8.92 8.78 903
[English]
Ranking of Tiger Reserves

699. SHRI SANAT KUMAR MANDAL: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) the number of Tiger Reserves in the country
presently;

(b) whether the International Union for Conser-
vation of Nature and Natural Resources has made any
ranking of Tiger Reserves in the country;

(c) it 8o, the rank of Sunderbans Tiger Reserve
therein and the criteria followed by the said organization
in such ranking of Tiger Reserves:

to Questions 100

(d)  whether any shortcomings have been reported
in such ranking; and

(e) I so, the details thereot and the remedial steps
taken/being taken by the Government for improvement of
Sunderbans Tiger Reserve?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) There are 28 tiger reserves in the country

presently.

(b) and (c) Yes, Sir. The Tiger reserves have been
assessed by a panel of independent experts based on 45
parameters using the format of the World Commission on
Protected Areas of the International Union for Conservation
of Nature and Natural Resources (IUCN). The assessment
reports have been peer reviewed by the IUCN. Based on
the above assessment, Sunderban Tiger Reserve has
been categorized as 'Very good'.

In ali, 45 parameters have been used to assess the
evaluation elements pertaining to planning, inputs,
processes and outputs in each Tiger Reserve. The scoring
criteria on each individual parameter have been
standardized in the methodology to reduce subjectivity of
the evaluation and have been assessed quantitatively to
arrive at a composite score for each Reserve. The
composite score is then assessed on a scale of 4 grades:
Very Good, Good, Satisfactory and Poor. These parameters
are meant to assess the management effectiveness of
each Reserve and have been adapted to the Indian context
from the Management Effectiveness Assessment Frame-
work (MEAF) provided by the World Commission on
Protected Areas (WCPA).

(d) and (e) Lack of applied research in a number of
fields, lack of better amenities for staff and illegal fishing in
core area, honey collection, irregular and incomplete
immunization of village cattle, delay in payment of ex-
gratia/compensation for human deaths and cattie kills due
to carnivores are main shortcomings observed during
evaluation. However, the steps taken by Government of
india for conservation of wild animals in the country
including Sunderbans Tiger Reserve are given in the
enclosed statement.

Statement

Steps taken by the government for protection and
conservation of tigers and other wildlife in country are as
under: '

() Legal protection has been provided to wild animals
against hunting and commercial exploitation under
the provisions of the Wild Life (Protection) Act, 1972.
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Several rare and endangered species of wild animals
have been included in the Schedules of Wild Life
(Protection) Act, 1972, thereby giving it highest
degree of protection. ’

The Wild Life (Protection) Act, 1972 has been,
amended and made more stringent. The punishment
in cases of offences has been enhanced. The Act
also provides for forfeiture of any equipment, vehicle
or weapon that has bsen used for committing any
wild life offence.

Central Bureau of Investigation (CBI) has been
ampowered under the Wildlife (Protection) Act, 1872
to apprehended and prosecute wildlife offenders.

Government of India has set up Regional and Sub-
regional Offices for wildlife preservation in major
export and trade centers of the country to prevent
smuggling of wild animals and their products.

Financial and technical help is provided to the States
under various Centrally Sponsored Schemes, viz.
Project Tiger, Project Elephant and Development of
National Parks and Sanctuaries for enhancing the
capacity and infrastructure of the States for providing
effective protection to wild animals.

A National Wildlife Action Plan 2002-16 was adopted
by the Indian Board for Wild Life under the
chairmanship of Prime Minister in January 2002. The
plan outlines the strategy for conservation and
protection of wildlife in the country.

QGovernment of India is a signatory to many
international conventions concerning biodiversity
conservation and control of illegal trade in wild flora
and fauna.

Bilateral agreements have been signed with Nepal
and Republic of China for controlling trans-boundary
ilegal trade in wildiife.

A Global Tiger Forum of Tiger Range Countries has
been created for addressing international issues
related to tiger congervation.

Action has been taken for implementing the urgent
recommendation of Tiger Task Force. The Wildlife
(Protection) Amendment Act, 2006 has been enacted
and the National Tiger Conservation Authority has
been created w.e.f. 4th September, 2008, based on
the enabling provisions in the said Act. Action has
also been taken for creating the Wildlife Crime Control
Bureau.
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National Coastal Protection Programme

700. SHRI M. SHIVANNA:
SHRI G.M. SIDDESWARA:
Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the National Coastal Protection
Programme (NCPP) has since been finalized;

(b) if so, the detalis thereot;
(c) if not, the reasons therefor;

(d)  whether the Union Government has received
any project proposal from the Government of Kamataka
for inclusion under NCPP;

(e) if 8o, the details thereof;

U] whether any commission has been constituted
in this regard; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) No Sir, the National Coastal Protection Project
(NCPP) has not been finalized.

(b) Does not arise.

(c) The NCPP has been planned fcr seeking
external funding, an approach paper on coastal protection
prepared by Ministry of Water Resources has iL:can
forwarded to Asian Development Bank (ADB) by
Department of Economic Affairs (DEA). ADB has approved
administering technical assistance to the Government of
India for technical study on "integrated Coastal Manage-
ment and Related investment Development™. The ADB
inception Mission visited the states involved in the
technical assistance and heid discussions with them.

(d) and (e) The Government of Karmataka has
submitted a proposal for an estimated cost of Rs.135.95
crore in March, 2002 for inclusion in the proposed National
Coastal Protection Project (NCPP).

U] No Sir.
(9) Does not arise.
Telecast of ‘A’ Certificate Flims and Serlals

SHRI KISHANBHAI V. PATEL:
SHRI DALPAT SINGH PARSTE:
SHRI SUGRIB SINGH:
Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

701.
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~(a) whether the Government proposes to allow (iv)  Joint Secretary, D/o Women &, Member
films and serials with ‘A’ certificate to be shown during late Child Development, M/o HRD
hours; (V)  Joint Secretary, Ministry of Law  Member
(b) I so, the details thereof alongwith the orders i
s )  Joint Secretary, Ministry of Member
of Bombay High Court in this regard; Home Affairs
conrime o s s ey % & 00, Dooraantan M
(d)  1f 80, the detalls thersof; and (viil) D@, All India Radio Member
(6) the time by which the said committee Is likely (i) Joint Secratary (Films) Membar
to submit its repont? nistry of 1&
THE MINISTER OF PARLIAMENTARY AFFAIRS AND (x) ::,‘“" &s;“""y (Broadcasting),  Member
MINISTER OF INFORMATION AND BROADCASTING 0
(SHRI PRIYA RANJAN DASMUNSI): (a) This is one of the (xi)  Secretary, National Human Member
suggestions received by Government from various sources. Rights Commission or nominee
(not below the rank of Joint
(b) Does not arise. Secretary)

(¢) and (d) Yes, Sir. The details of the Committee are

given in the enclosed statement-| and Il (xi)  Secretary, National Commission = Member

for Women or nominee (not below

(6) The tenure of the committee is till 31.12.2006. the rank of Joint Secretary)
Statement-| (xiil)  Secretary, National Commission = Member
for Minorities or nominee (not below
No. 3104/7/2003-BC (i) )
Government of India the rank of Joint Secretary)
Ministry of Information & Broadcasting : (xiv)  Director (BC), Ministry of 1&B Convener
Shastri Bhawan, New Dolhi, and Representative of -
Dated: October 3, 2005 (xv)  Central Board of Film Member
Subject:  Constitution of a Committee for reviewing the Certification '(CBFC) ,
Programme and Advertising Codes prescribed (xvi)  Film & Television Producers Member
under the Cable TV Networks (Regulation) Quild of India
Act, 1995 and rules framed thereunder and (M) Film Federation of india Member

the Guidelines for certification of films

prescribed under the Cinematograph Act, (xviil)  Indian Broadcasters Foundation = Member
1952. (xix)  Radio Group (FM Radio) Member
It has come to the notice of the Central Government (xx)  Advertising Standards Council Member
that the guidelines for certification of films for CBFC (Central of India (ASCI)
Board of Film Certification) and the Programme and : .
Advertising Codes prescribsd under the Cable TV Networks O e (kg orcie® Assoctation. - Member
(Regulation) Act, 1995 and rules framed thereunder, do -
not cover in detail all aspects of the content of films and (xxii)  Cable Operators Association Member
television programmes. A need has been felt to elaborate of India
and update these Codes and guidelines in order to give (xxiii)  Indian Music Industry (IMI) Member
them greater specificity and detail and introduce new .
provisions as found necessary, which are in accordance (xxiv)  Confederation of Indian Member
with contemporary community standards with a view to Industry (Cll) .
minimize scope for subjective discretion and facilitate self (xxv)  Federation of Indian Chamber Member
regulation. of Commerce and industry (FICCI)
2. In pursuance of the above the Central Government (xxvi)  Center for Advocacy & Research Member
hereby constitutes a committee with the following (CFAR)
members: (xxvil)  All India Democratic Women's Member
(iy  Secretary, Ministry of 1&B Chairman Association (AIDWA)
()  Add!. Secretary, M/o I1&B Member (xxvill)  Consumer Coordination Council  Member
(iil)  Joint Sacretary, M/o Health & Member (xxix)  Center for Media Studies (CMS),  Member

Family Welfare New Delhi
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(xxx)  Vidya Sagar Institute of Mental Member
Heaith and Neurosciences
(VIMHANS), New Delhi
(xxxl)  Department of Sociology, JNU Member
(xxxii)  Peopie for Ethical Treatment of Member
Animals (PETA)

Terms of Reference:

1. The Terms of Reference of the Committee will be as
follows:-

() Revise and harmonize the CBFC Guidelines and
the Cable Television Programme/Advertisii.Q
Codes and AIR Code in accordance with
contemporary community standards and the laws
in force.

() Amplify the provisions of the Guidelines/Codes
with a view to enable the Film/TV/Radio industry
to use them for self-reguiation and minimize the
scope of their subjective interpretation, on the
lines of OFCOM/Australian codes.

(lii) Examine the need and desirability of introducing
a screening/broadcasting policy to ensure
wholesome content for family viewing/listening.

(iv) Recommend suitable structure and procedure
for self-regulation of content by the industry and
other related matters.

4. The Committee- may develop its own methodology
and consult any experts or specialists considered
necessary for arriving at their recommendations.

5. The Committee will submit its report within three
months from the date of its first meeting.

6. Secretarial assistance to this Committee will be
provided by the Ministry of Information and Broad-
casting.

7. Hindi version will follow.

(Seema Jere Bisht)
Director (BC)
Tele: 23381863

Statement-i|

No. 3104/7/2003-BCAll (Vol. ll)
Government of indla -
Ministry of Information and Broadcasting
(BC-1lt Section)

Shastri Bhawan, New Delhi
Date: 6th September, 2008

Constitution of a Committee for reviewing
Programme and Advertising Codes prescribed
under the Cable Television Networks (Regu-
lation) Act, 1995 and rules framed thereunder
and the guidelines for certification of films
prescribed under Cinematograph Act, 1952,

In amplification of orders dated 03.10.2005 consti-
tuting a Committee for reviewing ' Programme and

Subject:
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Advertising Codes prescribed under the Cable Television
Networks (Regulation) Act, 1988 and rules framed
thereunder and the guidelines for certification of films
prescribed under Cinematograph Act, 1652 and orders
dated 22 06.2008 extending the period of this Commities
till 31.08.2008, the period of this Committee is further
extended upto 31.12.2008. The Committee wili submit its
report on or before 31.12.2008.

2. This lssues with the approval of Honble Minister of
Information & Broadcasting.

3. Hindi version will follow.

(Prawin Kumari)
Director (BC)
Tele: 23381248
To
All the members.

CC: Sr. PPS to Secretary/PPS to AS/PS to JS(BY.PS to
Dir(Films)/PA to Dir(BC).

Probiems Affecting Cash Crops

702. SHRI M.P. VEERENDRA KUMAR: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Govemment proposes to formulate
an integrated action plan for resolving problems affecting
cash crops in the country particularly in Kerala; and

(b) if so, the steps taken/proposed to be taken in
this regard? ‘ )

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHR!I KANTILAL BHURIA): (a) No, Sir.
The Central Govemment does not propose (o formulate
an integrated action plan for cash crops in the country.

(b) Question does not arise.

Forest Development Agency Projects
in Andhrs Pradesh

703. SHRI BADIGA RAMAKRISHNA: Wil the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) the details of Forest Development Agency
(FDA) projects at Forest Division Level and Joint Forest
Management Committees at the village level approved for
the State of Andhra Pradesh;

(b) the total estimated cost of the above FDA
projects;

(c) the time span that the Ministry has fixed within
which the FDA project Is proposed to be completed;

(d)  the details of funds so far released under this
programme; and

(e)  the total sq. kms. of forest regenerated through
the above programme in Andhra Pradesh since its
inception?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) 32 Forest Development Agency (FDA)
projects have been approved In Andhra Pradesh State to
treat an area of 47,400 hectares through 1,455 Joint Forest
Management Committees (JFMCs) at a total cost of
Rs.83.02 Crores during the Tenth Five Year Plan (2002-03
to 2008-07) under the National Afforestation Programme

(NAP) scheme. An amount of Rs.45.29 Crores has been .

released to the PDAs in Andhra Pradesh State under the
programme till 31.10.2006.

(e) As per information made available by Andhra
Pradesh Forest Department, 359.77 sq. kms. of forest has
been regenerated in the State under the programme.

LPTs

704. SHRI TUKARAM GANGADHAR GADAKH: Wili
the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the total number of LPTs in the country, State-
wise;

{b) whether any proposal is under consideration
to upgrade all LPTs of the country to HPT;

(c) if so, the details thereof;

(d) whether the Government is also planning to
include news bulletin and other spoken word programme
in Doordarshan in some more languages which are not
recognised under the Eighth Schedule of the Constitution;
and

(e) if 80, the time by which it is likely to be started?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) Total number of
LPTs in the country is 828. State-wise number is given in
the enclosed statement.

(b) and (c) There is no concrete decision to upgrade
all LPTs in the country to HPTs but schemes for
upgradation of the 14 LPTs to HPTs are presently under
implementation. The concept of upgrading LPTs to HPTs
is contained in the draft proposals for the 11th Plan.

(d) No, Sir.
(e) Does not arise.

NOVEMBER 27, 2008

Statement
S.No. State/ UT DD1 DD News Total
LPTs LPTs
1 2 3 4 5
1.  Andhra Pradesh 75 8 81
2. Arunachal Pragesh 3 0 3
3.  Assam 21 1 22
4. Bihar 33 2 35

to Questions

1 2 . 3 4 5
5.  Chhattisgarh 16 0 16
6. Delhi 0 0 0
7. QGoa 0 0 0
8. QGujarat 84 2 56
9. Haryana 14 8 22
10. Himachal Pradesh 8 1 9
11. Jammu and Kashmir 16 # 3 19
12. Jharkhand 17 2 19
13. Kamataka 47 2 49
14. Kerala 20 2 22
15. Madhya Pradesh 63 0 63
16. Maharashtra 79 10 89
17. Manipur 1 1
18. Meghalaya 3 3
18. Mizoram 1 1 2
20. Nagaland 2 1 3
21. Orissa 62 7 69
22. Punjab 5 0 5
23. Rajasthan 66 4 70
24. Sikkim 0 0 0
25 Tamil Nadu 45 9 54
26. Tripura 5 1 6
27. Uttar Pradesh 52 10 62
28. Uttaranchal 15 1 16
29. West Bengal 19 2 21
30. Andaman and Nicobar 2 1 3

Isiands
31. Chandigarh 1 0 1
32. Dadar and Nagar Haveli 1 0 1
33. Daman and Diu 2 0 2
34. Lakshdweep Islands 1 0 1
35. Pondicherry 2 1 3

Total 751 77 828

# 18 LPTs in JAK inciude 9 Kashir chennel LPTa.
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Production and Consumption of
Potato and Onion

705. SHRI M. RAJA MOHAN REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) the details of production, demand and
consumption of potato and onion in the country during
2006-07,

(b) whether the stock of potato and onion is
sufficient to meet the domestic demand during the
remaining period of the financial year;

(c) if so, the detalils thereof; and
(d) if not, the action being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRISUTION (SHRI KANTILAL BHURIA): (a) The data
on production for potato and onion in the country during
2006-07 is not available as the main crop is yet to be
harvested. However, production of potato and onion during
2005-06 was 26.48 and 6.0 million tonnes respectively.
The demand and consumption of potato and onion are
given below:

Demand and Consumption of Potato

AGRAHAYANA 6, 1928 (SAKA)

Requirement for consumption 200 Lakh MT
Export 0.75 Lakh MT
Dehydration 1.35 Lakh MT
Seed bulbs 9 Lakh MT
Wastage (15%) 39 Lakh MT
Total 250.1 Lakh MT
Demand and Consumption of Onion
Requirement for consumption 35.25 Lakh MT
Export 9 Lakh MT
Dehydration 1.9 Lakh MT
Seed bulbs 0.36 Lakh MT
Wastage (15%) 8.5 Lakh MT
Total 55.01 Lakh MT
(b)  Yes, Sir.

(c) Potato and onion production during the year
2005-06 was about 26.48 and 6.0 million respectively,
which was sufficient to meet the demand tili October/
November 2006 for and till November/December 2008 for
potato. During the year 2006-07 onion as well as potato
area and production is expected to be more. Kharif 2006

to Questions

production of onion as well as potatoes has started arriving
in the markets. Kharif onion crop delayed by about 25
days in Maharashtra, which showed littie higher prices
during November. Kharif potatoes also arriving from H.P.,
Punjab, Uttaranchal, Karnataka, Tamiinadu and Maha-
rashtra apart from cold stores. Now onwards fresh onion
as well as potatoes will continue to arrive in the markets
from Kharif, late Kharif, early rabi and rabi crop in the
country till ApriMay, 2007,

(d) Does not arise.

Setting up of Bio-fertilizer plants
in Gujarat

708. SHRI SUBRATA BOSE: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has allowed the
Krishak Bharati Co-operative Limited (KRIBHCO) to set up
two blo-fertilizer plants in the co-operative sector in Gujarat;

(b) if so, the details and locations thereof
alongwith the estimated expenditure likely to be incurred
thereon;

(c) the name of the agency in Gujarat proposed
to be associated with the projects;

(d) whether the Government proposes to allow
KRIBHCO to set up such plants in other parts of the
country;

(e) if 8o, the details thereof; and
(f) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) to (f) No approval of
Government is required for setting up of Bio-fertilizer plant.
However, KRIBHCO on their own initiative has set up a
Bio-fertilizer plant at Hazira Surat (Gujarat) with a total
capital expenditure of Rs. 120 lakh.

The Department of Agriculture & Cooperation has
sanctioned financial assistance of Rs.32.50 lakh (Rs.12.50
lakh in 1994-95 and Rs.20.00 lakh in 1997-98) under the
National Project on Development and Use of Bio-fertilizers
for setting up of bio-fertilizer unit by KRIBHCO at Surat, .
Gujarat. In addition, KRIBHCO has also set up one
bio-fertilizer plant at Lanja (Maharashtra) and one at
Varanasi (U.P.) without any financial assistance from the
Govemment.
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[Translation)
Funds for Construction of Dams .

707. SHRI ANANT GUDHE: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the plan for construction of dams in
various States are lying pending for want of centralfunds;

(b) if so, the details of such dams, State-wise;

(c) whether the Union Government proposes to
provide assistance to State Governments for this purpose;
and

(d) It so, the details thereof, State-wise with
particular reference to Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) to (d) Irrigation is a State subject and the
planning, execution, funding, operation and maintenance
of irrigation projects are primarily the responsibility of the
State Governments based on their priorities. It is estimated
that 477 major/medium/ERM projects will spill over from
10th plan to 11th plan. The state wise details are given in
the enclosed statement-l. Concerned with the delay in
completion of the irrigation projects mainly due to the
resource crunch being faced by the States, the Central
Government launched the AIBP in 1996-97 to provide
Central Assigtance (CA) to such major/medium ongoing
irrigation projects which are in advanced stage of
construction and are beyond the resources capability of
the States. Under the Programme, CA/Grant of Rs.
19437.8837 crore has been provided to States upto March,
2006 for completion of Major, Medium and Minor Irrigation
projects under AIBP. An amount of Rs. 1300.0523 crore
has been provided as CA/Grant for the State of

Maharashtra by the Central Government upto March, 2006.

The State-wise details of CA released upto March, 2006
are given in the enclosed statement-ll. The project-wise
details of CA released to State of Maharashtra is given in
the enclosed statement-iil.

NOVEMBER 27, 2008

Statement-|
Funds for Construction of Dams
Abstract
Major Medium ERM  Total
1 2 3 4 5
Ongoing in X Plan 171 233 868 480
Dropped/Shifted [ 4 4 14
Balance 165 229 82 476
New in X Plan 49 84 46 179

to Questions 112
1 2 3 4 5
Total 214 313 128 855
Likely Completion 48 N 39 178
in X Plan
Spllling to XI Plan 166 222 89 an
Spill Over Projects to XI Plan

Major Medium ERM Total
Andhra Pradesh 26 19 8 51
Arunachal Pradesh 0 0 0 0
Assam 2 2 2 6
Bihar 10 2 5 17
Chhattisgarh 4 7 1 12
Goa 0 0 0 0
Gujarat 3 18 1 29
Haryana 1 1
Himachal Pradesh 1 0
Jammu and Kashmir 0 4 10
Jharkhand 6 16 0 22
Karnataka 15 27 5 47
Kerala 3 2 9
Madhya Pradesh 18 5 31
Maharashtra 53 83 3 139
Manipur 2 1 4 7
Meghalya 0 1 0 1
Mizoram 0 0 0 0
Nagaland 0 1 0 1
Orissa 7 10 14 31
Punjab 1 0 2 3
Rajasthan 2 7 2 1
Sikkim 0 0 0
Tamil Nadu 0 2 3
Tripura 0 3 0
Uttar Pradesh 9 0 13 22
Uttaranchal 1 0 1
West Bengal 2 5 13
Total 166 222 89 477
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[English]
interest Rate on EPF

708. DR. K. DHANARAJU: Wil the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the interest rate on Employees
Provident Fund deposits was reduced from 9.5 percent to
8.5 percent last year and there is great resentment
amongst workers in this regard;

(b) |f so, the reasons for reducing the interest rate
on Employees Provident Fund every year;

(¢)  whether the cut in the interest rate is likely to
have an adverse impact on the deposits by the employees;
and

(@) If so, the remedial steps the Government
proposes to take in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHR! OSCAR FER-
NANDEBS): (a) and (b) The rate of interest declared by the
Government on the Employees’' Provident Fund for the
years 2004-05 and 20085-06 was 0.5% and 8.5%
respectively.

The rate of interest is declared by the Government in
consultation with the Central Board of Trustees, Employees'
Provident Fund, which in turn, makes recommendations to
the Government on the basis of the projected incomes
and projected interest payment liabilities during a particular
year. Thus, the rate of interest is based on the total yield of
the Fund, which is invested in accordance with the pattern
prescribed by the Government.

Para 80(4) of the Employees' Provident Fund Scheme,
1952 provides that "in determining the rate of interest, the
Central Government shall satisfy itself that there is no
overdrawal on the Interest Suspense Account as a result
of debit thersto of the interest credited to the accounts of
members”. The rate of interest during the year 2005-06
was declared by the Government by taking into account
the earning of the Fund and the provisions of the
Employees' Provident Fund Scheme.

(¢) No, Sir.
(d) Does not arise in view of (c) above.
Mulla Periyar Project
709. SHRI P. KARUNAKARAN:
SHRI P.C. THOMAS:

Wil the Minister of WATER RESOURCES be pieased
to state:

NOVEMBER 27, 2008
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(a) whether the Government is aware of the
disastrous consequences as & result of proposed raising
of height of Mulla Periyar Dam in Kerala by the Government
of Tamil Nadu;

(b) it so, whether the Union Government would
intervene in the matter and prevall upon the Government
of Tamil Nadu to settle the issue amicably; and

(c) If 80, the details thereof and the stage at which
the matter stands as on date?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) to (c) As per the Judgement of Hon'ble
Supreme Court dated 27th February, 2008 in the transfer
petitions flled by the state of Tamil Nadu and Shri
Subramanian Swamy in 1998, the State Government of
Tamil Nadu is permitted to raise the water level in Mulla
Periyar Dam from 138 Feet(ft.) to 142 Feet. The Judgment
has rejected the argument that has been put forward by
the Kerala Government regarding safety of the dam. Kerala
Government passed the Kerala Irrigation and Water
Conservation (Amendment) Act, 2008 which prohibits
raising of water level beyond 136 ft. in the Mulla Periyar
Dam. It was placed under the Schedule of "Endangered
Dams™. Government of Tamil Nadu filed a Suit (No.3 of
2008) in Hon'ble Supreme Court praying

- Declaration of sald Act as unconstitutional in its
application to & effect on Mulla Periyar Dam.

— Pass a decres restraining Kerala from obstructing
Tamil Nadu from increasing water to 142 ft. and from
carrying out repair works.

The Original Suit No.3 of 2006 was called for hearing
on 26.9.2008 when the Hon'ble Supreme Court passed
the following Order. "The two State Governments
independently or with intervention of the Union of India
may try to sort out, If possible, the dispute.” The Hon'ble
Minister (WR) has convened a meeting on Mulla Perlyar
at the level of Chief Minister of the States of Tamil Nadu &
Kerala at New Delhi on 28th November, 2008 in pursuance
of the said Order of the Court.

[Transiation)

Upliftment of Unemployed Youth
in Rural Areas ‘

710. KUNWAR MANVENDRA SINGH: Wil the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:
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(a) the details of schemes implemented by the
Government for upliftment of unemployed youth specially
in rural areas and providing them with employment and
training particularly vocational training during the last two

years;

(b) the details of funds allocated and utilized
during the above period, State-wise and scheme-wise;

() whether any impact of these schemes has
been noticed on the lives of youth;

(d) if so, the details thereof; .

(e)  whether the Government is contemplating to
start any new schemes for upliftment of unemployed youth;
and

f) if so, the detalls thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) Government is implementing various poverty
alleviation and employment generation schemes in the rural

AGRAHAYANA 8, 1928 (SAKA)
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and urban areas such as Swamajayanti Gram Swarojgar
Yojana, Sampoorna Grameen Rojgar Yojana, Pradhan
Mantri Gram Sadak Yojana, Prime Minister's Rojgar Yojana,
Swarna Jayantl Shahari Rozgar Yojana etc. Besides these,
Government Is also implementing National Rural Employ-
ment Guarantee Scheme in the 200 identified districts of the
country. Vocational training is provided by State/Central
Government as per the needs. This caters to the need of
rural youth also.

(b) to (d) Details of funds allocated released and
employment generated under some of these schemes are
given in the enclosed statement-|. State-wise performance
of National Rural Employment Guarantee Scheme is given
in the statement-Ii. A large number of unemployed persons
including youth have benefited from these schemes.

(e) and (f) Various Ministries/departments both of
Central and State Governments take up schemes as per
their requirement. The most important scheme Is National
Rural Employment Guarantes Scheme. Under this scheme
around 1.47 crore persons were provided employment up
to October 2006.

Statement-|

Performance of Various Employment Generation Schemes during the
years 2002-03, 2003-04, 2004-05 & 2005-06

(Updated as on 25.07.2008)
S.No. Name of the scheme Funds Allocation & Employment Generation Remarks
Year Year Year Year Name of the
2002-03 2003-04 2004-05 2005-06 Ministry
concerned
1 2 ' 3 4 5 6 7 8
1. Sampoorna Grameen Rozgar
Yojana (SGRY)
() Central Allocation (Rs. in crores) 3552.53 4120.25 4495.25 5396.50** M/o Rural
(ii) Central Release (Rs. in crores) 3684.64 4121.04 4496.19 3229.09 ** Development
(iii) Employment Generated (in lakh 7482.93 8560.24 8223.08 5199.55* 25.09.2001
Mandays)
2. Swamnajayanti Gram Swarozgar
Yojana (SQSY)
(i) Central Allocation (Rs. in crores) 567.90 800.00 1000.00 1000.00** M/o Rural ',
(i) Central Release (Rs. in crores) 504.56 645.12 900.10 482.35** Development
(ili) Swarozgaries assisted (In lakh 8.26 8.97 11.16 5.89° 01.04.1999

numbers)
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1 2 3 4 5 6 7

3. Swam Jayant! Shahari Rozgar
Yojena (SJSRY)

(i) Funds Allocated (Rs. in crores) 100.74 100.74 96.10 154.59 M/o Urban
() Funds Release (Rs. in crores) 10092 100.74 122.00 24.648 Employment &
(i) Persons assisted to set up Micro 1.28 1.01 1.03 NR Poverty
Enterprises for Self Employment Alleviation
(In lakh numbers) 01/12/97
(iv) Employment Generated 31.26 49.74 36.21 NR
(In lakh mandays)

4. Prime Minister's Rozgar
Yojana (PMRY)

() Funds Allocated (Rs. in crores) 169.00 169.00 218.90 218.50 Mo Agro & Rural
(i) Funds Released (Rs. in crores) 168.10 167.83 218.17 31.19* Industrial
(lii) Employment Generated (In lakh 2.86 3.27 2.91 0.04** 02/10/93
mandays)
(iv) Person assisted for self 1.81 218 1.94(P) 0.02@
Employment (In lakh numbers)

8. Rural Employment Generation
Programme (REGP)

() Funds Allocated to KVIC (In crores) 202.67 281.75 282.00 NR Mo Small Scale
: Industries

(i) Funds Released (M.M Disbursed 193.71 264.38 29236 32247 # 95-96
Rs. In crores)

(ill) Employment Generated 3.61 4.7 5.50 333¢#
(In lakh numbers)

6. National food for work - - 785.18 1865.75
Programme (NFFWP)

Note:

* = Upto Dec., 2005
** = Upto Sep. 2005
$ = Upto 16.08.2006
P = Provisional

@ = Upto May 2005
# = Up to Jan.,2008
NR = Not received

Statement-l|
Status of Implementation of NREGA in 2006-07 as on upto October 2006

Position upto October, 20068

S.No. State Distts. No. of Estimated Appiications Job Cards Demand for Employment
Rural Rura! for issued Employment provided
Households: BPL Registration Number - ;
(2001 Families Household Individual Household individual
Census)
1 2 3 y 5 8 7 R 10

e

1 Andhra Pradesh 13 8715598 742074 4380650 4380850 1548503 2119916 1548503 2119916

2 Arunachal Pradesh 1 7878 3154 17480 16926 16926 NR 16926

NR
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1 2 3 4 5 6 7 8 9 10 )]
3 Assam 7 817268 327241 601273 523209 204640 205086
4  Biher 23 7755042 3435882 2066005 2037604 525843 718141 477832 714828
5 Chhattisgarh 1 2023402 749873 1772800 1726855 695642 1302463 688524 1270589
6 Gujarat 6 1388048 182806 611026 814343 100698 100698
7 Haryana 2 257304 21279 87884 88818 28058 34758 28056 34758
8 Himachal Pradesh 2 150715 119687 93016 88056 41960 ‘ 44307 38320 41303
9 Jammu and Kashmir 3 240978 9567 186811 159158 NR 20261 NR 20261
10 Jharkhand 20 3395640 1504269 2019997 1914800 581689 817934 578343 813672
11 Karnataka 5 1282968 222979 870822 6068436 235060 459364 220185 447715
12 Kerala 2 616309 57810 227057 11958 3854 NR 3750 NR
13  Madhya Pradesh 18 3550273 1315731 4423536 4381801 1970844 2304137 1996375 2225679
14 Maharashtra 12 3713013 880727 3057951 2487037 191272 435861 101272 435861
15  Manipur 1 16149 6466 17880 17880 17880 43700 17800 43700
16 Meghalaya 2 101657 40703 NR NR NR NR NR NR
17  Mizoram 2 21661 8673 50830 22018 20801 12100 20801 12100
18  Nagaland 1 31939 12788 27884 27884 NR 8950 NR 8950
19 Orissa 19 3836278 1841797 2762080 2261284 320938 538387 261121 428662
20 Punjab 1 221815 14107 40310 37328 37328 40310 30715 NR
21  Rajasthan [} 1294087 177808 1495048 1493628 927890 1246742 927890 1246742
22  Sikkim 1 10849 4264 4898 4323 3611 4338 3611 4336
23  Tamil Nadu 8 2067689 424910 1340307 1309482 290860 307505 209860 397505
24 Tripura 1 57788 23138 70259 64587 73971 115696 72348 113159
25 Uttaranchal 3 206059 64332 283132 191657 401583 40345 40008 40198
26  Uttar Pradesh 22 7162466 2236122 3471356 3414000 1718544 1984778 1611342 1897582
27 West Bengal 10 7084480 2250037 4882086 4116470 14980368 2390688 1351840 2334565
Total 200 54008089 16570504 35563258 31979070 11110948 15000889 10739206 14852081

NR: Not Reported
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Financial performance under National Rural Employment Guarantee
Act during 2006-07 (upto December, 06)

(Rs. in Lakhs)
S.No. State tgomot m g;m:n‘ but mfm :a:ght::oy:u"mm your Release during current year
on Ist
April of
the year
Centre State Total Centre State's States
matching share
share actually
released
1 2 3 4 5 8 7 8 9 10 1"
1 Andhra Pradesh 13 ] 2538.00 5074.8% 59874.85 82461.43 9162.38 2222.22
2 Arunachal Pradesh 1 10 0.40 0.00 272.85 30.32
3 Assam 7 8 27062.55 8401.16 0 8401.18 13870.85 15852.32
4 Bihar 23 9 39371.95 10166.84 0 10166.84 40503.38 4500.38 4500.35
S Chhattisgarh 1" 9 4838.35 22.00 0.00 22.00 30068.74 3340.97 1883.67
() Gujarat (] ] 3843.68 501.92 0.00 591.52 4113.94 457.10
7 Haryana 2 ° i172.52“:‘ 0.00 913.39 101.49 31.339
8 Himachal Pradesh 2 9 1045.70 0 0 0.00 16807.64 178.63 131.51
9 Jammu and Kashmir 3 9 $94.24 0 0 0.00 2776.37 308.49 331.74
10  Jharkhand 20 10 20325.9 2620.88 2620.88 37618.59 4179.84 4179.81
1" Kamataka 5 10 4812.50 1177.47 40.23 1217.70 14595.69 1621.74 716.87
12 Kerala 2 1159.15 0 0 0.00 2179.51 24217
13 Madhya Pradesh 18 9 2382.02 1239.57 1239.57 126970.20 14107.80
14 Maharaghtra 12 9 22391.56 0.00 19235.64 2137.29
15 Manipur 1 9 243.4 436.63 436.63 §70.89 83.43
18 Meghalaya 2 0.00 2084.65  229.41
17 Mizoram 2 9 645.70 129.44 129.44 298.90 33.21
18 Nagaland 1 9 508.87 498.42 45 543.42 430.11 47.79
19  Orissa 19 9 3236.04 1283.73 431.25 172498 71213.49 3151.65 3151.65
20 Punjab 1 9 340.18 395.77 0 398.77 755.75 0.00
21 Rajasthan (] 9 1905.08 0.00 0.00 67961.00 7551.22 7561.22
22 Sikkim 1 8 §3.87 0.00 451.50 50.17 5.00
23 Tamil Nadu (] 9 4195.89 1402.80 0 1402.80 98808.21 1098.80
24 Trpura 1 ] 887.34 1688 1688.00 1456.65 161.85 250
25 Uttaranchal 3 ] 1711.09 658.69 29.23 687.92 1910.50 212.20 ,768.81
26 Uttar Pradesh 22 10 27158.7 ‘ 13426.12 0 13426.12 33408.69 3722.08 3200
27 Wast Benga! 10 10 16741.95 1612.19 1612.19  20358.84 2262.09 2039.88

|

Total 200 189373.42 81739.08  545.71 52284.79 588148.53 60504.90 31020.85
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Financial performance under National Rural Employment Guarantee
Act duning 2006-07 (upto December, 06)

Misc. Total Cumulative Expenditure %age of Exp.
Receipt  Avaliabliity On On Semi- On On Total Against On OnSemi- On On
(Col. 5+8+  Unskilled ghilied  Material Contin- Total Unsidiied skiled Material contin-
12+13) wages and gency AV, wages and gency
Skiiled Funds sidiied
Total Cost wages wages
(8+11)
12 13 14 15 16 17 18 19 20 21 22 23 24
84883.65 0 93195.59 18571.85 46.9 140.7 3066.49 2182594 2342 8509 0.21 0.64 14.05
272.88 273.2% 176.72 2.98 170.68 65.78 9635 000 000 1.85

13970.85 5644.16 55078.74  B8484.44 4227 3530.91 454.95 12873.00 2337 8575 3.28 2743 353
45003.73 1190.24 95732.78 11683.54 1497.901 8129.997 221.8057 21543.40 2250 €4.20 6.95 .37.74 1.03

100.99 36810.75 12923.62 560.23 5975.84 104.03 19563.72 5300 66.06 2.88 30.55 0.53
4113.94  45.0568 8695.20 1845.08 18.12 293.51 837.528 2991.21 3440 6168 051 9.81 28.00
1004.73 1.32 2178.57 833.981 15.328 222.717 89.98 1161.99 §3.34 7177 132 1917 7.74
1739.15 0.18 2785.03 876.98 5589 41944 9.79 1161.90 4172 58.28 4.79 36.10 0.84
3108.11 8.06 3808.43 351.57 118.77 78.19 $.00 §53.53 1453 6351 2146 1113 090
41795.40 156.56 64901.76 16289.39 1566.83 0021.94 299.99 27196.15 4191 59.89 583 .(3.17 1.10

15312.36 2134258  5240.43 182.21 2858.57 181.19 8562.40 40.12 61,20 213 (458 212
2178.51 2.00 3350.69 65.86 1.59 0.00 117.76 182.00 643 3608 087 0.00 63.05
126970.20 874.08 131465.87 61776.62 5230.86 28504.51 746.71 96358.70 73.30 84.11 543 29.69 0.77
_ 19235.64 41627.20 11130.38 26.74 0.00 000 0.00 0.00
§70.89 1250.92 570 41.8 338.2 0 950 - 7584 60.00 440 3550 0.00
2064.68 2084.68 0 0.00 #OLVOT #DLVO1 #DLVO1 #OLVO1
295.90 1074.04 553.51 22.039 575.549 §3.59 96.17 0.00 000 3.83
430.11 2.65 1485.05 576.81 384.14 14.50 975.45 63.65 59.13 0.00 30.38 1.49
74365.14 0 79326.18 14337.65 2386.86 9613.66 204.51 2654269 3346 54.02 8.99 38.32 0.77
755.78 6.5 1501.18 665.90 0 442.15 22.84 1130.89 7533 5688 000 39.10 202
75512.22 0 77417.30 32788.50 1194.60 6311.03 296.41 40580.63 5243 80.76 294 1555 0.73
456.50 510.07 34.74 0.094 34.834 6683 99.73 000 000 0.27

9889.21 459.009 15946.91 3465.49 0.00 0.00 384.89 3850.38 24.14 90.00 0.00 0.00 10.00
1706.66 4282.00 14128 3209 0.00 0.00 0.00 0.00
2676.21 7.38 $082.60 700.039 33.77 390.142 5.47 1120.421 22.22 6198 290 3454 0.48
36098.063 165.806 77450.41 18910.33 1470.887 11950.32 514.29 32854.837 4242 57.58 445 36.67 1.57
22398.70 65.08 40817.82 9102.46 356.3 2000.98 260.87 13698.03 3356 6645 250 14.61 1.90

619169.18 8729.22 859556.62 220624.38 15218.35 908068.95 7861.22 349031.19 40.14 6321 436 26.02 225
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[English]
Key issues under PDS

711. . SHRI N.S.V. CHITTHAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the key issues like identification of
beneficiaries, viability of fair price shops and effective
monitoring have been identified under Public Distribution
System (PDS);

(b) if so, the detalils in this regard; and

(c) the steps being taken for continuous moni-
toring of the PDS?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and
(b) Yes, Sir. PDS is operated under the joint responsibility
of the Central and the State Govemments. The Central
Government has taken the responsibility for procurement,
storage, transportation and bultk allocation of foodgrains,
etc. The responsibility for effectively distributing the same
to the consumers through the network ot Fair Price Shops
(FPSs) lies with the State Governments. The operational
respongibilities including allocation within the State,
identification of families below poverty line, issue of ration
cards, supervigsion and monitoring the functioning of FPSs
rest with the State Governments.

In order to maintain supplies and securing availability
and distribution of essential commodities, Public
Distribution System (Control) Order 2001 has been notified
on August 31, 2001. The Order mainly contains provisions
with regard to the following issues:-

() Identification of families below the poverty line;
(i) Rations cards;

(iil) Scale and issue price;

(iv) Distribution of foodgrains;

(v) Licensing;

(vi) Monitoring:

(vil) Constitution of Vigilance Committess involving
members of Panchayati Raj Institutions (PRIs).

The Order requires all State Governments/UTs to
ensure that the BPL and Antyodaya families identified are
really the poorest of the poor. It also requires the State
Governments/UTs to get the lists of BPL and Antyodaya
tamilies reviewed every year for the purpose of delstion of
ineligibte families and inclusion of eligible families. It further
devolves on the State Governments/UTs to conduct

NOVEMBER 27, 2006
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periodical checking of ration cards to weed out ineligible
and bogus ration cards The State Governments/UTs are
also to ensure issue of Utilization Certificates confirming
that the foodgrains have been lifted and distributed to the
intended beneficiaries under the TPDS. An offence
committed in violation of the provisions of this Order shall
invoke criminal liability under the Essential Commodities
Act, 1955.

(¢) For continuous monitoring of the Public
Distribution System (PDS), Government of India monitors
on monthly basis the allocation and offtake of foodgrains
made to the State Governments under the TPDS. To ensure
correct distribution of foodgrains, the State Governments
are also submitting information as required under the PDS
(Control) Order. At the State level, monitoring of PDS is
being done by the respective State Governments through
a system of continuous inspections of Fair Price Shops
(FPS) to ensure that there are no leakages/diversions.
Instructions have been issued by the Government of india
to set up Vigilance Committees at the Fair Price Shop/
Block/District and State Levels to continuously monitor the
distribution of foodgrains under the PDS. Government of
India has also been holding National/Regional level
Conferences with the State Food Ministers and Food
Secretaries to ensure smooth working of the PDS.

Assam Gas Cracker Project

712. SHRI SARBANANDA SONOWAL.:
DR. ARUN KUMAR SARMA:
Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government has established
Assam Gas Cracker Project at Lepetkata, Dibrugarh;

(b) if so, the status report of the project;

(¢) whether the Government has fixed target to
start and complete the said project;

(d) if so, the details thereof; and

(o) the details of the compensation and rehabili-
tation programme taken by the Government to compensate
the land-affected people at Lepetkata?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) to (e) The Government has
approved the Assam Gas Cracker Project (AGCP) at
Lepetkata, Dibrugarh, Assam in April, 2006. The agreement
for Joint Venture Company has been signed on 18.10.2008
between the equity partners of AGCP. The completion
schedule is 60 months from zero date i.e. after financial
closure. The implementation of the project will start after
the financial closure. The Government of Assam bhas
intimated that since the land acquisition process at
lepetkata has not been completed therefore, the
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compensation and rehabillitation programme for the land-
affected people have not been finalized yet.

imports of Urea

713. SHR! P.S. GADHAVI: Will the Minister of
CHEMICALS AND FERTILIZERS be plsased to state:

(a) the details of types and rates of the fertilizers
including urea imported from various countries during the
last three years and the current financial year; and

(b) the subsidy provided to each of the importer
company during the said period?

AGRAHAYANA 8, 1928 (SAKA)
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THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) Fertilizers other than Urea are '
imported under Open General Licence (OGL). The import
of urea is permitted only through State Trading Enterprises '
and import for direct agriculiure use is made on government -
account. The country wise imports of urea made in
Government account and the weighted average CA&F price ©
in US $ is given below:-

Source wise details of urea imported in Government Account

2008-07 up la 31.10.06

Source 2003-04 2004-05 2005-06
Qty. in WL Avg. Qty. in WL Avg. Qty. in WL Avg. Qty. in WL Avg. 5
lakh C&F lakh C&F lakh C&F lakh C&F
MT price in MT price in MT price in MT price in
uss uss uss uss
Arabian Gulf 2.02 213.14 212 260.61 2.70 236.41
Bangladesh 0.49 225.68 0.58 248.53
Libya Nil 0.55 253.18
China 0.23 249.7)
CIS Countries 3.90 252.23 5.19 287.72 8.02 250.46

Besides above, Government has also imported
granular urea from Sur, Oman during the year 2005-08 &
2006-07 at a long term FOB price under Urea Off Take
Agreement (UOTA). The granular urea imported from Sur,
Oman during the year 2005-06 was 13.25 lakh MT at the
weighted average C&F price of US$ 155.23 per MT and in
2006-07 (up to 31.10.2008) 11.34 lakh MT at the weighted
average price of US$174.61 per MT.

imports of all other fertilizers are aliowed freely.
However, Govemment maintains a buffer stock of DAP
through its buffer stocking agency. The details of Urea,
DAP & MOP imported during the year 2006-07 up to
31.10.2006 is as under:-

(Qty. in lakh MT)
Year DAP MOP
2003-04 7.34 25.80
2004-05 8.44 34.00
2008-06 24.38 45.78
2006-07 (up to 31.10.06) 21.97 16.18

(b) The urea is imported in Government account:
through State Trading Enterprises and handled &
distributed through the designated handiing agents at
various ports. The difference between the dstivered cost: -
of urea and recovery of pool issue price (Maximum Retail
Price minus Distribution Margin) is borne by the
Government as subsidy on imported urea. The net Subsidy , -

paid on imported Urea during the last year and current
year (up to 31.10.2008) is as under:-

(Rupees in crore)

2003- 2004- 2005- 2006-07
04 05 oe up to
31.10.2008
Net subsidy Nil  493.91 1201.43 1824.77
paid on imported urea

Government is also paying subsidy/ concession 'oﬂ ‘
imported DAP & MOP under the Concession Scheme for

decontrolled P&K fertilizers. The subsidy/concession paid

on imported decontrolled P&K fertilizers to various

importers during the last three year & cument year (upto
31.10.2008) is placed at enclosed statement.
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Statement

Company wise payment to importers of DAP & MOP (Rs. Crores)

8l. No. Company's Name 2003-04 2004-05 2005-06 2006-07
1 M/s Cargil india Pvt. Ltd. 33.58 42.35
2 M/s Chambal fert. & Chemical Ltd. 47.97 41.27 127.90 69.75
3 M/s Coromandal fert. Ltd. 20.07 39.32 58.20 64.77
4 M/s Deepak Fert. Ltd. 5.35 0.45 0.03 34.86
8 M/s Duncan industires Ltd. 3.28 0.05 0.74
6 Ms EID Perry India Ltd. 17.32 0.02
7 FACT 9.51 5.1 0.99 0.02
8 GFCL 10.46 1.38 3.19 0.00
) GNVFC 17.70 17.34 71.64 100.21
10 GSFC 0.03 0.06 0.00
1" Hindustan Lever Ltd. 32.27 ‘
12 IFFCO 0.56 0!22.98 169.70 143.36
13 Indian Potash Ltd. 374.26 685.36 979.80 éss.zs
14 Madras ferilizers Ltd. 4.90 2.14 8.84 0.27
15 MM7C 3.83 5.35 0.61 0.00
18 NFCL 0.49 3.98 6.95 6.49
17 PPL 8.14 29.17 49.22 69.78
18 Rallis India Ltd. 4.95 0.53
198 RCF Ltd. 33.58 48.29 82.70 72.15
20 Shri Ram Fert. Ltd. 55.50 135.92 175.09 149.03
21 SPIC 7.31 0.52 0.98 1.20
24 Zuari Industries Limited 16.53 25.47 81.47 126.48
27 TFCL 0.65 0.38
28 CIPL 18.76
29 RIL 1.51 0.21
30 MIPL 137.80 10322
31 DMCC 0.13
32 NFL 0.07
33 Tata Chemicals Limited 12.39 * 58.54 120.21 108.18
. Total ’ 719.98 1165.18 2097.00 1915.61

Say . . 720 1165 2097 1916
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Assistance to Coconut Farmers

714. SHRI P.C. THOMAS: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Govemment .has received any
proposal from the Government of Kerala to protect the
interests of coconut farmers who are in great distress due
to fall in price of their produce, disease of the coconut
trees and other causes;

(b) i 8o, the details thereof; and

(c) the action proposed to be taken by the
Government thereon? -

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINIS . RY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b)
Yes, Sir. The Government has received a request from the
Government of Kerala to protect the interest of coconut
farmers stating that large scale incidence of pest and
diseases and fluctuating price trend of coconut oil has
advarsely affected the livelihood of coconut farmers who
constitute 40% of the State population.

(c) In order to control the incidence of pest and
diseases, the Planning Commission has approved a project
with an outlay of Rs. 1924.67 crore with Central Assistance
of Rs.279.45 crore to tackle root-wilt disease over a period
of 7 years with effect from 2005-06. A sum of Rs.40.00
crore has also been released during 2005-06.

Under the schemes of the Coconut Development
Board (CDB) an amount of Rs.250/- per palm is provided
as an incentive for removal of disease advanced paims.

The board has released an amount of Rs.24.25 crore
to the Government of Kerala as a special grant for control
of mite and a sum of Rs. 12.11 crore Is still available with
the State Government.

As soon as the outbreak of Bud rot disease was
noticed in the hilly areas of Kozhikode district during
October/November, 2005 a sum of Rs. 1.31 crore was
released for the control of the disease by adopting
integrated pest management and integrated nutrient
management. ' -

In order to contain the price fluctuations, a number of
measures have been taken by the Government. Apart from
promoting product diversification and product utilization
for value addition, the Government of India regularly
announces sufficiently in advance the Minimum Support
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Price (MSP) of milling copra and ball copra for the benefit
of the coconut farmers. The MSP for 2006 season was
fixed at Rs.3590/- per quintal for milling copra and
Rs. 3840/- per quintal for ball copra.

The Ministry of Commerce and Industry regularly
monitors the import of sensitive items including edible oll
like coconut oll and dessicated coconut powder. Edible
oiis have also been kept in the negative/sensitive list of
items under the various Free Trade Agresments (FTA) to
protect the interest of the farmers except under the ASEAN
FTA in which the matter is under negotiation. The Ministry
of Commerce and Industry is doing its best to improve the
terms and conditions of ASEAN FTA to further safeguard
the interest of Indian coconut farmers.

[Translation]
Hoarding in FCI Godowns

716. SHRI JIVABHAI A. PATEL:
DR. DHIRENDRA AGARWAL.:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a)  whether incidents of misuse of Food Corpo-
ration of India (FCI) godowns for hoarding and black-
marketing have been reported recently;

(b) if so, the details thereof during the last three
years;

(c) whether regular raids are conducted on FCI
godowns to check such misuse;

(d) if so, the details and outcome thereof during
the last two years; and

(e) the remedial steps taken by the Govemnment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) No,
Sir.

(b) Does not arise.

(¢) Yes, Sir. The departmental squads in the FCI
are conducting surpriss checks/raids at District Level/
Regional Level/Hars. Level.

(d) and (e) The details of surprise checks throughout
india for the last two years is as under:-

Period No. of Surprise Checks conducted
1-4-2004 1o 31-3-2005 " 800
1-4-2005 to 31-3-2008 1167
Total 2067
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[Englieh]
Premature Retirement by Labour Class

716. SHRI MANJUNATH KUNNUR:
SHRI G.M. SIDDESWARA:
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether more than 64 percent of labour cless
retire prematurely due to health related reasons;

(b) if so, the detalls thereof;

(¢) whether the Government has formulated any
scheme at national level to develop better physical
infrastructure to boost their working capacity; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (d) The information is being collected
and will be laid on the Table of the House.

Arrival of Imported wheat

717. SHRI C.K. CHANDRAPPAN:
SHRI GURUDAS DASGUPTA:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the consignments of imported wheat
have started arriving in the country;

(b) if so, the quantity received so far;

(c) whether huge quantity of imported wheat is
stranded at ports waiting for clearance due to freight train
and manpower shortages; and

(d) if so, the details thereof and the action being
taken for its early clearance?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) Yes,
Sir.

(b) 32 lakh metric tonnes (including anchored
quantity).

(c) and (d) Yo accelerate evacuation and movement
of imporied wheat from the ports, an operational plan has
been finalised for movement in Box Wagon, Bulkk and
through Road.
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Payment Under HTS

718. SHRI KIREN RIJWU: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the Food Corporation of india (FCl)
has not released the funds for payment under Hill Transport
Subsidy (HTS) to Arunachal Pradesh for the last two years;
and

(b) if so, the reasons therefor alongwith the action
taken to ensure its early release?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and
(b) The reimbursement of Hill Transport Subsidy (HTS)
claims of the Government of Arunachal Pradesh had been
kept suspended since 1.5.2005 in view of irregularities
detected in the implementation of the scheme. After
examination of the matter it has now been decided to
resume Hill Transport Subsidy payments to the State
Government subject to certain terms and conditions.
Instructions to this effect have been issued on 20.11 2006.

Tapping of Agricultural Potential

719. SHRI BALASHOWRY VALLABHANENI!: Will
the Minister of AGRICULTURE be pleased to state:

(a) the agricultural potential available in the
country and the extent to which it is being tapped, State-
wise;

(b) whether the agricultural potential in Bihar,
Orissa, West Bengal and Assam has not been tapped fully
so far;

(c) if so, the steps taken/proposed to be taken by
the Government to tap this potential;

(d) whether the Government proposes to start
another green revolution to tap potential in each State;
and *

(e) if s0, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE. IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) A
comparison among different States of India shows that
there is potential of agricultural growth to be fully tapped.
in food grain production, for example, as per 2003-04
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estimates, only five States viz. Andhra Pradesh, Haryana,
Punjab, Uttar Pradesh and West Bengal had achieved
yield level higher than the National average of 1731 kg.
Per hectare. In wheat production, in particular, Punjab is
the only State in India that has recorded an average yield
(4207 kg. Per hectare during 2003-04) over the World
average (2720 kg. Per hectare during 2002).

The States of Bihar, Orissa and Assam are below the
national average in the foodgrains production indicating
the potentiality to be tapped. The potential in the Eastern
States could not be fully hamessed due to problems fike
acidic soil, heavy rains, frequent floods and drought in
some parts of the region. However, West Bengal has
achieved a yield level in paddy and foodgrains above the
National average.

Steps taken to tap the potential include scheines like
the followiig:

Integrated Cereals Development Programme (ICOP)
in Rice, Wheat and other Cereals based cropping system
areas, Sustainable Development of Sugarcane based

cropping system and Special Jute Development Programme.

Integrated Scheme of Oilseeds, Pulses, Oil Plam and
Maize (ISOPOM), is impiemented in several States for
increasing the yield potential of Oliseeds, Pulses, Oil Plam
and Maize.

(d) and (e) The draft -approach paper to Eleventh
Five Year Plan has mentioned that there is urgent need to
start second Green Revolution.

Licence Free Manufacturing of Five Bulk Drugs

720. SHR! HITEN BARMAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has decided to allow
licence -free entry of the private sector into manufacturing
of five bulk drugs, so far reserved for the public sector;

(b) i so, the names of these five drugs; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) to (c) In the interest of the
consuming public, it did not seem necessary to retain the
five bulk drugs under licensing under the Industries
(Development and Regulation) Act. Accordingly, raservation
of § bulkk drugs for manufacture by the Public Sector only
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was abolished vide Press Note No. 3 dated the 26th
February, 1999 of the Department of Industrial Policy and
Promotion. The names of these five drugs are:

1.  Vitamin B1
2. Vitamin B2

3. Tetracycline

4. Oxytetracycline
5. Folic Acid

[Translation)

Production of Coated Seeds

721. SHRI BHANU PRATAP SINGH VERMA: Wil
the Minister of AGRICULTURE be pleased to state:

(a) whether the Government is encouraging the
production of the coated seeds;

(b) it so, the detalis thereof, State-wise and
location-wise; and

(c) the increase in the output as a result of use of
coated seeds?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) There
is no programme of producing coated seeds under the
restructured scheme "Development and strengthening of
infrastructure facilities for production and distribution of
quality seeds”.

[English]
Recharge of Ground Water

722. SHRIMATI JAYBEN B. THAKKAR: Wil the
Minister of WATER RESOURCES be pleased to state:

(a) whether the sub-committes of the Advisory
Council of Artificial Recharge of ground water headed by
Dr. Swaminathan has submitted its report to the Government;

(b) if so, the recommendations made in the report;

(c) whether all the recommendations of the
committee has been accepied by the Govemment for
implementation;

(d) # so, the details thereof and the action taken
thereon; and
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) and (b) Yes, Sir. During the inaugural address
of the first meeting of the Advisory Council, Hon'ble Prime
Minister mentioned that "We have to minimize our water
use - invest in science and technology to ensure that we
can grow crops which use less water. In other words, find
ways of valuing the crop per drop”. To implement the
suggestions of Hon'ble Prime Minister, a Sub-committee of
“Artificial Recharge of Ground Water Advisory Council®
was constituted under the Chairmanship of Dr. M.S.
Swaminathan to prepare paper on more crop and income
per drop of water. The Committee has submitted its report
to Ministry of Water Resources. Recommendations made
by this Sub-committee have been summarized and given
in the enclosed statement.

(c) to (e) Artificial Recharge of Ground Water Advisory
Councll while constituting the above Sub-committee stated
that the report of the Sub-committee will be considered at
the next meeting of the Council. Accordingly, the report of
the Sub-committee will be placed before the Council in its
next meeting.

Stntémont

Recommendations made by the Sub-Committee
headed by Dr. M.S. Swaminathan ‘More Crop and
Income Per Drop of Water'

The reports of the Sub-committee on ‘more crop and
income per drop of water highlights that the irrigation
water security is vital both for livelihood and food security.
The report draws attention to the scope available for
improving the efficiency of use of irrigation water in a
manner that both the productivity and profitability of farming
are enhanced which is the pathway to an ever-green
revolution all over the country, without associated
ecological harm. Important recommendations of the Sub-
commitiee are as under:-

. The Sub-committee recommended observation of
Year 2007-08 as the ‘Year of More Crop and income
per Drop of Water' to give the strategies and their
importance in improving the productivity and income
per unit of water.

. Adequate provisions in X| Plan for inclusion of the
measures for augmentation of water supply should
be made. The investment from Government as well
as from lending Agencies such as Worid Bank shoula
give priority for modemization of the tertiary canals
with control structures.
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. Micro Irrigation technology e.g. drip and sprinkler
irrigation including drip fertigation to incresse
productivity of crops with less water should also be
popularized. System of Rice Iniensification techno-
logy (SRI) which requires less quantity of seeds, less
nursery area, saves water and labour and enhance
yield is also required to be popularized.

. Introduction of weather based crop insurance for
minimizing the losses to farmers for safeguarding
farmers during weather uncertainties.

. Implementation of Farmer Participatory Action
Research Programmes with the help of Agricultural
Universities, Research Institutes, ICRISAT, WALM!s,
etc. for triggering a mass movement. This Programme
can cover 5000 villages in different agro-climatic
regions during 2007-08. The Gram Sabhas in the
villages will serve as Pani-panchayats and will
provide overall guidance and support to this
programme. In addition, launching of ‘water literacy
movement' and imparting training to one woman and
man from every panchayat as Water Masters is also
suggested.

. The Water User Agencies (WUAs) should be involved
in the decision making so that the maintenance of
the structures will be made easy.

. In order to implement successfully the above
recommendations, a 3-tier setup at Village, State
and National level has been suggested. At National
level, a Pan Government of India Steering Committee
consistirg of representatives of various Departments
which will report to Agricultural Coordination
Committee, chaired by the Prime Minister.

Bamboo Mission

723. SHRI RAVI PRANKASH VERMA:
DR. ARUN KUMAR SARMA:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI M.K. SUBBA:
SHRI ADHALRAO PATIL SHIVAJIRAO:
Will the Minister of AGRICULTURE be pleased to
state:
(a) whether the Government has approved  the

launch of a new centrally sponsored National
Mission; .

(b) i so, the details theredt alongwith the central
share in it;

(c) the area proposed t0 be covered under the
scheme, States/Union territory-wise;
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(d) the funds allocated for the purpose during the
current financial year;

(e)  whether the Union Government has constituted
any National Level Apex Committee to review the projects
being implemented under the scheme; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b)
Yes, Sir. The Cabinet Committee on Economic Affairs in its
meeting held on 27th October, 2006 approved the National
Bamboo Mission of the Department of Agriculture &
Cooperation. This is a new Centrally Sponsored Scheme
with 100% assistance of the centre, 10 be implemented
across the country at a total cost of, Rs.568.23 crores
during the current financial year of the Xth Plan and next
four years of the Xith Five Year Plan.

(¢) The Mission is envisaged to cover an area of
2.12 lakh ha. including 0.36 lakh ha. under senile
plantations in 28 states. The state-wise area to be brought
under bamboo plantation is being worked out.

(d) The scheme will be implemented across the
country with a financial allocation of Rs 80.00 crores during
the current financial year (2006-07).

(e) and (f) Yes, Sir. A National Apex Committee is
proposed to be constituted under the Chairmanship of
Union Minister of Agriculture with Ministers of Forests,
Textiles, Science and Technology, Commerce, Rural
Development, Panchayatl Raj, Urban Development and
Poverty Alleviation, Development of North Eastern Region,
Small Scale Industries, Ministers of Forests/Agriculture/
Horticulture from select States; Member (Environment &
Forests) in Planning Commission, and Experts as
Members. Mission Director shall be the Member Secretary.
The Committee will provide overall guidance, monitoring
and review.

Check on Emission of Vehicular Smoke

724, SHRI VIJOY KRISHNA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to State:

(a) whether the Hon'ble Supreme Court had given
any direction on April 20, 1989 about keeping a check on
the vehicles emitting smoke,

(b) if so, the detalls thereof;

()  whether the Union Government has taken any
action in this regard; and

AGRAHAYANA 6, 1828 (SAKA)

to Questions 1468

(d) if so, the detalils thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. The Hon'ble Supreme Court's
direction dated 28.4.1999 relates to air poliution concems
due to exhaust emissions from private vehicles in the
National Capital Region (NCR). As per the order, all private
(non-commerclal) vehicles were required to conform to
Euro-l norms in the NCR by 1st June, 1999 and from 1st
April, 2000, no private (non-commercial) vehicles were to
be registered in the NCR unless they conform to the Euro-
Il norms. Further, as per the order, the ban on the
registration of diesel driven taxis was required to be strictly
enforced, unless the taxis also conform to the Euro-lll
norms.

(c) and (d) The Government have taken several steps
for prevention and control of air poliution, which are as
follows:

*  Diesel vehicles that did not conform to the Euro-ll
equivalent standards on or from 1st April, 2000 were
levied fine and impounded.

*  From April, 1998 onwards, the registration of older
defence and govt. auctioned vehicles that were mostly
run on diesel was banned.

. More than 15 years old commercialtransport vehicies
had been phased out.

. The practice of alteration of petrol vehicles to diesel
vehicles in the NCR was banned in 1998.

. Restriction was imposed on movement of goods
vehicles during daytime from August 1999 in Delhi.

. From November, 2002, all diesel buses and taxis
were switched over to run only on the Compressed
Natural Gas (CNG).

. From 1st April, 2005, Euro-lll equivalent norms and
commensurate quality of fuel were introduced in
Delhi.

Renovation of A.V.M. Canal

725. SHRI A.V. BELLARMIN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has received any.
proposal from the Government of Kerala for renovating
and improving the Historic A.V.M. Canal in Kanyakumari
district and develop it as a tourist destination; and

(b) |If so, the detalis thereof and the reaction of
the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC-
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) No, Sir.

(b) Does not arise.
Revival of IDPL

726. SHRI AJOY CHAKRABORTY: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has finalised the
plans to revive the Indian Drugs and Pharmaceutical
Limited (IDPL);

(b) it so, the details thereof;

(c) the time by which it is likely to start functioning;
and

(d) the funds allocated for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) No, Sir.

(b) Question does not arise.

(c) and (d) The company is already engaged in
production of Pharmaceuticals at low scale.

Study on Sunderbans
727. SHRI SHAILENDRA KUMAR:
SHRI SURESH PRABHAKAR PRABHU:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the School of Oceanographic Studies
of Jadavpur University has conducted any study on
vanishing of Sunderbans;

(b) it 80, the details thereof; and

(c) the action taken or likely to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) Information in this regard is being
collected from the State and would be laid on the Table of
the House.

Unorganised Labour in Ship Breaking Iindustries

728. SHRI SWADESH CHAKRABORTTY: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether around 50 workers per day get injured

and sometime die due to inadequate or lack of medical
facllity in ship breaking industry;
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(b) I 80, the detalls thereof;

(c)  whether in the absence of labour legislations
their service and working conditions are very much
exploitative and poor; and

(d) if so, the steps proposed to be taken to bring
in labour legislations to protect the unorganized labour in
ship breaking industry?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (c) As per available information, such a
situation does not exist in the ship breaking industry.

(d) There is no proposal to enact a separate
legislation for the unorganized workers in the ship breaking
industry. However, a proposal to formulate social security
scheme and legislation for all categories of the workers in
the unorganized sector which may include workers in the
ship breaking industry is under active consideration of the
Government.

Merger of Steel Units with SAIL

729. SHRI B. MAHTAB:
SHRI JUAL ORAM:
SHRI ANANTA NAYAK:
SHRI HANSRAJ G. AHIR:
Will the Minister of STEEL be pleased to state:

(a)  whether the proposal for the merger of some
steel companies including the Neelanchal Ispat Nigam
Limited (NINL) with the Steel Authority of India Limited
(SAIL) has been pending;

(b) if 8o, the details thereof:

(¢) the present status of each case alongwith the
steps taken in respect of the merger of NINL with SAIL;
and

(d) the benefits likely to accrue to SAIL therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) to (c) Yes, Sir. Ministry of
Steel had constituted an Expert Group under the
Chairmanship ot Shri B.L. Das, former Secretary (Steel) to
examine various proposals of merger between PSUs under
the Ministry and to make recommendations about the
feasibility of these proposals. The Expert Group has
recommended the following mergers with SAIL:-

1. Merger of Nilanchal lspat Nigam Limited (NINL)
with Steel Authority of india Limited (SAIL)

In the meeting of Committee of Secretaries (COS)
held on 14/7/05, it was decided to merge NINL with
SAIL. Process of appointment for merchant banker
for the valuation of NINL is in progress.



149 Written Answers

2.  Merger of Maharashtra Elektrosmeit Limited (MEL)
with SAIL

Board of Directors of SAIL and Board of Directors of
MEL in their 314th meeting held on 25/5/06 and 193rd
meeting held on 26/5/06, respectively have accorded
in-principle approval for the merger of MEL with SAIL.
Necessary actions to effect the merger have since
been initiated by both the companies.

3. Merger of Bharat Refractories Limited (BRL) with
SAIL

Board of Directors of BRL have already passed a
resolution accepting the proposal to merge BRL with
SAIL on 11/5/08. Board of Directors of SAIL have aiso
approved in-principle the merger proposal in its
meeting held on 22/9/06. The proposal is under
consideration by the Board for Reconstruction of Public
Sector Enterprises (BRPSE).

(d)  SAIL will be bgnefited in the following manner
with the merger of NINL, MEL & BRL .-

NINL : SAIL will be benefited in achieving its Corporate
Goal of 23 million tonnes of Hot metal by 2011-12 by
developing NINL to achieve its full potential i.e. about 2.5
to 3.5 million tonnes per annum. iron ore mines of NINL
could also be an alternative source for the plants of SAIL.

MEL: Investment in MEL can be aligned with SAIL's
requirement of Ferro Alloys, which is likely to increase
substantially by the year 2011-12. Post merger, investment
decisions can be made faster and financing the same
would also be cheaper and there will be better synergy
between MEL and SAIL.

BRL: Full control over refractory supply and
management will provide gams to SAIL. This will provide
competitive advantage to SAIL when various large steel
companies are setting up new capacities. Saving of sales
tax, conversion charges to SAIL. BRL can upgrade/replace
equipments, access new technology and use SAiL's
refractory making expertise.

Forest Credit System
730. SHRI M. SREENIVASULU REDDY: Will the

Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether the Government proposes to intro-
duce, Forest Credit System on the lines of carbon credit to
increase the forest cover in the country;

(b) if so, the details thereof; and

(¢) the benefits likely to accrue therefrom?

THE MINISTER OF STATE IN THE MINISTRY. OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No, Sir.

(b) and (c) Does not arise.

AGRAHAYANA 6, 1928 (SAKA)

to Questions 150

[Translation]
Immersion of Statues

731. SHRI HEMLAL MURMU: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a)  whether the statues are being immersed in
various rivers and other poliutants are aiso being dumped
into them;

(b) if so, the detalls thereof; and

(c) the details of the action taken by the
Government In this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) During various festive occasions,
idols and statues are immersed in water bodies such as
rivers, ponds, lakes, coastal waters etc. Besides idol
immersion, disposal of left over worship material like
fiowers, plastic items, ashes, small idols and food items
are also immersed.

(¢) To minimize the poliution due to immersion
of idols, guidelines have been evolved by the Central
Pollution Control Board (CPCB) suggesting water quality
monitoring at three stages, namely, pre-immersion, during
immersion and post immersion, identification of adequate
number of designated immersion centers, construction of
temporary confined ponds/bunds, removal of worship
material like flowers, clothes and decorating items for
proper disposal and organizing awareness programmes.

[English]
Higher MRP Printed on Drugs

732. SHRI BACHI SINGH RAWAT "BACHDA": Wilt
the Minister of CHEMICALS AND FERTILIZERS be
pleased to state: '

(a) whether Maximum Retail Price (MRP) printed
on many anti-aliergy drugs and pain killers is reported to
have been found much higher than their cost price; and

(b) if so, the steps being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) and (b) The 74 bulk drugs
(including some anti-allergy drugs and pain killers)
specified in the First Schedule of the Drugs (Prices
Control) Order, 1895 (DPCO, 95) and the formulations
based thereon are under price control and their prices
are fixed/revised by the National Pharmaceutical Pricing
Authority (NPPA) in accordance with the provisions of the
DPCO, 65. In case there is any violation of approved/
notified price of a Schedule formulation, action is. taken
under the provisions of the DPCO, 95.
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Prices of non-Scheduled formulations are fixed by
the manufacturers themselves keeping in view the various
factors like cost of production, marketing/seliing expenses,
R&D expenses, trade commission, market competition,
product innovation, product quality etc. The Government
takes corrective measures where the public interest is
found to be adversely affected.

Restriction on Procurement and Stocking

733. SHRI RAGHUNATH JHA: Will the Ministar of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

pleased to state:

(a) whether the removal of controls on procure-
ment and stocking of foodgrains has enabled multinational
companies and private traders to procure foodgrains
including wheat and pulses much in excess of their
requirement leading to profiteering, hoarding and black
marketing of foodgrains;

(b) If so, whether the Government has imposed/
proposes to impose quantitative restrictions on procurement
and stocking of foodgraing including wheat and pulses;
and

(c) if so, the details thereof indicating the number
of surprise inspections and raids conducted and dealers
booked for hoarding and black marketing of foodgrains
alongwith the action taken against such dealers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) Central
Qovernment have issued Order No. S O 1373 (E) dated
290.08.2008 keeping in abeyance the Central Orders dated
15.02.2002 & 16.06.2003 with regard to the- provisions for
removal of Licensing requirements, Stock limits and
Movement restrictions in respect of wheat and pulses for a

period of six months. As per report received State

Governments of Maharashtra, Himachal Pradesh, NCT of
Delhi and West Bengal have issued Notifications reviving
the stock limits for wheat and pulses. The State
Governments in exercise of powers delegated to them
under the Essential Commodities Act, 1955 conduct raids
etc. to check malpractices like hoarding, black-marketing
etc. Action taken under the Act by various State
Qovernments/UTs during the current Calendar Year, as
reported up to September, 2008 is as under:

(i) No. of raids 89194

(i) No. of persons arrested 1302

(i) No. of persons prosecuted 2082

(v) No. of persons convicted 128

(v) Value of goods confiscated Rs 376.87 lakhs

NOVEMBER 27, 2008

to Questions 1582

Fixation of Rate of interest for EPF

734. SHRI CHANDRA BHUSHAN SINGH:
SHRI PRALHAD JOSHI:
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the current rate of interest on
Employees Provident Fund (EPF) (8.5 percent) was not
tenable as it would leave a deficit of Rs. 450 crore for
EPF; ’

(b) if s0, the details thereof;

(¢)  whether the EPFO failed to take a decision on
fixing the rate of interest for the EPF for the year 2006-07;
and

(d) Iif so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (d) As per para 60(1) of the Employees’
Provident Fund Scheme 1952, the interest rate shall be
determined by the Central Government in consuiltation
with the Cantral Board of Trustees, Employees Provident
Fund. No recommendations have so far been made by the
Central Board of Trustees, Employees' Provident Fund on
the rate of interest for the current year.

Avallability of Foodgrains

735. SHRI P. MOHAN:
SHRI RANEN BARMAN:
Will the Minister of AGRICULTURE be pleased to
state:

(a) the per-capita avallability of foodgrains in the
country;

(b)  whether per-capita avallability of foodgrains
in the country is sufficient;

(c) it not, the reasons therefor and the steps taken
to improve the situation;

(d)  whether the per-capita availability of food-
grains has improved over the previous decade;

(e) if so, the details thereof and if not, the reasons
therefor; and

() the estimated demand of foodgrains in the
country for the next five years?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (e) The
estimated per capita availability of foodgrains in 2005
works out to be 154.2 kgs. It has been fluctuating during
the last decade as can be seen from the table below:
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, (Kg. Per year)
Year Per capita Availability
1995 180.8
1996 173.5
1897 183.8
1998 163.2
1999 170.0
2000 165.9
2001 161.9
2002 180.4
2003 169.7
2004 168.9
2005(P) 154.2
(P) - Provisional

To increase production and productivity, the
Govemment has put in place the schemes like Integrated
Cereals Development Programme (ICDP) for Rice, Wheat
and Coarse Cereals, Integrated Scheme of Oilseeds,
Pulses, Oilpaim and Maize (ISOPOM), enhancing
Institutional credit flow to farmers, ensuring timely
availability of quality inputs, optimizing efficient utilization
of available water resources through micro irrigation and
enhancing the sustainability of dryland/rain fed farming
systems, reforming agricultural markets, putting in place a
broader spectrum of risk management apparatus for
farmers, etc.

()] The Planning Commission has constituted a
Sub-Group for working out the demand and supply
projection of foodgrains for the 11th Plan.

Price Rise due to import

736. SHRI JYOTIRADITYA M. SCINDIA: Wili the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
OISTRIBUTION be pleased to state:

(a) whether the announcement by the Government
regarding intended imports of wheat, pulses and sugar in
June this year resulted in hardening of prices of these
commodities in international markets; and

(b) if so, the extent of result thereof on prices of
these commodities in the domestic market?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) Since June
2008, international prices of wheat and certain varisties of
puises have regietered an upward trend. The main reason
for rise in prices was lower projected wheat harvest in
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major producing countries such as United States and
Canada and inadequate availabliity of certain varieties of
pulses in the intemational market. Prices of sugar have
declined in the international market since June 2006.

(b) Prices of wheat in the domestic market have
increased on account of shortfali in domestic suppiies
relative to demand and hardening of international prices.
Prices of sugar have started deciining at several centres
over the past few weeks. Prices of pulses have registered
a falling trend for the past one month after remaining at
high levels for several months.

National Steel Policy

737. SHRI DUSHYANT SINGH: Will the Minister of
STEEL be pleased to state:

(a) whether the Government has any proposa! to
introduce a new national steel policy;

(b) if so, whether the policy has been drafted;
(c) if so, the salient features thereof:

(d)  whether the policy has been implemented;
(e) if s0, the details thereof; and

()  If not, the reasons therefor alongwith the time
by which it is likely to be impiemented?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) No, Sir.

(b) to (f) Does not arise in view of the (a) above.
However, Government has approved a National Steel
Policy in November 2005. Salient features of the National
Steel Policy are given in the enclosed statement.

Statement

The following are some of the salient features of
the draft National Steel Policy 2005 (NSP):

¢ The NSP sets out a broad roadmap for the indian
Steel Industry in its Journey towards reform,
restructuring and globalisation.

. The long-term goal of the NSP is that India should
have a modern and efficient steel industry of world
standards, catering to diversified steel demand. The
focus of the policy is to achieve global competitive-
ness not only in terms of cost, quality and product-
mix but also in terms of global benchmarks of
efficiency and productivity.

. In order to achieve the goal of 110 million tonnes ef
steel production by 2018-20, the NSP seeks to '
remove the supply-side constraints to the growth of
this industry in an open, globally integrated and
competitive environment.

. The NSP seeks to adopt a multi-pronged strategy to
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move towards the long-term policy goal. On the
demand side, the strategy would be to create
incremental demand through promotional efforts,
creation of awareness and strengthening the delivery
chain, particularly in rural areas. On the supply side,
the strategy would be to facllitate creation of additional
capacity, remove procedural and policy bottienecks
in the avallability of inputs such as iron ore and coal,
make higher investments in R&D and encourage the
creation of infrastructure such as roads, railways,
and ports.

The NSP acknowiedges the low per capita consump-
tion of steel in the country, especially in the rural
areas and the need to boost steel consumption to
improve quality of life and help in meeting the
growing aspirations of masses.

In order to achieve the strategic goal of 110 mT of
steel production by 2019-20, the industry would need
additional capital. in addition, funds would be required
for technological upgrade of existing faciiities. In order
to mobilize such vast resources NSP seeks to
encourage foreign direct investment. In addition the
policy also seeks to make the fiscal incentives,
available to infrastructure projects, accessible to the
steel industry.

The NSP seeks to support developing of risk-hedging
instruments like futures and derivatives to contain
price volatility in the steel market.

The NSP seeks to strengthen the existing training
and research facilities available to the domestic steel
Industry so as to provide suitable training progra-
mmes especially for the secondary- small-scale units
and aiso to collect and analyze data on important
parameters of the industry.

The NSP seeks to mount aggressive R&D efforts to
create manutacturing capability for special types of
steel, substitute coking coal, use iron ore fines,
develop new products suited to rural needs, enhance
material and energy efficiency, utilize waste, and
arrest environmental degradation.

The NSP acknowiedges the important role played by
the secondary steel sector in providing employment,
meeting local demand of steel in rural and semi-
urban areas, and meeting the country's demand of
some special products and seeks to:endeavour to
provide the necessary feedstock to these units at
reasonable prices from major plants through the
existing mechanism of State Small Industries
Corporations.

The NSP recognizes the fact that integration of the
Indian steel industry with the global economy requires
that the industry should be protected from unfair
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trade practices, which become common especially
during periods of downtum. The NSP therefore,
envisages institution of mechanisms for import
surveillance, and monitoring export subsidies in other
countries.

Channels Fee under DTH Service

738. SHRI HARIBHAU RATHOD: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government has held any meeting
with the TV channels for bringing more channels under
free Direct to Home (DTH) service of Doordarshan;

(b) If s0, the details and the outcome thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Prasar
Bharati has held a meeting with the TV channels on 24th
April, 2008 for bringing more channels under the DTH
service of Doordarshan. However, no meeting has been
held at the Government's level.

The TV channels showed enthusiasm to come on
the DTH platform of Doordarshan. However, they indicated
reservations on paying the carriage fee of Rs. one crore
per annum proposed to be charged by Doordarshan.

(¢) The matter has been referred to a Depart-
mental Committee of Prasar Bharati for consideration of
all aspects of the issue.

Rehabilitation of Displaced Persons

739. SHRI JUAL ORAM: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether all the displaced persons of Rengall
upper Kolab and Hirakud dams in Orissa have been
rehabilitated so far;

(b) if not, the reasons therefor; and

(c) the steps taken to expedite the rehabilitation
process and the progress made thereon so far?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) to (c) Irrigation being a State subject, the
responsibility of planning, execution, funding and
rehabilitation of displaced tamilies primarily rests with the
concemed State Government and project authorities.
Necessary provision for resettiement and rehabilitation of
project affected families are made from time to time as per
the prevalent guidelines/policy/regulations. Project
authorities and State Govenments take appropriate action
to implement the works related to resettiement and
rehabilitation.
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in order to guide various State Governments and
other agencies in the work of resettiement and rehabili-
tation, the Government of India have brought out a ‘National
Policy on the Resettiement and Rehabilitation for project
affected families 2003' in February, 2004.

As per information available in Central Water
Commission, collected from the State Government, all
displaced persons of Upper Kolab & Hirakud have aiready
been rehabilitated. In case of Upper Kolab 3180 tamilies
were displaced. Rehabilitation process started in 1984 &
was completed in three phases by August, 1992.

In case of Hirakud Dam, the State Government of
Orissa has reported that out of 26501 displaced persons
(DPs) in Hirakud Dam, 1965 DPs have been resettied in
16 State 41 Government sponsored resettiement Camps
and the remaining 24536 DPs have been resettled by
themselves.

River Flow in Country

740. SHRI K. SUBBARAYAN:
SHRI NAVEEN JINDAL:
SHRI SANAT KUMAR MANDAL :
PROF. M. RAMADASS:
Will the Minister of WATER RESOURCES be pleased
to state:
(a) the total quantum of rainfall in the country
alongwith the quantum of water available for irrigation
and various other consumptions;

(b)  whether due to lack of emphasis on sustaina-
bilities of water resources, the slippages have increased;

(c) if so, the quantum of water lost in slippages in
the country;

(d) whether the Government has prepared any
programme to give more stress on the use of surface
water resources rather than the ground water resources to
maintain sustainabilities as well as to reduce slippages;
and

(e) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) The average annual precipitation of the country
is estimated to be 4000 Billion Cubic Metre (BCM). After
accounting for the natural process of evaporation etc., the
average annual water availabllity in the country is
assessed as 18690 BCM. It is estimated that owing to
topographic, hydrological and other constraints, the
utilizable water is 1123 BCM out of which 680 BCM is
surface water and 433 BCM is replenishable ground water.
620 BCM of water is being utilized for diverse purposes.

The National Commission for Integrated Water
Resources Development Plan in its report has projected
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the estimates of total annual water requirements for various
scenarios. The annual water requirement for various
sectors has been estimated by the National Commission
as under:-

Billion Cubic Metre (BCM)
SI.No. Uses Requirement
1 Irrigation 524
2 Domestic 30
3 industries 30
4 Other Uses 45
Total 829

(b) In case of drinking water supply slippage i.e.,
change of status from fully covered to partially covered
habitations occur on account of various reasons including
the depletion of ground water table, increase In
population, systems having outlived their life etc.

(¢) In the context of drinking water supply
slippages does not imply any loss of water.

(d) and (e) National Water Policy lays emphasis on
conjunctive use of surface and ground water. it states that
"integrated and coordinated development of surface water
and ground water resources and their conjunctive use,
should be envisaged right from the project planning stage
and should form an integral part of the project implemen-
tation". As regards maintaining sustainability of ground
water resources, the Government of India encourages
rainwater harvesting and recharge to groundwater.

Project Proposal from Gujarat
741. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of STEEL be pleased to state:

(a) whether the Union Government has received
any project proposal for Research and Development unit
for steel industries at Alang Port from the Government of

Gujarat;
(b) if so, whether it has since been approved;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE .IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) No, Sir.

(b) to (d) Do not arise in view of (a) above.
Steel Plants

742. SHRI ANANTA NAYAK: Will the Minister of
STEEL be pleased to state:

(a) the number of private and public sector
companies which have set up steel plants in Orissa during
the last three years and the current year; and
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(b) the number of those companies which have
started commercial production?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) As per information
avaliable from Government of Origsa during the last three
years and current year no public sector companies have
set up steel plants in Orissa. However, Government of
Orissa have signed 42 Memoranda of Understandings
(MoUs) with steel companies to set up stee! plants in the
State of Orissa. The position of MoUs signed with the
Government of Orissa for setting up steel plants in Orissa,
on year wise basis, for past three years as well as current
year (upto August 2008) are as given below: -

8. No Year No. of MoUs signed
1 2003-04 07
2 2004-05 16
3 2005-06 19
4 2008-07(upto August 2008) 00
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(b) The number of companies which have
commenced production partially is 15.

Prohibition of Fishing by Foreign Companies
743. DR. BABU RAO MEDIYAM:
SHRI HITEN BARMAN:
Wil the Minister of AGRICULTURE be pleased to
state:
(a) whether the traditional fishermen of Andhra

Pradesh losing their opportunity to fishing due to the
introduction of foreign trawlers in fishing;

(b) it so, the detalls thereot;

() whether the Government has received any

proposal requesting the prohibition of. fishing by foreign
companies off the Western and Eastern coasts; and

(d) If so, the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) No, Sir.
Foreign trawiers are not being aliowed by the Government
to fish in indian EEZ, since 1996. Currently, the Govemment
is permitting only indian Companies to acquire resource —
specific vessels through import. However, these vessels
are not aliowed to fish within the territorial waters of A.P.
as it is the area exclusively reserved for fishing by traditional
and smali-mechanized fishing vessels, as per the Marine

Fishing Regulation Act of A.P.

(c) and (d) Representations/questions have been
received requesting prohibition of fishing by foreign
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companies in Indian waters, which were replied by
furnishing facts as stated in answer to parts (a) & (b)
above.

Integrated Dairy Development Project

744, SHRI G. KARUNAKARA REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government of Kamataka has
sent any proposal for launching an Integrated Dairy
Development Project in some of the Districts of Karnataka;

(b) If so, the details thereof;

(¢) whether the Government has approved the
sald project; and

(d) if not, the time by which said project is likely
to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHR! TASLIMUDDIN): (a) to (d) No, Sir.
No proposai has been received by this Ministry under
Integrated Dairy Development Project from Kamataka.

Environmental CMnmI for
Mahabaleshwar for Hill Station

745. SHRI SHRINIWAS DADASAHEB PATIL: Will
the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether environmental clearance for the
proposed New Mahabaleshwar Hill Station has been
sought by the State Government of Maharaghtra;

(b) it so, the norms relating to altitude of a hill
station wherein environmental clearance is required;

(¢) the altitude of the proposed New Mahaba-
leshwar Hill Station; and

(d) the time by which clearance is likely to be
provided?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No such proposal seeking Environmental
Clearance under Environment impact Assessment (EIA)
notification of 2006 or eardier notification of 1994, has
been received in the Ministry of Environment and Forests.

(b) to (d) Question does not arise.
[Transiation]

Closure of Poliuting industries

746. SHRI RASHEED MASOOD: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to refer to
the reply given to the Unstarred Question No. 855, dated
July 31, 2006 and state:
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(a) whether the required information has since
been collected;

(b) i so, the details thereof,
(c) it not, the readsons therefor; and

(d) the time by which the information in this regard
is likely to be collected?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) For fulfiliment of the assurance given to
Unstarred Question No. 855 dated 31st July, 2006, the
Central Pollution Control Board and the Delhi Pollution
Control Committee have been requested to furnish
necessary information, which is still awaited.

The information on the status of the closure of
polluting industries in the capital would be collected and
laid on the Table of the House.

Pliot Project to Increase Production
of Turmeric

747. SHRI L. RAJAGOPAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a pilot project has been initiated by
releasing Rs.15 crores in Nizamabad district of Andhra
Pradesh to increase the production on turmeric in the
country;

(b) if so, the details thereof;

(¢) the names of districts where turmeric is
produced in the State;

()] whether the quality of turmeric of Andhra
Pradesh is not up to the mark; and

(e) if so, the efforts made to improve the quality of
turmeric in view of Andhra Pradesh being the largest
producer of turmeric in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir.

(b) Swaranajayanti Gram Swarozgar Yojana
(SGSY) special project on Turmeric common facility centres
has been initiated in Nizamabad to enhance the livelihood
option to the turmeric growers by providing technical and
marketing technologies during 2006-07 with District Rural
Development Agency (DRDA), Nizamabad as the
implementing agency. Govemment of India has approved
the project for Rs.13.83 crores and released Rs.2.64 crores.

(c) Major turmeric growing districts in the state
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are Nizamabad, Karimnagar, Warangal, Adilabad Guntur,
Rangareddy and Kedapa.

(d) No, the quality of turmeric of Andhra Pradesh
is satisfactory and has good domestic market.

(e) Several steps are being taken up by the
Department of Horticulture, Government of Andhra Pradesh
for quality improvement in turmeric like:

* Encouraging the usage by supplying of
improved post harvest tools like poly sheets,
turmeric cooking pans, polishing drums and
drying platforms with assistance.

*  Promotion of Integrated Pest Management
(IPM) practices to reduce pesticide residues

by providing inputs.

«  Creating quality awareness by the adoption
of improved pre and post harvest packages
by conducting crop specific on farm training
programme.

AIBP

748. SHRI JASHUBHAI DHANABHAI BARAD: Wil
the Minister of WATER RESOURCES be pleased o state:

(a) whether the Union Government h. s received
any request from the Govemment of Gujaat for the
modification in Accelerated Irrigation Benefit Proect (AIBP);

(b) if so, the reaction of the Government thereto;

(c) whether the Govemment proposes to provide
grants to the Government of Gujarat for some irrigation
projects under the AIBP; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) to (d) AIBP conceived in the year 1996-97 in
order to provide financial assistance to States to complete
ongoing irrigation projects have undergone liberalization
from time to time. Since the Union Government have
launched BHARAT NIRMAN programme which also
include creation of 10 million hectare of irrigation potential
upto 2008-09, the consultations were held with the State
Governments for modification in the programme. The
revised proposal of the Ministry of Water Resources has
already been approved by the Union Cabinet.

The list of the irrigation projects of the Gujarat which
have been receiving Central Assistance (CA) under AIBP
along with CA/Grant released to these projects upto March,
20086 is enclosed as statement,

162
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Brahmaputra Board

749. DR. ARUN KUMAR SARMA: Will the Minister
of WATER RESOURCES be pleased to refer to the reply
given to Unstarred Question No.801 dated December 06,
2004 and state: .

(a) whether the proposal for the restoration and
empowering of Brahmaputra Board for effective execution
of mandated assignment on training and control of river in
North Eastemn Region (NER) has since been implemented;

(b) if so, the detalils thereof;

{(c) " whether the Govemment proposes to streng-
then the man power and upgrade the Brahmaputra Board;

(d) if so, the detalls thereof; and

(e) the implementation status of the master plan
on erosion control of Majuli indicating it is annual allocation
and utilization of funds, phase-wise and the progress made
thereon so far?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) and (b) No, Sir. However, the proposal of
2004 for internal restructuring in Brahmaputra Board has
been processed and is under various stages of
implementation.

(c) and (d) No, Sir. At present, there is no proposal to
strengthen the manpower and upgrade the Brahmaputra
Board.

(e) On the basis of the Master Plan for Majuli
island, a Detailed Project Report (DPR) was prepared for
Protection of Majuli Island from flood and erosion in three
phases and approved. Phase | of the project for an
estimated cost of Rs. 41.28 crores was taken up in February,
2005. Earlier, a scheme for Protection of Majuli Island
from flood and erosion (Immediate measure) was taken
up in March, 2004 at an estimated cost of Rs. 6.22 crores
and completed in March, 2005.

The annual allocation for all -new schemes of
Brahmaputra Board, which include Majull, utilization of
funds and expenditure on the two schemes for protection
of Majuli island are as under:-
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(Rs. In crores)

Year Annual Utilisation Expenditure for

Allocation  of funds the two schemes

for protection of

Majull islands

1 2 3 4
2002-03 00.50 04.83 -
2003-04 10.47 04.05 -

1 2 3 4
2004-05 15.00 10.27 5.92
2005-06 26.00 11.04 9.38
2008-07 14.45 14.45 6.24
(Anticipated)  (upto Oct,2006)
Disbursement of Loans by NAFED
750. SHRI ADHIR CHOWDHURY: Wil the Minister

of AGRICULTURE be pleased to state:

(a) whether the National Agricultural Cooperative
Marketing Federation of India (NAFED) has illegally
disbursed loans and stood guarantee for several crores in
favour of some blacklisted individuals and firms;

(b) it so, the details thereof;

(c) whether NAFED has violated the bye-laws
and is not working to promote the interest of poor farmers;
and

(d) if so, the details thereof and the corrective
steps the Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY CI
AGRICULTURE AND MINISTER OF STA'E IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD .AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 10 (d) The
information is being collected and will be laid on the Tat!s
of the House.

Revival of Super Bazar

751. SHR! MILIND DEORA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) the date and objectives of launching the Super
Bazar scheme alongwith the number of its branches across
the country and the total strength of its employees;

(b) the date and reasons for suspension of the
scheme;

(c) the financial status of Super Bazar at the time
of its suspension;

(d) the efforts made by the Govemment for the °
revival of Super Bazar alongwith the success achieved
therein;

(e)  whether the Government has recently received

proposals from some agencies/organizations for revival of
Super Bazar; and
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b)) it so, the details thereof and the reaction of
the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) The
Cooperative Store Ltd., (Super Bazar) Delhi was originally
registered on 15th July, 1966 under the Bombay Coope-
rative Societies Act 1925 as extended to the Union Territory
of Delhi. It was set up for undertaking wholesale/retail
distribution of consumer goods and essential commodities.
In January, 1996, it was registered under the Multi State
Cooperative Societies Act-Super Bazar started incurring
losses from 1996-97 onwards. The Central Registrar of
the Cooperative Societies issued Order for the winding up
of Super Bazar on 5th July, 2002. The Super Bazar was in
operation with 134 branches and 1934 employees at the
time of issue of the order for winding up of Super Bazar.

(c) The financial liabilities of the Society as on
5.7.2002 were to the extent of Rs. 83.67 crores
(approximately).

(d) to (f) The Employees Unions of Super Bazar filed
a number of writ petitions in Delhi High Court challenging
the winding up of Super Bazar. These petitions were
dismissed on 19.03.2004. The Super Bazar Dalit
Karamchari Sangh filed Special Leave Petition No.8398/
2005 in the Supreme Court. The Supreme Court in its
Order dated 28.2.2006 inter alia observed that professional
management of the Super Bazar is absolutely essential.
With a view to explore the possibility of having an
arrangement under which the management of the Super
Bazar may be entrusted to a body of professionals, the
Supreme Court constituted a Committee of Officials to
consider all aspects of the matter. The Committee
submitted its Report on 29.3.2006 m the Supreme Court of
India.

On 5.5.2006, the Supreme Court directed the
Commiittee to issue an advertisement in two National daily
news papers within two weeks from 5.5.2006. In
compliance of this Order, a notice for inviting bids to start
Super Bazar afresh was published on 19.5.2006 in two
National daily news papers. M/s Reliance Industries Ltd.
and Indian Labour Cooperative Society alongwith Indian
Potash Ltd. had submitted their bids. These bids were
opened by the Committee on 8.6.2006. The bids were
avaluated by the Committee and a Report was submitted
in the Supreme Court on 4.7.2006. The next date of hearing
of the case in the Supreme Court is 05.12.2006. Therefore,
the matter is sub-judice.
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[Translation]
Crop Estimation Survey

752. SHRI KRISHNA MURARI MOGHE: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether a proposal of Rs. 4.07 crores has
been recelved for plantation census and statistics and
crop estimation from Crop Estimation Survey on Fruit and
Vegetable for Madhya Pradesh during 2001;

(b) it so, the reasons for delay in according
approval to the proposal; and

(c)  the time by which it is likely to be approved?

THE MINISTER OF STATE .IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir
The proposal was received from Madhya Pradesh (MP)
for coverage under Crop Estimation Survey on Fruits and
Vegetables.

(b) and (c) The present Scheme is restricted to 11
States namely Andhra Pradesh, Gujarat, Haryana,
Himachal Pradesh, Karnataka, Maharashtra, Orissa,
Punjab, Rajasthan, Tamil Nadu and Uttar Pradesh The
proposal received from MP was not considered since the
Planning Commission and the Department of Expenditure
had decided not to extend the Scheme in the additional
States since it would involve creation of new posts under
the Scheme.

[English]

Green Governance Programme

753. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether the Government has finalized Green
Governance Programme for Indian Army;

(b) it so, the details and salient features of the
said programme;

(¢}  whether the Govemment proposes to provide
funds for the said ecological drive; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) There is no scheme with the name of
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Green Governance Programme for Indian Army as such.
The Defence forces are closely associated through
Directorate of Territorial Army and ex-gservicemen in
ecological conservation and afforestation activities under
the scheme Eco-Development Force. At present four units
of Eco Task Force are being supported through an
allocation of Rs.8.00 Crs. for the year 2008-07. Two more
units have also been recently approved for Assam.

Revival of Sick Fishing Vessels

754. SHRI RANEN BARMAN: Will the Ministei of
AGRICULTURE be pleased to state:

(a) whether the Govemment proposes to provide
assistance for building of fishing vessels in Vishakha-
patnam during 2006-07;

(r)  if 80, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) The
information is being collected and will be laid down on the
Table of the House. '

[Translation]

Impact of Fly Ash on Environment

755. SHRI HANSRAJ G. AHIR: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the total quantum of fly ash in tonnes being
generated in the thermal power plants in the country every
year;

(b)  whether the fly ash coming out of the thermal
power plants in the country is causing environmental
pollution;

(c) whether the Government has prepared any
action plan to control the environmenta! pollution caused
by fiy ash; and

(d) |f s0, the detalils thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN

MEENA): () On an average about 110 million tonne of fly
ash per year was generated during the last three years

(b)  The fly ash, if left as such, occuples land area
causing environmental problem including air poliution.
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(c) and (d) Steps taken by the Government to mitigate
the environmental problems include:-

. A notification has been issued which Inter alla
stipulates utilisation of fly ash generated by thermal
power plants in a time bound manner.

. Emission standards for suspended particulate matter
from thermal power plants have been notified.

. Notification has been issued for use of beneficiated
coal in thermal power plants located in urban areas
and beyond 1000 kilometre from pithead.

. Environmental impact of assessment of thermal power
plant is undertaken for environmental management
including fly ash utilisation and use of cleaner
technologies.

. A charter on Corporate Responsibility for Environ-
mental Protection has been adopted as a road map
for improved environmental practices for 17
categories of industries, which include thermal power
plants. :

[English]
Setting up of Environment Courts

'756. SHRI CHANDRAKANT KHAIRE: Will the
Minister of ENVIRONMENT AND FORESTS be pieased to
state:

(a) whether the cases relating to environment are
mounting in the country day by day;

(b) if so, the details thereof and the time by which
Courts are likely 10 be set up in various parts of the
country for speedier disposal of cases relating to
environment;

(c) whether the Government has directed/is
considering to direct the States to set up environment
courts to dispose of environment related cases;

(d) if so, the status which have constituted and
those which have not yet done s0;

(e) the steps taken/proposed to be taken to
ensure such Courts in all states; .

({) whether the Law Commission has been
entrusted to review Environmental Laws; and

(g)  if so, the details thereof?
THE MINISTER OF STATE IN THE MINISTRY OF
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ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (g) Cases relating to environment are
handled by different courts in the country. The High Court
of West Bengal and Tamil Nadu have constituted the Green
Benches. Special Courts/designated Courts have been
set up by different State Governments like Uttar Pradesh,
Haryana, Rajasthan, Gujarat and NCT of Delhi. The State
Government of Orisgsa has declared all the Sub-Divisioral
Judiclal Magistrate courts in the state as the special courts
to deal with environmental cases

in order to achieve the objectives of accessible, quick
and speedy justice, the Law Commission of india in its
186th Report, has inter alia recommended establishment
of separate Environment Courts for each state, consisting
of judicial members and scientific experts in the field of
environment, for dealing with environmental disputes
besides having appellate jurisdiction in respect of appeals
under the various Pollution Control Laws.

Eradication of Child Labour

757. SHRI ANANDRAO VITHOBA ADSUL:
SHRI IQBAL AHMED SARADGI:
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the initiatives taken to eradicate child
labour remains elusive even in sectors such as construction
or mining that were declared hazardous decades ago;

(b) if so, the reasons therefor;

() whether the growth in the number of child
workers is driven by the new economy and children are
most vulnerable to new forms of contract labour without
any social security;

(d) if so, the reaction of the Union Government
thereto;

(e) the action plan initiated by the Union
Government to eliminate child labour by 2007;

()] whether any direction to State Govemments
has also been given; and

(g) it 8o, the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) As per the provisions of the Child
Labour (Prohibition & Regulation) Act, 1986, children below
the age of 14 years are prohibited from working in
hazardous occupations and processes. At present, there
are 15 occupations and 57 processes listed as hazardous
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under the Schedule to the Act, which includes Construction
and Mines.

Elimination of chiid labour is an area of great concermn
and commitment for the Government of India. The problem
of cohiid labour is a socio-economic svil which is a direct
consequence of poverty & illiteracy. Considering the
magnitude and the nature of the problem, therefore,
Government has adopted a gradual & sequential approach
to withdraw and rehabliitate working children, beginning
with those working in hazardous ocoupations/processes.
Efforts are being made to withdraw chiidren working in
hazardous occupations and processes for their rehabili-
tation.

(c) to (e) There is no evidence to indicate that there
is increase in child labour due to the new economy. Child
labour is a socio-economic problem which is a direct
consequence of poverty and illiteracy. Realizing the
multifaceted and complex nature of this problem,
Government liad embarked on a holistic and multi-pronged
programme to eliminate child labour from the country. The
Government strategy, based on the National Policy on
Child Labour announced in 1887, involves strong
enforcement of the existing Act with simultaneous efforts
towards rehabilitation of both parents and chikiren through
project based Action Plan and linkages with the poverty
eradication and income generation programmes of the
Government.

The Government of India initiated the National Child
labour Project Scheme (NCLP) in 1988 to rehabilitate the
working children starting with 9 Child Labour endemic
districts of the country. The scheme has been progressively
expanded to cover 250 districts of the country during the
10th Plan.

() and (g) As State Govemnment are appropriate
govermnment for enforcement of Act in their respective areas,
directions are regularly being given to them for strict
enforcement, creating public awareness on the Issue and
for the effective implementation of the NCLP Scheme.

Erosion of Ganga in West Bengal

758. SHRI ABU AYES MONDAL: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether due to sever erosion of river Ganga
from Katwa to Kaina in West Bengal the peopile on both
side of the banks are suffering a lot;

(b) it so, whether the Govemnment has taken any
steps to combat the problem of erosion;
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(c) if so, the details of the steps that have been
taken so far; and

(d) the amount earmarked and released so far?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) Yes, Sir. As per the information provided by
the Govemment of West Bengal, the people along the
banks of river Bhagirathi (Hooghly) from Katwa to Kalna
are facing the bank erosion problem in West Bengal.

(b) to (d) The State Government of West Benga! has
therefore, taken necessary steps to combat the problem of
bank erosion by taking up anti erosion measures (by
dumping porcupine cages, crated sand-filled gunny/poly
bags) at Katwa town, Dainhat, Agradwip, Jhaudanga,
Kuturia, Kastashali, Patuli, and Kalna in District Burdwan
and at Prachin Mayapur in District Nadia at a cost of Rs.
80.0 lakh and 42.0 lakh respectively.

The Government of West Bengal is also taking up
some permanent anti-erosion works in the affected reaches
on the banks of river Bhagirathi at an estimated cost of
Rs.20 crore in District Burdwan and of Rs. 12.75 crore in
District Nadia.

Depiletion of Ozone Layer

759. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL.:
SHRI RAVI PRAKASH VERMA:
Will the Minister of ENVIRONMENT AND FORESTS
be pieased to state:
(a) whether the Government has developed new
policies and regulatory measures to reduce substances
that deplete the ozone layer;

(b) if so, the details thereof;

(c) whether the Govemment has set any target

regarding production and consumption of ozone depleting
substances; and

(d) it so, the target fixed and achieved thereunder
8o far?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) The Government has notified the
Ozone Depieting Substances (Regulation and Control)
Rules, 2000 and also the Amendment Rules in 2001,
2003, 2004 and 2005 to reduce substances that deplete
the Ozone Layer. Further, fiscal incentives have also been
provided for non-ozone depleting substances technology.
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(c) and (d) Targets have been set to phase-out Ozone
Depleting Substances and the achievements made so far
are reduction of 50% of the production and consumption
of chlorofluorocarbons (CFCs), 85% of the production and
consumption of carbontstrachloride (CTC) for non-feedstock
application and 100% of the production and consumption
of halons and methyl chioroform.

Production of Cotton

760. SHRI MOHAN RAWALE: Will the Minister of
AGRICULTURE be pleased to state:

(a) the per heclare yield cotton in rain-fed areas,
State-wise;

(b)  whether the per hectare yield in rain-fed areas
of Vidarbha region is the lowest; and

(c) if so, the remedial steps proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) As per
latest available data, the per hectare yield of cotton in
predominantly rain-fed areas of major cotton producing
States for the year 2003-04 is given below:

State Yield of Cotton (Kg/Hectare)
Andhra Pradesh 384
Gujarat 417
Kamnataka 142
Madhya Pradesh 193
Maharashtra 190
Origsa 409
Tamiinadu 213

(b) The yield of -cotton in the rain-fed distriots of
Vidarbha region of Maharashtra ranges between 141 Kg/
Hectare to 264 Kg/Hectare during 2003-04.

(¢)  Forincreasing production and productivity and
improving the quality of cotton, Government of india has
launched technology mission from 2000-01. Under thie
mission, assistance is provided for production and
distribution of seeds of varieties/hybrids not oider than 15
years, transfer of technology through demonstrations,
training of farmers and extension workers, piant protection
measures including Integrated Pest Management

demonstrations, supply of sprayers, pheromone traps, bio-
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agents as well as water saving devices like sprinklers and
drip imigation system.

[Translation]

Supply of Milk by Mother Dairy

761. SHRIAVTAR SINGH BHADANA:
SHRI J.M. AARON RASHID:
SHRI SAJUAN KUMAR:
DR. RAJESH MISHRA:
Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Mother Dairy is facing acute shortage
of milk due to recent floods in Gujarat;

(b) i so, the details thereof; and
(c) the steps taken to meet the shortage?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, Sir. Mother
Dairy is presently not facing acute shortage of milk due to
recent fioods in Gujarat.

(b) and (c) Does not arige in view of the reply at (a).

[English]
Device to Track Particulate Matters

762. SHRI NIKHIL KUMAR: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to State:

(a) whether the pollution in the capital is
increasing despite introduction of CNG in autos and buses;

(b) if so, the reasons and the rate of pollution
detected;

() whether the Central Pollution Control Board
(CPCB) has recently installed a device to track ‘Particulate
Matter 2.5' as reported in the Hindustan Times dated
September 18, 2008;

(d) if so, the details thereof; and

(o) the extent to which the installation of new
gadgets by CPCB would check increase in poliution?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) With the introduction of various steps
taken for controlling air poliution in Delhi, which includes
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introduction of the compressed natural gas (CNG) in autos
and buses, the levels of Sulphur Dioxide are observed to
be within the National Ambient Air Quality Standards at all
the monitoring stations. While, the levels of the Nitrogen
Dioxide are also observed to be within the Ambient Air
Quality Standards except at the ITO traffic inter-section
and the Town Hall in Delhi. Whereas, the levels of
Respirable Suspended Particulate Matter are observed to
be generally exceeding the Standards.

(c) and (d) The Central Poliution Control Board
(CPCB) has installed a continuous automatic dust analyzer
for measuring Particulate Matter [size less than 2.5 micron]
at the ITO traffic inter-section in Dethi as mentioned in the
news item in The Hindustan Times of 18th September,
2006.

(6) The 'Particulate Matter 2.5’ (PM 2.5) Monitor
has been installed with a view to formulating strategy for
controlling and reduction of the fine particulate matter.

[Translation]

Relaxation in Rules of Accelerated lrigation
Benefit Programme

763. SHRIMATI SANGEETA KUMARI SINGH DEO:
Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether any bottlenecks have been found in
the existing guidelines for Accelerated Irrigation Benefit
Programme (AIBP);

(b) if so, the details and the steps taken/proposed
to be taken to provide relaxation in the guidelines to
overcome these bottienecks; and

(c) the steps being taken by the Government to
enforce these relaxations?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) to (c) AIBP conceived in 1986-97 in order to
provide financial assistance to States to complete ongoing
irigation projects have undergone liberalization from time
to time on the basis of feed backs received from the stake
holders. Since the Govemment of Indla has launched
Bharat Nirman Programme which inter-alia include creation
of 10 million hectare of Irrigation potential upto 2008-09,
further relaxation in AIBP are considered by the Union
Government. Union Cabinet has already approved the
revised proposals on the relaxation of criteria of AIBP
proposed by Ministry of Water Resources. The proposals
submitted by the State Government for availing assistance
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under AIBP are processed as per the AIBP guidelines in
force. i

Workers of Closed industrial Units

764. SHRI RAMDAS ATHAWALE: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) the details of facilities provided to the jobless

labourers of industries sealed/proposed to be sealed in
Delhi under the orders of the Hon'ble Supreme Court;

(b) whether the Hon'ble Supreme Court has
issued any direction to the Management of the said
industries with regard to providing service benefits to
labourers engaged in those industries and to those who
have been rendered jobless;

(c) if so, the details thereof;

(d) whether the Government has received any
representation from affected labourers regarding denial of
gervice benefits by the management; and

(e) if so, the total number of complaints received
from various labour unions alongwith the details thereof
and the action taken/proposed to be taken by the
Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (c) The Government of National Capital
Territory of Delhi is the appropriate Government in the
matter. As per the information provided by the Government
of National Capital Territory of Delhi, the workers would
be entitied to benefits provided under the various labour
legislations like retrenchment compensation and other
statutory benefits.

(d) and (e) As per the information furnished by the
Government of National Capital Territory of Delhi, a
representation has been received from All India General
Mazdoor Trade Union alleging that the management of
M/s General Overseas Corporation, 191, Nangli, Sakrawati,
Najafgarh, New Delhi have not made payment for the
month of August, 2006 to 308 workmen and the
management has retrenched them in the garb of the sealing
of the establishment by the Sub Divisional Magistrate.
Cognizance was taken of this complaint and after
persuasion, the management has reported that payment
of wages to the workman concerned has been made.

[English]
Protection of Dolphins

765. DR. M. JAGANNATH:
SHRI M.K. SUBBA:
Will the Minister of ENVIRONMENT AND FORESTS

be pleased to state:
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(a) whether the dancing dolphins are facing
extinction;

(b) it so, whether the Govemment has conducted
any survey to assess their approximate population and
reasons for decline in their population;

(c) if so, the details thereof; and

(d) the measures taken o reverse the declining
trend in doiphin population and save them from the brink
of extinction?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) As per the information available,
Dancing Dolphins ( Delphinus delphis) is not facing threat
of extinction. However, the other two species of Dolphins,
viz. Irawady Dolphin (Orcaella brevirostris) and Gangetic
Dolphin (Platanista gangetica) are endangered in Indian
waters. In order to protect these two species, they have
been included in the Schedule-| of the Wildlife (Protection)
Act, 1972, thersby giving them highest degree of protection.
Further, their main habitats have also been declared as
Protected Areas.

Funds for Sardar Sarovar Project

766. SHRI HARISINH CHAVDA:
SHRI JASHUBHAI DAHANABHAI BARAD:
Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether requests for funding have been
received from States concering Sardar Sarovar Project
for completion of canal in their areas;

(b) if so, the details thereof; and
(c) the reaction of the Govt. thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! JAY PRAKASH NARAYAN
YADAV): (a) to (c) Yes Sir. The Canal system of the Sardar
Sarovar project in the State of Gujarat and Rajasthan are
under AIBP since the year 1986 and 1998 respectively.
The Central Assistance released to these States upto
March, 2006 are Rs.4415.85 crore and Rs8.523.045 crore
respectively.

The proposals for Central Assistance are submitted
by the State Government on year to year basis depending
on their work programme and avallability of budget
provision for the projects in State Budget and Central
Assistance is released by the Government of india after
scrutiny of proposals.
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For the year 2006-07, the State Govemment of
Gujarat and Rajasthan have submitted proposal for Central
Assistance amounting to Rs.289.83 crore and Rs.100.66
crore respectively.

[Translation]

Sugarcane Dues

767. SHRI HARIKEWAL PRASAD:
SHRI GIRIDHARI YADAV:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the outstanding dues of sugarcane
farmers against sugar mills has increased this year in
comparison to the previous year;

(b) it so, the amount outstanding against
QGovemment, private and cooperative mills till February
2006; and

() the provisions made by the Government for
ensuring payment of outstanding amount to the farmers at
the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR AKHILESH PRASAD SINGH): (a) and
(b) The sector-wise total cane price arrears as on
15.9.2005, 28.2.2006 and 15.9.2006 were as under:

Sector

Cane price arrears (Rs. in crores)
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As on As on As on
15.9.2005 28.2.2006 15.8.2006
Public 17.18 63.73 23.29
Cooperative 193.13 579.77 79.21
Private 293.25 759.59 345.54
Total 503.53 1403.09 448.04

(c) Clause 3 of the Sugarcane (Control) Order,
1966 provides that where a producer of sugar purchases
any sugarcane from a grower of sugarcane or from a
sugarcane growers' cooperative society, the producer shall,
unless there is an agreement in writing to the contrary
between the parties, pay within 14 days from the date of
delivery of the sugarcane to the seller. Clause (3-A) of the
said Order provides that where a producer of sugar or his
agent fails to make payment for the sugarcane purchased
within 14 days of the date of delivery, he shall pay interest
on the amount due at the rate of 15% per annum for the
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period of such delay beyond 14 days. Further, under the
provisions of the Sugarcane (Control) Order, 1966, the
cane price arrears are recoverable as arrears of land
revenue and the Si ate Governments have been authorized
in this regard.

[English]

Setting up of Mega Chemical
Industrial Estates

768. SHRI SUBODH MOHITE: Will the Minister of
CHEMICALS AND FERTILIZERS be pisased to state:

(a) whether the Union Government has decided
to set up Mega Chemical Industrial Estates (MCIE) in the
country through private participation only;

(b) it so, the detalls thereof;

(¢)  whether the location of these MCIE are being
shrotlisted and feasibility reports prepared;

(d) if 30, the criteria for selecting the locations
and features of feasibility report;

() whether the 100 per cent Foreign Direct
Investment is allowed in these projects; and

(4] if so, the reasons therefore?

THE MINISTER OF STATE .IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) to (f) A Task Force on
Petroleum, Chemical and Petrochemical Investment
Regions (PCPIR) was constituted to enable quick and
coordinated decision making and to provide an appropriate
policy framework for the development of investment regions
of requisite scale and level of facilities, with the involvement
of worid' class developers and investors, in the field of
petroleum, chemicals and petrochemicals. The policy is at
the draft stage. Locations, private participation and other
issues would be considered only in terms of the final
Policy.

Adulteration in Jewellery

769. SHRI PRABHUNATH SINGH: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleased to state:

(a) whether any action has been taken' against
jewelers whose jewellery samples had failed against
declared purity and against whom cases were registered
in the Monopolies and Restrictive Trade Practices
Commission (MRTPC);
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(b) if so, the details thereof;
(c) if not, the steps taken to expedite the action;

(d) whether any survey for ascertaining purity of
jewellery items has been conducted with regard to other
jewelers selling halimarked jewellery; and

(e) if s0, the details and the findings thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND. PUBLIC
DISTRIBUTION (SHR! TASLIMUDDIN): (a) to (c) Bureau of
Indian Standards (BIS) Act 1986 provides for action against
its licansee jewellers and also against those who misuse
the Standard Mark/Halimark. The jewellers, against whom
cases were registered in the Monopolies and Restrictive
Trade Practices Commission (MRTPC), were neither
licensees of the Bureau of Indian Standards nor were
found misusing the Halimark. Therefore, no action could
be taken against them under the BIS Act.

(d) No, Sir.
(e) Does not arise.
Production of Geranium Herb

770. SHRI MANORANJAN BHAKTA: Wil the
Minister of AGRICULTURE be pleased to state:

(a) whether the Union Government has provided
assistance 1o the cultivators of Geranium Herb;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government to increaseo the production of said herb in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b)
Yes, Sir. Under Centrally Sponsored Scheme of Technology
Mission for integrated Development of Horticulture in North
Eastern States, Sikkim, J&K, Himachal Pradesh &
Uttaranchal, assistance @ Rs.5000/- per hectare is
provided to the cultivators for growing of aromatic plants
including geranium. In addition, assistance is also provided
for establishment of herbal garden including geranium @
3.00 lakh per unit for public sector & Rs.1.5 lakhs per unit
for private sector, respectively.

(c) National Medicinal Plants Board has sanc-
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tioned projects under Promotional scheme for production
of planting material, standardization of organics production,
IEC and plantation of Geranium along with other plants.
The assistance is also provided under Technology Mission
for Integrated Development of Horticulture in North Eastern
States, Sikkim, J&K, Himachal Pradesh & Uttaranchal for
production of generanium.

inferior Quality Cereals in Forward Trading

771. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:
SHRI KIRTI VARDHAN SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pieased to state:

(a)  whether the Forward Market Commission has
directed the National Commodities and Derivatives
Exchange to accept inferior quality stocks of some cereals
against the forward trading;

(b) if so, the detalls and the reasons therefor; and

(c) the corrective measures taken by the Govem-
ment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) Yes,
Sir. Forward Markets Commission (FMC), which is the
Regulator for commodity futures market under the Forward
Contracts (Regulation) Act, 1852 has informed the
Government that it has directed National Commodity and
Derivatives Exchange Ltd. (NCDEX) to accept inferior
quality stocks of some cereals. FMC has also informed
that it has approved contract designs in several
commodities with a basis variety, which also provide for
delivery of superiorfinferior variety of the produce at
premiumvdiscount over the basis variety. This is with an
intention to increase the deliverable supply and is as per
international practice.

(c) No action was warranted by the Government
in view of reply to (a) and (b) above.

Employment in Organised Sector

772. SHR! IQBAL AHMED SARADGI: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)  whether employment in organized sector has
not grown at the rate expected as compared to the previous
decade as reported in the Indian Labour Report, 2008;
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(b) if so, the details and the reasons therefor;

(c) whether the Government has considered the
report, and

(d) if so, the details of suggestions that have been
accepted to reform the labour laws for generating more
employment in organised sector?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) As per the employment Market
information Programme of Directorate General of Employ-
ment & Training, Ministry of Labour & Employment,
employment in the organised sector (covering establish-
ments having 10 or more workers) has gone down from
28.0 million as on March 1894 to 26.44 million as on March
2004 (latest available). Main reasons for this decline include
right sizing, closure of certain obsolete establishments and
restructuring of the workforce in the public sector.

(c) and (d) Ministry of Labour & Employment has
gone through the report. The suggestions are of general
in nature.

[Transiation]

FM Channels

773. YOG! ADITYA NATH: Will the Minister of
INFORMATION AND. BROADCASTING be pleased to state:
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(a) the Akashwani Kendras where F.M. Channels
are operational;

(b) whether all the sanctioned channels have
started functioning;

(c) if so, the detalls thereof: and

(d) if not, the reasons therefor alongwith the time
by which they are likely to be made functional?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) At present 161 FM
transmitters are operational as per the details given in
Statement.

(b) No, Sir.
(c) Details are given in the enclosed statement.

(d) 8 FM transmitters are technically ready but
seven of them could not be commissioned as the posts
required for Operation and Maintenance could not be
sanctioned. In another case of Churachandpur (Manipur),
Prasar Bharati is awaiting decision of State Government
about the link language.

Apart from the above Prasar Bharati could not acquire
new sites for locating transmitters at 90 places. So, these
schemes have spilled over to the next plan. Another 49
schemes have been approved recently and action is on
for implementation.

Statement

List of Existing FM Radio Transmitters (161Nos.)

State Sl.No. Place Power
1 2 3 4
Andhra Pradesh 1. Anantpur 6 kW
2. Kothagudam 8 kW
3, Kurnool 6 kW
4, Markapuram 8 kW
5. Nizamabad 6 kW
6. Tirupati 3 kW, 10 kW
7. Warangal 10 kW
8. Hyderabad BkW, 5kw
9. Vishakhapatnam 10 kW
10. Vijaywada 1 kW (interim set-up)
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1 2 3 4
Assam 1. Hatfiong 6 kW
12. Jorhat 10 kW
13. Nowgong 6 kW
14 Dhubrl 8 kw
15. Guwabhati 10 kW
Bihar 16. Purnea 6 kW
17. Sasaram 8 kW
18 Patna 8 kw
Chhattisgarh 19. Bilaspur 6 kW
20. Raigarh 6 kW
21, Raipur 1 kW (Interim set-up)
22. Saraipalli 1kW
Delhi 23. Delhi S kW, 10 kW
Goa 24, Panaji 8 kW
Gujarat 25. Godhra 8 kW
26. Ahmedabad 10 kW
27. Surat 6 kW
28. Rajkot 10 kW
29 Vadodra 10 kW
Haryana 30. Hissar 6 kW
31. Kurukshetra 6 kW
32. Rohtak 1 kW (Interim set-up)
Himachal Pradesh 33. Hamirpur 6 kW
34. Dharamshala 10 kW
3s. Kasauli 10 kW
36. Kullu 6 kW
a7. Shimla 1 kW (Interim set-up)
Jammu and Kashmir 38. Jammu 3 kW, 10 kW
39. Kathua 10 kW
40. Poonch 6 kw .
41, Srinagar 10 kW
42, Bhadarwah 6 kW
43. Rajourl 10 kW
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1 e 3 4
Jharkhand 4. Chaibasa 8 kW

45 Hazaribagh 8 kW

48. Daltongan) 10 kW

47, Jamshedpur 8 kw

48. Ranchi 6 kW
Karnataka 49, Bijapur 8 kw

50. Chutradurga 8 kW

51, Hospet 10 kW

52. Karwar 3kwW

53. Raichur 6 kW

54. Hassan 6 kw

55. Mercara 6 kW

56. Bangalore 10 kW, 10 kW

57. Mysore 10 kW

8. Dharwar 10kW

89. Mangalore 10 kW

60. Belliary 1 kW (Interim set-up)

61. Gulberga 1 kW (Interim set-up)
Kerala 62. Cohin B8 kW, 10 kW

63. Cannaore 6 kW

64. Idukki 8 kW

85. Trivandram 10 kW

6. Calicut 10 kW

7. Manjeri 3kW
Madhya Pradesh 68. Balaghat 6 kW

69. Betul 8 kW

70. Chhindwara 6 kW

n. Guna B kW

72. Khandwa 6 kW

73. Sagar 8 kW

74. Shahdol 8 kw

78. Shivpuri 6 kW

76. Bhopal 6 kW
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1 2 3 4

77. Indore 6 kW

78. Jabalpur 10 kW

79. Mandia 1 kW

80. Rajgarh 3kwW
Maharashtra 81. Mumbai 5 kW, 10 kW

82. Ahemednagar 6 kW

83. Akola 6 kW

84, Aurangabad 1 kW (Interim set-up)

8s. Beed 8 kW

86. Chanderpur 6 kW

87 Dhule 68 kW

88 Nanded 8 kW

89. Nasik 8 kW

80. Osmanabad kW

91 Satara 8 kW

92 Yavatmal 8 kW

93 Kolhapur 6 kw

94 Nagpur 6 kW

95. Pune 8 kW
Meghalaya 96. Jowali 6 kW

97. Shillong 10 kW
Mizoram 98. Lunglei 6 kW
Manipur 99 Imphal 10 kW
Nagaland 100 Mokokchung 6 kW
Orissa 101 Berhampur 6 kW

102 Bolangir 8 kW

103 Puri 3kw

104 Rourkela 6 kW

105 Cuttack 8 kW

106 Deogarh 100 Watt LPT
Punjab 107 Bhatinda 8 kw

108 Patiala s kw

109 Jalandhar 10 kW
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1 2 3 4
Rajasthan 140 Alwar kW

m Banswara 8 kW

112 Chittorgarh 8 kW

113 Jhalawar 8 kW

114 Nagaur S kw

115 Swaimadhopur 6 kW

116 Churu 8 kW

17 Jaisalmer 10 kWe

118 Mt. Abu 6 kW

119 Jodhpur 8 kW

120 Jalpur e kw

121 Udalpur 1 kW (Interim set-up)
Tamil Nadu 122 Chennal 5 kW, 10 kW

123 Nagercoll 10 kW

124 Kodaikanal 10 kW

128 Coimbatore 10 kW

126 Tiruchirapalli 10 kW

127 Madural 1 kW (Interim set-up)

128 Yarcud 100 Watt LPT
Tripura 129 Belonia 8 kW

130 Kailashahar 6 kW

131 Agartala 10 kW
Union Territory 132 Daman 3KW

133 Karaikal 8 kW

134 Chandigarh 6 kW

135 Port Blair 10 kW
Uttar Pradesh 136 Bareilly 8 kW

137 Faizabad 6 kW

138 Jhansi 6 kW

138 Obra 8 kW

140 ‘Allglrh 6 kW

141 Lucknow 10kW

142 Allahabad 10 kW
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1 2 3 4
143 Gorakhpur 1 kW (Interim set-up)
144 Kanpur 1 kW (interim set-up)
Uttaranchal 145 Mussoorie 10 kW
West Bengal 146 Kolkata 5 kW, 10 kW
147 Murshidabad 6 kW
148 Asansole 8 kW
149 Sikgun 10 kW
150 Shantiniketan 3kW
151 Kurseog S5kwW
152 Darjeeling 100 Watt LPT
Note: At 9 places 2 FM transmitters are operating.
National Agﬂcultunl Unemployed Persons
Insurance Scheme

774. PROF. MAHADEORAO SHIWANKAR: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has taken final
decision on the recommendations of the Joint Group
constituted to study the improvement required in the
existing scheme and to include more crops in the National
Agricultural insurance Scheme (NAIS);

(b) it so, the details thereof alongwith the
recommendations that have been accepted; and

(c) the time by which these are likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) After
the report of the Joint Group was submitted, it was
circulated among the States/UTs and other concemed for
their comments/views. The Joint Group in its report has
given a number of recommendations which interalia include
reducing the unit area of insurance to gram panchayat for
major crops, improving the basis of calculation of threshold
yield, higher indemnity level, coverage of pre-sowing risk,
post-harvest losses and coverage of perennial crops. Most
of the States/UTs have agreed to the suggestions given by
the Joint Group. Based on the recommendations of the
Joint Group, a proposal for review of NAIS is under active
consideration of the Government.

775. SHRI GANESH SINGH:
SHR! TUKARAM GANGADHAR GADAKH:
SHRI AJOY CHAKRABORTY:
SHRI PARAS NATH YADAV:
SHRI HARIBHAU RATHOD:
SHRI PARSURAM MAJHI:
SHRI SHRIPAD YESSO NAIK:
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the Government has conducted any
gurvey to find out the total number of unemployed educated
persons in the country;

(b) it so, the details thereof alongwith the

percentage increase in the number of unemployed persons
during the last one decade, State-wise;

(c) the details of the new schemes formulated by
the Government for providing job opportunities and
generate employment to such persons; and

(d) the number of youth provided employment by
the Government during 2005-06, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) Reliable estimates of employment
and unemployment are obtained through quinquennial
labour force surveys conducted by National Sample Survey
Organisation. Last such survey, for which results are
published, was conducted during 2004-05. State-wise
details of the unemployment rates for the educated persons
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of age 15 years and above on usual status basis are their requirement. The most important scheme is National
given in the enclosed Statement-|. Rural Employment Guarantee Scheme. Under this scheme

around 1.47 crore persons were provided employment up
(c) and (d) Various Ministries/departments both of

to October 2008. State-wise details are given in the
Central and State Government take up schemes as per enclosed Statement-Il.

Statement-|

Unemployment Rates for Educated Persons 15 Years and Above

S.No.  State/Union Territory unemployment rate for educated persons of aq; 15 years and above
1999-2000 2004-05
Rural " Urban Rural Urban
1 2 3 4 5 6
1. Andhra Pradesh 6.8 6.9 5.5 8.4
2. Arunachal Pradesh 0.8 3.0 3.2 1.8
3. Assam 15.2 14.1 12.7 10.5
4 Bihar 6.5 13.2 4.0 12.2
8. Chhattisgarh - 43 6.9
8. Delhi 6.5 4.6 25 6.2
7. Goa 15.2 25.1 15.2 14.0
8. Gujarat 1.1 2.8 1.9 3.2
9. Haryana 11 39 6.2 6.0
10. Himachal Pradesh 3.7 9.6 5.0 6.2
1. Jammu and Kashmir 4.3 7.6 5.7 9.5
12 Jharkhand 3.6 8.1
13. Karnataka 45 5.5 5.0 5.1
14, Kerala 19.8 17.5 22.2° 24.0
15, Madhya Pradesh 3.9 5.5 21 4.7
16. Maharashtra 6.1 6.9 3.1 4.6
17. Manipur 6.0 11.0 4.5 9.5
18. Meghalaya 3.9 7.0 3.0 3.9
19. Mizoram 38 6.2 1.7 3.3
20. Nagaland 6.5 143 8.2 9.1
21. Orissa 15.7 15.3 171 17.3
22. Punjab 4.9 4.4 10.0 7.6
23. Rajasthan 20 35 4.6 4.3
24, Sikkim 1.8 12.1 e.8 6.4

Tamil Nadu 108 6.8 6.6 6.5

R
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1 2 4 6 ]
26. Tripura 34 7.8 46.3 3r.7
27. Uttaranchal 4.0 78
28. Uttar Pradesh 28 7.3 1.3 4.6
29, West Bengal 1.1 11.2 9.3 8.8
30. Andaman and Nicobar Islands 15.1 12.0 14.5 8.8
31. Chandigarh 0.7 6.3 8.0 5.1
32. Dadra and Nagar Haveli 3.0 1.6 11.8 5.2
33. Daman and Diu 1.2 3.6 0.0 3.2
34. Lakshadweep 2.4 13.4 20.8 17.6
35. Pondicherry 12.5 71 18.5 16.5
All India 8.7 7.4 8.5 71

* As per usual status epproach.

Unemployment rate is the percentage of unemployed with reference to Labour Force.
Statement-ll

Status of Implementation of NREGA in 2006-07 as on upto October, 2006

S.No. State Distts. No. of Estimated Applica- Job Demand for Employment
Rural Rural tions for  cards Employment provided
House- BPL  Registration lssued -
holds  Families Number
(2001 Household Individual Household .ndividual
Census)
1 2 3 4 5 6 7 8 9 10 1
1 Andhra Pradesh 13 6715598 742074 4380650 4380850 1546503 2119918 1546503 2119916
2 Anunachal Pradesh 1 7878 3154 17480 16926 16926 NR 16926 NR
3 Assam 7 817286 327241 601273 523209 204640 205086
4 Bihar 23 7765042 3435882 2966005 2037604 525843 718141 477832 714828
5 Chhattisgarh 1 2023402 740873 1772000 1728855 695842 1302463 688524 1270589
] Gujarat 6 138048 182806 611026 814343 100698 100698
7 Haryana 2 257304 21279 87884 88818 28056 34758 28056 34758
8 Himachal Pradesh 2 150715 11967 93016 88056 41980 44307 39320 41303
9 Jammu and Kashmir 3 240978 9567 186811 159158 NR 20261 NR 20261
10  Jharkhand 20 3305840 1504269 2019997 1914800 581689 817034 578343 813872
1" Karnataka 5 1282666 222979 670822 606436 235009 450384 220185 447715
12 Kerala 2 616309 57810 227057 11958 3854 NR 3750 NR
13 Madhya Pradesh 18 3550273 1315731 4423536 4381801 1970844 2304137 1996375 2225679
14  Maharashtra 12 3713013 880727 3057951 2487037 191272 435881 191272 435861
15  Manipur 1 16149 468 17880 17880 17880 43700 17800 43700
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1 2 3 4 5 6 7 8 9 10 1
18 Meghalaya 2 101657 40703 NR NR NR NR NR NR
17  Mizoram 2 21661 8673 50830 22018 20801 12100 20801 12100
18 Nagaland 1 31939 12788 27884 27884 NR 8950 NR 8950
19 Orissa 19 3836278 1841797 2762060 2261284 320938 539387 261121 428662
20 Punjab 1 221815 14107 40310 37326 37326 40310 30715 NR
21 Rajasthan 6 1294087 177808 1495048 1493628 927890 1246742 927890 1246742
22  Sikkim 1 10649 4264 4696 4323 3611 4336 3611 4336
23 Tamil Nadu 6 2067689 424910 1340307 1309462 299860 397505 299880 397505
24  Tripura 1 57788 23138 70259 64587 73971 115696 72348 113159
25  Uttaranchal 3 206059 64332 283132 191657 40153 40345 40008 40198
28 Uttar Pradesh 22 7162466 2236122 3471356 3414000 1718544 1984778 1611342 1897582
27  Waest Bengal 10 7084480 2250037 4882086 4116470 1498036 2399698 1351840 2334565
Total 200 54008069 16570504 35563256 31979070 11110946 15000689 10739206 14652081
NR: Not Reported
[English] Fishing Sector

Support Price for Sugarcane

778. SHRI M. SHIVANNA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the sugarcane farmers across the
country particularly Karnataka are demanding an increase
in the support price of sugarcane; and

(b) if so, the details thereof and reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and
(b) The Central Government does not procure sugarcane,
as such, the question of fixing Support Price of Sugarcane
does not arise. However, the Central Government fixes the
Statutory Minimum Price (SMP) of sugarcane under the
provisions of the Sugarcane (Control) Order, 1968 which
every sugar tactory is required to pay to sugarcane farmers
on purchase of sugarcane. The SMP of sugarcane payable
by the sugar factories, for 2006-07 sugar season, has
been fixed at Rs. 80.25 per quintal for a basic racovery
rate of 9 per caent subject to a premium of Rs. 0.90 for
every 0.1 percentage point increase in the recovery above
that level. No representation has been received from the
farmers of Kamataka seeking increase in the SMP of
sugarcane, in the recent past.

777. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:
Will the Minister of AGRICULTURE be pleased to
state:

(a) whether fishing sector has requested the
Union Government to bring blue revolution in the Eleventh
Five Year Plan; and

(b) if so, the details thereof and the reaction of
the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) The Department
has not received the concrete proposal from any
organization, federation, cooperatives or other stakeholders
of fisheries sector to bring blue revolution as such in the
Eleventh Five Year Plan.

(b) Does not arise.
Losses to DCS

778. SHRI SUNIL KHAN:
SHRIMATI SUSMITA BAUR!:
Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Doordarshan Commercial Ser-
vice, New Dethi sutfered a huge loss owing to their fafiure
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to charge increased telecasted fees for the grant of
additional FCT to sponsors as stipulated ir. the rate card;

(b) if so, the detalils thereof; and

(¢) the remedial steps taken/proposed to be taken
in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNS]I): (a) No, Sir.

(b) and (c) Do not arise.
[Transiation]
Task Force on Inter Linking of Rivers

779. SHR! RAJNARAYAN BUDHOLIA:
SHRI E.G. SUGAVANAM:
Will the Minister of WATER RESOURCES be pleased
to state:
(a) whether the Task Force constituted for linking
of rivers has submitted its report to the Government;

(b) if so, the detalls of recommendations made by
the Task Force; and

(¢) the steps taken by the Government to
implement its recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) Task Force submitted Action Plan | and Action
Plan Il in April, 2003 and 2004 respectively.

(b) Recommendations of Task Force are:

(i) Task Force got prepared Terms of Reference
(TOR) for preparation of Detailed Project
Reports (DPR) through M/s Engineers India
Ltd. (EIL) for providing guidance on norms
of appraisal of individual projects.

(i) On the issue of suitable mechanism for
bringing about speedy consensus amongst
the States, Task Force has suggested
meeting at the highest level to agree after
the technical-level discussions with empha-
sis that outstanding issues should be such
that they can be addressed in Detailed

Project Report stage.

(iii) The Task Foroe has stated that the psninsular
links are the right component to begin with.

AGRAHAYANA 6, 1928 (SAKA)

(v)

v

(vi)

to Questions 202

Top priority links identified by Task Force on
Interlinking of Rivers are under:

a) Ken-Betwa link UP & MP

b) Parbati-Kalisindh- MP &
Chambal link Rajasthan

On the basis of report from HM-Ahmedabad,
a two tier institutional/organizational setup
has been suggested for the implementation
of the programme on Interlinking of Rivers
(ILR) along with a Council — "National River
Water Development Council (NRWDC)" to
act as the apex body of the proposed setup.
The National Authority for Interlinking of
Rivers (NAILR) is proposed as the first tier of
the proposed two tier organizational struc-
ture and the regional or branch offices or
subsidiaries would act as “Link Instrument”
and are proposed as the second tier of the
organizational setup.

Task Force on Interlinking of Rivers
consulted ICICI for funding options. ICICI
has proposed that funding shouid be partly
through public, public-private and private
inputs. The exact requirement on realistic
basis will be avallable only after the
preparation of Detalled Project Report
(DPR) of all the links.

Based on NWDA studies, National Council
of Applied Economic Research (NCAER)
has estimated that the cost of ILR project
would be Rs. 4,44,331.20 crore which is
21-22% lower than the rough estimate of
Rs. 5.60 lakh crore. NCAER is of the view
that the programme would take nearly 35-
40 yoars. However, with use of modem
construction and Remote Sensing techni-
ques, the programme at best could be
compieted in 25 years.

A Working Group on International dimen-
sions constituted by Task Force on ILR has
also suggested that at the present juncture,
it is too early, to pursue the matter further at
high political leveis with the Government of
Nepal. Regarding Bangladesh, it has been
suggested that the Government of Bangla-
desh will continue 10 raise the ILR issue in
Joint River Commission and possibly in
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other bilateral fora. India should respond THE MINISTER OF STATE IN THE MINISTRY OF
by reiterating the line taken in the JRC i.e., AGRICULTURE AND MINISTER OF STATE IN THE
ILR is a concept, not a single project. MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) Funds
allocated for establishment of State Bio-control Labora-
tories by the State Governments during the 10th Ptan had
already been exhausted before commencement of the
current financial year. However, State Governments are
free to establish Bio-control Laboratories under other
780. SHRI BRAJESH PATHAK: Will the Minister of schemes like Technology Mission on Cotton, Macro
AGRICULTURE be pleased to state: Management, National Horticulture Mission, etc. Bio-control
Laboratories can also be established through NGOs for
(a) whether any proposal to set up Bio-Agent which Central assistance is availlable. A Statement
Laboratory has been received from the State Governments:  ndicating the location of State Bio-control Laboratories
already established/sanctioned through Central assistance
is annexed.

(c) The Government constituted a Special Cell in
December, 2004 to take up the foliow-up action on the
implementation of Interlinking of Rivers Programme.

Setting up of Blo-Agent Laboratory

(b) if so, the details thereof, State-wise; and
(c) the time by which it is likely to be set up?
Statement

Funds released for establishment of State Bio-control Laboratories

© O N O 0 » W N

S. No. State No of Laboratory Location

1 2 3 4

1 Andhra Pradesh 1 Nidadavole
Assam 2 Guwahati, Nagaon
Andaman and Nicobar Islands 1 Daddo, Port Blalr
Arunachal Pradesh 1 Naharlagum, Itanagar
Bihar 1 Methapur, Patna
Chhattisgarh 1 Bilaspur
Goa 1 Ela Farm
Gujarat 2 Gandhinagar, Surat
Haryana 2 Sirsa, Karnal

10 Himachal Pradesh 2 Palampur, Hamirpur

1 Jammu and Kashmir 1 Srinagar

12 Jharkhand 1 Ranchi

13 Kerala 2 Mannuty, Thrissur; Trivendrum

14 Kamataka 1 Gulbarga

16 Lakshadweep 1 Andrott Islands

16 Madhya Pradesh 1 Bhopal

17 Maharaghtra 2 Aurangabad, Akola

18 Mizoram 1 Nethbawih
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1 2 3 4
19 Manipur 1 Mantripukhari
20 Meghalaya 1 Upper Shillong
21 Nagaland 1 Medziphema, Kohima
22 Orissa 1 Bhubaneswar
23 Punjab 1 Mansa
24 Pondicherry 1 KVK Kurumbpett
25 Rajasthan 1 Durgapura
26 Sikkim 1 Tadong Gangtok
27 Tamil Nadu 1 VlnaMm
28 Tripura 1 Arundhati Nagar, Agarttala
29 Uttar Pradesh 1 Muradabad
30 Uttaranchal 2 Haldwanl, Dehradun
31 West Bengal 1 Tollyganj
Total 38
[English] Setting up of Fourth Plant
Registration of Firms of BVFCL

781. DR. K. DHANARAJU: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether certain firms have applied for
registration for procurement of equipments for measure-
ment of various environmental emissions and effiuents;

(b) if so, the detaiis thereof;

() whether currently such equipments are
purchased from only the selected firms;

(d) if so, the reasons therefor; and

(s) the steps proposed to be taken to register the
new firms to broadbase procurement?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) There is no procedure in vogue in
the Ministry as well as in the Central Poliution Control
Board (CPCB) for registration of the firms for procuring
equipments for measurement of various environmental
emissions and effiuents.

(c) to (@) Generally, the procurement of instruments
is done on tender basis and the firms are expected to
submit their applications as and when such procurement
is proposed by the Central Pollution Control Board or
various State Pollution Control Boards.

782. SHRI SARBANANDA SONOWAL: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased to
state:

(a)  whether the Govemment has decided to set
up Fourth Plant of Brahamaputra Valley Fertilizer
Corporation Limited (BVFCL);

(b) I so, details thereof along with the target of
starting and completion of the project; and

(¢) the expenditure to be incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
B.K. HANDIQUE): (a) to (c) The Government is exploring the
possibility of setting up Fourth Plant in Namrup Fertilizer
Complex of Brahamaputra Valley Fertilizer Corporation
Limited (BVFCL) based on modem technology. The details
of the project are being worked out.

More FM Radio Stations

783. SHRI M. ANJAN KUMAR YADAV: Wil the
Minister of INFORMATION AND BROADCASTING be
pleased 10 state:
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(a) the number of AIR and private radio stations 1 2 3

in the country, State-wise, particularly Andhra Pradesh; 8. Gujarat
(b)  whether there is any proposal to set up 9 Haryana
additional AIR Stations and allow private radio stations; )
and 10. Himachal Pradesh 6
(c) if 8o, the details thereof, State-wise? 1. Jammu and Kashmir 13
THE MINISTER OF PARLIAMENTARY AFFAIRS AND 12. Jharkhand 5
MINISTER OF INFORMATION AND BROADCASTING 13 Karnatak 14
(SHRI PRIYA RANJAN DASMUNSI): (a) Presently, 225 : amalaxa
stations of All India Radio and 40 private radio stations 14. Kerala 8
are working in the country. State-wise details and AIR
stations in Andhra Pradesh are given in the enclosed 15. Madhya Pradesh 16
statement-| and Il respectively. The details of private radio 16. Maharashtra 20
stations including those in Andhra Pradesh are given in 4
the enclosed statement-1V. 17. Manipur
(b) and (c) There is proposal for setting up of 18. Meghalaya 5
additional AIR stations. Private radio stations are also in 19. Mizoram 3
operation. The details are given at in the enclosed
statements Il & IV respectively. 20. Nagaland 4
Statement-/ 21. Orissa 12
Existing Stations of AIR-State-wise breakup 22. Punjab 3
S.No. State Nos. 23. Rajasthan 17
1 2 3 24, Sikkim 1
1. Andhra Pradesh 12 5. Tamil Nadu 10
2. Arunachal Pradesh 5 26. Tripura
4. Bihar 5 28. Uttar Pradesh 14
5. Chhattisgarh 6 2. West Bengal
8. Delhi 1 30. Union Territory 6
7. Goa 1 Total 225
Statement-il
Existing Stations of AIR in Andhra Pradesh
S.No. Name of the Station Power and Type (Total Tr.: 20)
MW M SW
1 2 3 4 5
1. Hyderabad ' 200 kW 6 kW (VB) 50 kW
20 kW 5 kW (Addl. Channel)
2. Adilabad 1 kW
3. Vijayawada 100 kW 1 kW (interim setup)
1kW
4. Vishakhapatnam 100 kW 10 kW

5. Cuddapah 100 kW
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1 2 3 4 5
6. Kothagudam 6 kW
7. Warangal 10 kW
8. Nizamabad 8 kw
9. Tirupati 10 kW
3kW
10. Anantpur 8 kW
1. Kurnool 6 kW
12. Markapuram 8 kW
* Andiva Pradesh is covered by 99% by area and 99.5% by population by primary grade signal.
* Andiva Pradesh is covered by 22.9% by area and 26.14% by population by FM signais.
Statement-lli
Proposed additional Stations

S.No. State Nos. 1 2 3
1 2 3 16. Maharashtra 3
1 Andhra Pradesh 7 17. Manipur 3
2 Arunachal Pradesh 5 18. Meghalaya 1
3, Assam 3 19. Mizoram 3
‘. Bihar 4 20. Nagaland 3
5 Chhattisgarh 4 21. Orissa ¢
] Delhi Nil 2. Punjab 2

23. Rajasthan 3
7 Goa NIl 2. Sikkim Nil
8 Gujarat 2 25. Tamil Nadu 2
8. Haryana 1 26. Tripura 4
10. Himachal Pradesh Nil 27. Uttaranchal 8
1. Jammu and Kashmir 3 28. Uttar Pradesh 4
12. Jharkhand 3 29. West Bengal 6
13. Karnataka 1 30. Union Territory Nil
14. Kerala 1 Total 81
15. Madhya Pradesh 1 Remarks: These stations will be set up subject to approval, funds

- avaliablity and decision about O&M stafl.
Out of 81, Following 7 Stations are technically ready and awalting commissioning:
S.No. Place State Project Remarks
1 Dharmapuri Tamil Nadu 10 kW FM Tr, Studio & S/qrs Staff sanction awaited
2 Machieria Andhra Pradesh 3 kW FM Tr, Studio & S/qgrs. Staft sanction awalited
3 Soro Orissa 1 kW MW Tr. Studio & S/grs. Staff sanction awaited
4 Churachandpur Manipur 6 kW FM Tr., Studio & S/qrs Declision regarding link
language awaited.

5 Diskit JaK 1 kW MW Tr. (Relay) Permission to recrult awalted
6. Padum JaK 1 kW MW Tr (Relay) Permission to recruit awaited
7 Nyoma J&K 1 kW MW Tr. (Retay) Permission to recruit awaited

‘
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Statement-IvV
S|.No. Name of State/UT No. of channels No. of Stations No. of stations to
for which Letters in operation be operationalised
of Intent issued under Phase ||
1 Andhra Pradesh 15 3+1* 12
(one station at Vizag and
3 in Hyderabad)
3 Arunachal Pradesh 1 1
4 Assam 4 4
5 Bihar 2 2
-] Chandigarh 2 2
7 Chhattisgarh 6 6
8 Daman and Diu 1 1
9 Delhi 5 4+3° 1
10 Goa 3 3
1" Gujarat 15 1° 18
12 Haryana 6 6
13 Himachal Pradesh 3 3
14 Jammu and Kashmir 2 2
15 Jharkhand 7 7 -
18 Kamataka 14 4+1° 10
17 Kerala 17 . 17
18 Madhya Pradesh 15 1* 15
19 Maharashtra 31 5 31
21 Meghalaya 2 2
22 Mizoram 1 1
24 Orissa 5 5
25 Pondicherry 3 3
26 Punjab 12 12
27 Rajasthan 19 4 15
28 Sikikim 3 3
29 Tamil Nadu 19 3+4* 16
30 Tripura 1 1
31 Uttar Pradesh 20 1° 26
32 West Bengal 1 1+4° 10

Total | 245+21°=266 19+21°=40 226
* Stations running from Phase |. '
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Merger of Fertilizers and Chemicals
Travancore Ltd.

784. SHR! P.C. THOMAS: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has taken steps for
merger of Fertilizers and Chemicals Travancore Limited
(FACT);

(b) if so, the details thereof;

(c)  whether the discussions have been held with
labourers, officers’ associations and Unions in this regard;
and

(d) i so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) and (b) While there is a
proposal for linking of FACT with a well-run Fertilizer Public
Sector Undertaking (PSU), no definite siep has been taken
for merger of FACT with any organization at this stage.

(c) No Sir.

(d) Does not arise.
Fee for use of Captive Mines

785. SHRI BASU DEB ACHARIA: Will the Minister
of STEEL be pleased to state:

(a)  whether the ministry has advocated for levying
fee for use of iron ore from captive mines;

(b) it so, whether Hooda Committee on captive
mines has also suggested levying charges on ad-valorem
basis; and

(c) if so, the details and action taken/proposed to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) Yes, Sir.

(b) Yes, Sir. The High Level Committee, constituted
to review the National Mineral Policy, 1993 under the
chairmanship of Shri Anwarul Hoda, Member (industry),
Planning Commission has recommended that the method
of fixation of rates of royalty should move forward decisively
on the basis of ad valorem rates.

{(c) Mp«moMmgl&MhmM(Dwdoptmm
and Regulation) Act, 1957 the Central Government shail
enhance the rates of royalty in respect of any mineral
once in a period of three years. Since the last revision of
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rates was done on 14.10.2004, the next revision of rates
would be possible after 13.10.2007.

Violation of Rule in
J&K Channel

786. SHRI KASHIRAM RANA: Will the Minister of
INFORMATION AND BROADCASTING be pieased to state:

(a)  whether the complaints’ of irreguiarities in
Jammu and Kashmir Channel have been received by the
Govemment;

(b)  if so, whether a commitiee has been appointed
in this regard;

(c) if so, whether the commitiee has submitted its
report;

(d) if so, the recommendations made therein; and

(e) the time by which the recommendations are
likely to be implemented?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) to (c) On receipt
of various complaints regarding commissioning of
programmes for the Kashir Channel, an inquiry was -
conducted. The Inquiry Officer has submitted the fact finding
report.

(d) and (e) The Inquiry Officer has recommended
that since the CBI has registered a preliminary enquiry
with regard to the irregularities committed in commissioning
of programmes, the matter may be handed over to CBI.

Approval of Projects
by SAIL
787. SHRI BALASHOWRY VALLABHANEN!: Wil
the Minister of STEEL be pleased to state:

(a)  whether Steel Authority of India Limited (SAIL)
board has recently approved projects worth several
hundred crores;

(b) if so, the details thereof;
(¢) the mode of funding therefor;

(d)  whether any grant is likely to be given by the
Government; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) and (b) During October
2008, Steel Authority of india Limited (SAIL) Board has
accorded ‘in-principle’ approval for five projects oosting
Rs. 670 crore. The detalls of these projects are as under:
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S.No. Projects Rs. in crore

. Instaliation of 650 tonnes per day Air separation Unit at Oxygen Plant 279.00
No.2 of Bhilai Steel Plant

0. installation of Electro-Magnetic Stirrer in Bloom Caster at Steel Meiting 28.00
Shop No. 2 of Bhilal Steel Plant

. Modernisation and Capacity enhancement of Merchant Mill at 119.00
Durgapur Steel Plant -

v. Construction of New Coke Oven Gas Holder at Rourkela Stee! Plant 120.00

v Instaliation of one new Turbo Blower in Turbo Blower Station at Bokaro 124.00
Steel Plant

(c) The financing of investment would primarily
come from internal sources -and if required, to meet the
balance tund requirement, market borrowing will be
resorted to. However, efforts would be made to keep the
overall debt to equity ratio to 1:1.

(d) No, Sir.
(e) Does not arise.

Agricultural Growth Target

788. SHRI KAILASH MEGHWAL.:
SHRI ADHIR CHOWDHURY:
Wil the Minister of AGRICULTURE be pleased to
siate:

() the comparative agricultural growth rates
during 8th and 9th Plans;

(b) whether the Govemment has fixed any target
for agricuitural growth during the Tenth Plan period;

() if so, the details thereof alongwith the
achievements made thereunder during each of the last
two years and the current year; and

(d) the steps taken/proposed to achieve the
target?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Average
annual growth rate of agriculture including allied sectors
of forestry and logging and fishing, computed in real terms
(at 1993-94 prices) during the 8th Five Year Plan (1992-
97) was 4.7 percent, and during 9th Five Year Plan (1997-
2002) was 2.1 peroent. .

(b) and (c) Yes, Sir. A target of 4 percent growth rate
for agriouiture and allied sectors was set during 10th Five
Year Plan period (2002-07). Detalls of achievement since
2002-03 are given below:

Trend of Growth In agriculture and Allied Sectors during
First Four Years of 10th Plan Period

Year ‘Growth (percentage)
2002-03 -6.9
2003-04 10.0
2004-05 0.7
2005-06 3.9

(d) Aseries of jn'tiatives through various schemes
have been taken by the Government in the areas of
irrigation through Accelerated Irrigation Benefit Programme,
increased credit coverage by enhancing institutional credit
fiow with the reduced interest rate of 7 percent, crop
diversification, dryland farming, marketing infrastructure,
agricultural insurance against production loss, horticulture,
extension services and storage facliities. The process of
growth is strengthened through farm mechanization, agri-
clinics and agri-business centres.

Further, the schemes for rice, wheat and coarse
cereals are under implementation to augment their
production and productivity under macro-management
mode of agriculture.

Performance of AIR and Other FM Channels

789. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

() whether any study has been conducted to
assess the comparative performance of All india Radio
(AIR) vis-a-vis other FM channels; and

(b) if so, the details and findings thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNS!): (a) and (b) Yes, Sir.
The detalis of comparative listenership of AIR FM channels
vis-a-vis Pvt. FM channeis are given in the enclosed
statement.
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Statement

Compatrative Listenership of FM Stations in Metro Cities
(Figures in %)

S.No. Name of the Station Rainbow Gold  Mirchi Red Radio Suryan Amar Power Go Amrutha
M City FM Varghani

1. Delhi 47.4 52.5 48.8 26.0 42.0 - - - - -

2. Chennai 18.8 6.5 138 - - 340 - - - -

3. Kolkata 21.9 8.3 23.1 1.7 - - 11.9 4.2 - -

4, Mumbai 51.2 44.2 458 22.6 27.4 - - - 9.5 -

5. Ahmedabad - - 73.3 - - - - - - -

6. Bangalore 76.0 - - - 27.3 - - - - 10.0

7. Coimbatore 22.7 - - - - 946 - - - -

8. Indore - - 85.4 - - . - - - -

9. Lucknow 73.3 - - - 40.0 - - - - -

Source: Audience Research Unit (ARU) of DG:AIR.
[Translation]
Consumer Welfare Programmes

790. SHRI HEMLAL MURMU: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the Government has Iidentified
consumer awareness and consumer protection as an
important project and decided to prepare National Action
Plan for carrying out various functions for the welfare of
consumers;

(b) if so, the details thereof;

(c) whether the Government has directed the
States to prepare the State level action Plans for the
consumer protection programmes and submit it to the
Planning Commission directly for funds;

(d) if so, the number of States which have
prepared and submitted such plans and the number of
States which are yet to complete this work; and

(e) the effective steps taken by the Government
for promotion of consumer awareness and consumer
protection and the number of people benefited therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b)
Consequent uponr the 50th National Development Council
Meeting held on 21.12.2002, the Planning Commission
has identified consumer awareness & Consumer Protection
as a thrust area for action and asked the Department to
prepare a National Action Plan. Accordingly, a National
Action Plan was prepared and sent to the Planning
Commission. The major components of the National Action
Plan consisted of seeking funds for undertaking consumer
awareness programmes, strengthening consumer disputes
redressal machinery, strengthening standards of laboratory
of Weights & Measures, strengthening the Gold Halimark

scheme & also seeking greater involvement of State
Governments in Consumer Protection activities, etc.

(c) VYes, Sir.

(d) As per information made available, so far 18
out of 35 States/UTs have prepared and submitted such
action plans.

(e) The following important measures have been
undertaken by the Department of Consumer Alfairs to
spread consumer awareness & strengthen Consumer
Protection in the country has benefited a large number of
consumers. Some of the important measures undertaken
are as under :

(1) A sustained multi-media campaign has been
undertaken to create mass consumer awareness on
wide ranging issues.

(2) A National Consumer Helpline has been set up in
association with the University of Dethi, which
provides a toll free number to advice consumers
across the country.

(3) A web based Consumer Online Resource and
Empowerment (CORE) centre has been set up, which
is being operated by the Consumer Coordination
Council, a coalition of Consumer Organizations, to
provide web based advice to consumers and assist
in resolution of consumer grievances.

(4) To supplement the effort of the States/UTs, financial
assistance is being extended under the integrated
Project on Consumer Protection to meet the critical
gaps in infrastructure so that Consumer Fora are
made fully functional.

(5) A project for Computerization and Computer
Networking of Consumer Fora is being implemented
through the National informatics Centre (NIC) on a
turn key basis to provide for e-governance, trans-
parency and time bound redressal of Consumer
Complaints.
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(6) Standard equipment have been provided to the
enforcement machinery of Weights and Measures
Department in States/UTs for. effective enforcement
of Weights and Measures laws.

[English}
Avallability of Irrigation Facllities

791. SHRI RAGHUNATH JHA: Wiil the Minister of
WATER RESOURCES be pleased to state:

(a) whether irrigation tacility is available only to
39 per cent of agricultural land;

(b) if so, the factors attributed thereto;

(c) the details of irrigation projects lying pending
alongwith the reasons therefor;

(d) the expenditure incurred on each of the
pending project till date; and

(e) the steps taken to provide irrigation facilities
on all the agricultural land?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) Yes, Sir. According to the Land Use Statistics
for 2003-04 compiled by Ministry of Agriculture, the net
sown area in the country is estimated to be 14.09 crore
hectare and the net irrigated area is 5.51 crore hectare i.e.
39.10%. The gross irrigated area has been estimated to
be 7.88 crore hectare.

(b) Considerable part of the agricultural land
remains rainfed in view of agro-ecological diversity, vast
variation in the availability of water and topographical
features.

(c) and (d) As per the information provided by the
State Government, it is estimated that by the end of Tenth
Plan, 477 imigation projects will remain incomplete and
will splll over to Eleventh Plan. The details are given in
the enclosed statement. The important reasons for delay
in completion of the projects are inadequate provisions of
funds in State budget, delay in transfer of funds to the
executing agencies and delay in land acquisition etc. The
cost incurred so far on the above said ongoing project has
been estimated to be about Rs. 12,2896 crore.

(e) Irrigation being a state subject, irrigation
projects are conceived, planned and implemented by the
State Governments as per their own priority. However,
Qovernment of India provides central assistance to the
State Governments for completion of on-going Iirrigation
projects under the Accelerated lIrrigation Benefit
Programme (AIBP). Further, a pilot scheme titled "National
Project for Repair, Renovation and Restoration of Water
Bodies directly linked to Agriculture” has been approved
by Government of India in January 2005. Government of
India also provides support under centrally sponsored
scheme for Command Area Development and Water
Management (CAD&WM) with a view to bridging the gap
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between irrigation potential created and potential utilized.
The Government has taken several measures to improve
the irrigation facilities. The National Common Minimum
Programme of UPA Govemment provides for time bound
completion of the on-going irrigation projects and also
stipulates stepping up of public investment in irrigation in
a significant manner. Irrigation is an important component
of Bharat Nirman Programme which stipulates creation of
1 crore hectare of irrigation potential during 2005-09.
Further, the AIBP criteria have been relaxed and procedures
simplified to cover more projects under this programme.
The Government has also constituted a "National Rainfed
Area Authority” with a view to address the problems of
rainfed areas and for sustainable development of such
areas. Further, the draft Approach Paper for X| Plan also
proposes to double the rate of growth to irrigation and to
improve water management, rainwater harvesting .and
watershed development.

Statement

Details of the projects likely to Spillover to
Eleventh Five Year Plan

State Major Medium ERM  Total
1 2 3 4 5
Andhra Pradesh 26 19 8 51
Arunachal Pradesh 0 0 0 )
Assam 2 2 2
Bihar 10 2 § 17
Chhattisgarh 4 7 1 12
Goa 0 0 0 0
Gujarat 3 15 1 29
Haryana 1 0 1 2
Himachal Pradesh 1 3 0 4
Jammu and Kashmir 0 6 4 10
Jharkhand 6 18 0 22
Kamataka 1§ 27 5 47
Kerala 3 2 9
Madhya Pradesh 18 5 31
Maharashtra 53 83 3 139
Manipur 2 1 4 7
Meghalya 0 1 0 1
Mizoram 0 0 0 0
Nagaland 0 1 0 | 1
Orissa 7 10 14 31
Punjab 1 0 2 3
Rajasthan 2 7 2 1
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1 2 3 4 5
Sikkim 0 0 0 0
Tamil Nadu 0 2 3 5
Tripura 0 3 0 3
Uttar Pradesh 9 0 13 22
Uttaranchal 1 0 0 1
West Bengal 2 5 6 13
Total 166 222 89 477

Delay in Ssttiement of
P.F. Claims

792. SHR!I CHANDRA BHUSHAN SINGH: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)  whether the Govermment is considering a four
tier set up for the Employees Provident Fund Orgasnisation;

(b) if so, the details thereof;

(c) whether the proposed four tier set up for the
organisation will reduce the delay in settiement of Provident
Fund claims; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) Yes, Sir. Employees’ Provident Fund
Organisation had engaged Xavier Labour Relations
Institute (XLRI), Jamshedpur for recommending 'Organi-
zational Restructuring and Cadre Review of Employees'
Provident Fund Organisation’. The XLRI has since
submitted its final report in August 2008 providing for:

(i) Branch Office as the first tier with exclusively original
jurisdiction only.

(i) Regional Office as the second tier with original
jurisdiction of its own and supervisory jurisdiction
over two Branch Offices.

(lil) Zonal Office as the third tier having supervisory
jurisdiction over three Regional Offices.

(iv) Central Office at the Apex lsvel.

(c) and (d) The objective of the proposed changes
aims at better reporting, supervision and control processes
and is expected to improve, inter-alia, setllement of claims.
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New Variety of Wheat by ICAR

793. SHRI JUAL ORAM: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Indian Council of Agricultural
Research (ICAR) has deveioped a new variety of wheat
that controis the sugar as well as cholesterol level in
blood;

(b) if so, the regions where such variety of wheat
can be grown;

(c)  whether the said variety of wheat is available
for sale in the country; and

(d) if not, the steps taken to increase the area
under cultivation of the said crop alongwith the sale of
such variety of wheat?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The Indian
Council of Agricultural Research (ICAR) has identified DDK
1029, a dicoccum wheat variety during the 45th All india
Wheat and Barley Research Workers' Meet held at
Chandra Shekhar Azad University of Agriculture and
Technology, Kanpur from 18-21 August, 20¢B. This variety
has been developed by the scientists of University of
Agricultural Sciences, Dharwad, Karnataka. Prior to this, .
four dicoccum varieties have been released for cultivation, '
viz., NP 200, DDK 1001, DDK 1009 and DDK 1025.

Scientific studies related to dicoccum wheat carried
out in the Department of Food and Nutrition, University of
Agricultural Sciences, Dharwad, revealed that dicoccum
wheat is nutritionally superior over commercially avallabie
durum and bread wheat in their protein and dietary fibre
contents. Products of this wheat have also low digestibility
and low glycemic value. Studies on Incorporation of
dicoccum whole wheat flour in the diet of diabetic patients
resulted in 11% reduction each in total lipids, triglycerides
and LDL-cholesterol concentration, over a six week study
period (based on DDK 1001). Thé identifisd variety DDK
1028 possess about 13% protein content and total dietary
fibre of about 20%.

(b) The dicoccum wheat are grown in northemn

Kamataka, Maharashira, parts of Andhra Pradesh adjoining
Kamataka, Nilgiri hills of Tamil Nadu and Saurashtra region

of Gujarat.

(c) and (d) The identified variety is yet to be released
and notified by the Central/State Varietal Release
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Committee. After its release/notification, the seed of this
variety will come under seed chain for production of
breeder, foundation and certified seeds for cultivation to
the farmers.

Employment in Cashew Sector

794. SHRI ANANTA NAYAK: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) the number of people engaged in the cashew
sector. State-wise;

(b)  whether the Government proposes to introduce
any scheme to increase employment in this sector;

(c) if so, the details thereof, State- wise; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (d) Ministry of Labour and Employment
does not maintain any information on employment in
cashew sector at all India level and State-wise.

Study on Environment Status

795. SHRI SHAILENDRA KUMAR: WIll the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the findings of the yreen peace study carried
out by the Social and Environment Research Centre; and

(b) the response of the Union Government
thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) The Ministry has not received the findings of
this study so far.

(b) Does not arise.
Forest Development Project in Karnataka

796. SHRI G. KARUNAKARA REDDY: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether the Govemment of Kamataka has
submitted any project proposal to the Union Government
for development of forests in the State; '

(b)  If so, the detalils thersof;
(c) the present status of these projects; and
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(d) the steps taken/proposed to be taken to
approve these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) Yes, Sir. The Government of Karnataka
had submitted The Sustainable Forest Management and
Biodiversity Conservation Project to the Union Government
for development of forests in the State. This project is
being implemented in all the districts of Karnataka with
the loan assistance from the Japan Bank for international
Cooperation (JBIC). The total sanctioned cost of the Project
is Rs. 745 crores including Rs. 131.734 crores as State
share. An amount of Rs. 34.532 crores has been disbursed
by the JBIC till 23rd June, 2006. Under the programme
activities such as afforestation, income generation activities
for poverty alleviation, protected area management and
biodiversity conservation, provision of basic infrastructure
support for field work and other supporting activities for
forest management have been included. The Project period
is 2005-06 to 2012-13. The Project is already approved
and is being implemented as per schedule.

Subsidy for Drip Irrigation System

797. SHRI ADHIR CHOWDHURY: Wil the Minister
of AGRICULTURE be pleased to state:

(a) whether the Ministry has sought a subsidy of
50 percent for drip irrigation as a part of its micro irrigation
programme; and

(b) if 8o, the details and outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHR!I KANTILAL BHURIA): (a) Yes, Sir.

(b) Government has launched a Centrally Spon-
sored Scheme on Micro Irrigation (MI) during 2005-06
under which out of the total cost of the Ml system, 40% is
bome by the Central Government, 10% by the State
Government and the remaining 50% is bome by the
beneficiary either through his/her own resources or soft
loan from financial institutions.

This assistance is for Installation of drip/sprinkier
irrigation system limited to an area of 5§ ha. per beneficiary
family. An amount of Rs.280.48 crore has been released
to the States during 2005-06 and Rs.279.40 crore during
2006-07 (upto Oct, 06).

Shortage of Wheat

798. SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether there is a shortage of wheat for the
Above Poverty Line (APL) families under the Public
Distribution System (PDS);

{b) if so, whether some State Governments have
sought additional wheat for APL families under the PDS;

(c) if so, the steps taken by the Union Government
thereon;

(d) the quantity of additional wheat allocated to
each State during the last three months and the current
month; and

(e) the instructions issued by the Union Govem-
ment for the distribution of wheat under PDS?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a)
There has been a decline in stocks of wheat in the recent
past in view of which the allocation of wheat under the
Targetted Public Distribution System (TPDS) was
rationalized on the basis of each State's average offtake
for the last 3 years or the last year's offtake, whichever
was lower. For Above Poverty Line (APL) category, a 25%
cut on this has been imposed in respect of rice consuming
States and Delhi. Notwithstanding, the State Government
can seek allocation of rice in lieu of reduction of wheat
allocation. Thus, there has been no change in the overall
allocation of foodgrains as per the entitiement.

(b) to (d) The Central Government has received
requests for additional allocation of wheat for the APL
families. As such, keeping in view the improved stock
position, the Department of Food and Public Distribution
has released 100,000 Tonnes each of wheat, under APL
category, during the months of September, October and
November 2006, to meet the enhanced requirement. Copies
of the allocation orders are enclosed as statement-1, |l and
.

(e) The Central Government has directed all the
State Governments/Union Territories to ensure that the
foodgrains (including wheat) allocated under the Targetted
Public Distribution System (TPDS) are distributed amongst
the actual beneficiaries of the TPDS and that there is no

diversion/leakage in the distribution.
Statement-/

Additional Allocation of Wheat to States under APL
Category for the month September 2006
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(in Tonnes)
S.No.  States Additional Allocation
1 2 3
1. Andhra Pradesh 4000

2. Arunachal Pradesh 300
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1 2 3
3. Assam 4000
4, Bihar 4000
5. Chhattisgarh 3000
6. Delhi 8000
7. Goa 500
8. Gujarat 5000
9. Haryana 2500
10. Himachal Pradesh 3500
1. Jammu and Kashmir 5000
12, Jharkhand 2000
13. Karnataka 4000
14, Kerala 5000
15. Madhya Pradesh 5000
16. Maharashtra 5000
17. Manipur 300
18. Meghalaya 300
19. Mizoram 300 .
20. Nagaland 300
21. Orissa 4000
22, Punjab 2500
23. Rajasthan 6000
24. Sikkim 300
25. Tamil Nadu 4000
26. Tripura 800
27. Uttar Pradesh 5000
28. Uttaranchal 5000
29. West Bengal 10000
30. Andaman and Nicobar 100
31. Dadra and Nagar Haveli 50
32. Pondicherry 100
33. Chandigarh 50
34. Lakshadweep 50
35. Daman and Diu 50

Total 100000
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Statement-ll 1 2 3
Additional Allocation of Wheat to States under APL 27. Uttar Pradesh 5000
Category for the month October 2006
28. Uttaranchal 5000
(in Tonnes)
29. West Bengal 5000
S.No.  States Additional Allocation
] 2 3 30. Andaman and Nicobar 100
N « Pradesh 4000 31. Dadra and Nagar Haveli 50
X Pondi
2. Arunachal Pradesh 300 %2 ondicherry 100
. handigarh
a Assam 4000 a3 Chandigar 50
34, Lakshadwe. 50
4, Bihar 4000 acweep
35. Daman and Diu 50
5. Chhattisgarh 3000
Total 100000
6. Delhi 8000
7. Goa 500 =i
' Additional Allocation of Wheat to States under APL
8. Gujarat 5000 Category for the month November 2006
9. Haryana 2500 (in Tonnes)
10. Himachal Pradesh 3500 S.No. States Additional Allocation
1. Jammu and Kashmir 5000 1 2 3
12, Jharkhand 2000 1. Andhra Pradesh 4000
13. Karnataka 5000 2. Arunachal Pradesh 300
14, Kerala 6000 3, Assam 3000 .
15. Madhya Pradesh 5000 4. Bihar 2000
186, Maharashtra 6000 5 Delhi 10000
17. Manipur 300 6. Goa 500
18. Meghalaya 300 7. Gujarat 5000
19. Mizoram 300 8. Haryana 1500
20. Nagaland 300 9. Himachal Pradesh 3500
21, Orissa 5000 10. Jammu and Kashmir 5000
22, Punjab 2500 1. Jharkhand 2000
23. Rajasthan 6000 12. Karnataka 5000
24, Sikkim 300 13. Kerala 8000
25. Tamil Nadu , 5000 14, Madhya Pradesh 5000

26. Tripura 800 185. Maharashtra 10000
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1 2 3
16. Manipur 300
17. Meghalaya 300
18. Mizoram 300
19. Nagaland 300
20. Orissa 4000
21. Punjab 2500
22. Rajasthan 6000
23, Sikkim 300
24, Tamil Nadu 5000
25, Tripura 800
286. Uttar Pradesh 5000
27. Uttaranchal 5000
28. Waest Bengal 5000
29. Andaman and Nicobar 100
30. Dadra and Nagar Haveli 50
31. Pondicherry 150
32. Chandigarh 50
33. Daman and Diu 50
Total 100000
Condition on Wheat Import

799. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI RAVI PRAKASH VERMA:
Will the Minister of CONSUMER AFFAIRS, FOOD

AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has stipulated that
the importers of wheat are required to declare the
particulars of wheat imported and received by them within
seven days from the date of receipt of stock;

(b) it so, whether such importers have adhered to
this direction within stipulated period; and

(¢) if not, the action taken by the Government
against erring importers?
THE MINISTER OF STATE IN THE MINISTRY OF

AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
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DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) Yes,
Sir.

(b) and (¢) Compliance to the Notification is gradually
noted, since Notification was recently issued on 19.9.2006.

Consumer Price Index Number

800. SHRI MOHAN RAWALE: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Congsumer Price Index Number with
2001 as the base year has been released by the Labour
Bureau for different centers including Mumbal;

(b) if so, the principles on which the linking factor
for conversion of the new index series into 1982 series
has been worked out;

(c)  whether the charge made by employers about
the inflated linking factor has been critically examined by
the Labour Bureau; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) Yes, Sir.

(b) The linking factors have been workec oul s
per the methodology approved by the Technical ’«ivisory
Committee on Statistics of Prices and Cost of Liv ng (TAG
on SPCL) by using arithmetic conversion metho.J, which
are the ratios of the average monthly Consume: ™rica
Indices for industrial Workers with base 1982 = 100 to that
of base 2001 = 100 for the latest 12 months (January
2005 to December 2005), preceding January 2008; the
month of introduction of new series.

(c) The Linking Factors worked out and released
alongwith the index for conversion of new series indices
on base 2001 = 100 to earlier series i.e. 1982 = 100 were
thoroughly examined to ensure that these calculations
were in accordance with the methodology approved by
the TAC on SPCL.

(d) Does not arise.
[Translation]
Price of Edible Oll

801. SHRIAVTAR SINGH BHADANA:
SHRI J.M. AARON RASHID:
SHRI SAJJUAN KUMAR:
DR. RAJESH MISHRA:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pieased to state:
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(a) whether Mustard oil, is being sold at prices
lower than the support price for Mustard seeds in many
parts of the country;

(b) if so, the difference between the support price
of Mustard and the selling price of Mustard oll; and

(¢c) the reasons for the decline in the prices?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to
(c) According to available Information, average wholesale
prices of mustard oil have been Rs. 4129 per quintal
during October, 2006 against the support price for Mustard
seeds at Rs 1715 per quintal for 2005-20086.

{English]
Transportation of PDS Foodgrains

802. SHRI NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:
SHRI SHAILENDRA KUMAR:
SHR! SURESH PRABHAKAR PRABHU:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Union Government has recently
framed some new rules for Public Distribution System
(PDS) goods carriers;

(b) it so, the details thereot and the instructions
issued to State Governments in this regard;

(c) the extent to which the diversion of food
anticles meant for PDS to open markets would be checked
by such a decision;

(d) whether foodgrains loaded on the trucks in
Food Corporation of India godowns by State agencies
were diverted to open markets instead of reaching Fair
Price Shops; and

(e) it so, the details of such instances during the
last one year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to

(e) Yes Sir. There have been several instances of.

foodgrains loaded on to trucks in FCI godowns by State
Agencies being diverted to the open market. With a view
to checking this men:ce, it has been decided that the
following intormation should be displayed prominentty on
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the wind shield as well as the rear end of the truck/vehicle
carrying PDS articles from centralized godowns to the Fair
Price Shop with immediate effect:

On PDS Ration Duty

Government of

Destination:

Commodity:

Agent's Name:

The above noted information may be displayed on a
Board/Banner of about 3' x 2' size written/printed in black
ink. This information should, as far as possible, be
displayed in the local language. The trucks/vehicles which
do not possess stickers/banners containing the above
information will be returned without load by the FCI/CWC
w.e.f. 1.12.2006.

The PEO Report of the Planning Commission has
highlighted that about 36% of the subsidized foodgrains is
siphoned off the supply chain. Such measure will be
helpful to track the diversion of foodgrains and to take
necessary steps to curb diversiorv/leakage.

[Translation]

Access of Bio-Technology to Farmers

3803. SHRIMATI SANGEETA KUMARI SINGH DEO:
SHRI RAKESH SINGH:
SHRI TUKARAM GANPAT RAO RENGE PATIL:
Will the Minister of AGRICULTURE be pleased to
state:
(a) the efforts made by the Government to make
the benefits of bio-technology to the farmers;

(b) the benefits accrued to the farmers as a resuit
of the said efforts;

(¢) whether any website has been created to
make new technologies more accessible to the farmers;
and

(d) if so, the detalls thereot and the efforts made
to provide computer and computer training to the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN'THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (d)
Government of India set up a Task Force in May, 2003 on
Agricultural Biotechnology under the Chairmanship of Dr.
M.S. Swaminathan. The Task Force submitted its Report in



233 Written Answers

May, 2004, which has been accepted by the Government.
The Task Force has made various long-term and short-
term recommendations and one of the main recommen-
dations relates to establishment of National Biotechnology
Regulatory Authority (NBRA) for streamiining and improving
the regulator procedures in development and release of
Genetically Modified crops.

At present, cotton is the only genetically modified
crop which has been approved for commercial cultivation
in the country by the Genetic Engineering Approval
Committee (GEAC) functioning under the Ministry of
Environment & Forests So far, 62 hybrids of cotton have
been approved for commercial cuitivation in the country
The area under Bt. cotton has increased exponentially
from 72,682 acres in Kharif, 2002 to 30,84,865 acres in
Kharif, 2005. State Governments have reported to 15 to
30% increase in yields due to use of Bt. cotton seeds.

Further, the Central Government has provided
financial assistance to various State Governments,
National/State Seeds Corporations, State Agricultural
Universities and scientific institutions for establishment/
strengthening of Tissue Culture facilities for propagation
of elite plant material Government has also given financial
assistance for training and awareness of farmers on
package of practices relating to transgenic crops and post
release monitoring. Information about various schemes
and projects of the Department is available on its website
www.agricoop nic.in and on the portal http://dacnet.nic.in.

Danger from Locusts

804. SHRI RASHEED MASOOD: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether Food and Agriculture Organisation
(FAO) has warned against danger from locusts invasion;
and

(b) it so, the remedial measures taken to prevent
loss to crops by swarm of locusts?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) No
such warning has beun received from Food and Agriculture
Organisation (FAQ). .iowever, a contingency plan is in
place to deal with any locust eventuality. The contingency
plan focuses on regular survey and surveillance in the
Scheduled Desert Area in the Western Region of the
country for timely detection and control of locusts,
maintaining readiness in terms of control measures
including pesticides and equipment, and exchange of
information with neighbouring countries and FAO.
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[English]

Report of Panel on Prices of
Essential Drugs
805. SHRI BRAJA KISHORE TRIPATHY:
SHRI HITEN BARMAN:

SHRI 8.K. KHARVENTHAN:
Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a)  whether a panel set up by the Government to
study the legal aspects of Supreme Court directive on
controlling prices of essential drugs has submitted its report
to the Government;

(b) if so, the details of the recommendations made
by the said panel; and

(c) if not, the time by which it is likely to be
‘submitted?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHR! B.K. HANDIQUE): (a) to (c) The Supreme Court
vide its interim order dated 10.03.2003 in SLP (c) no.3668/
2003 directed the Government, inter-alia, to "consider and
formulate appropriate criteria for ensuring essential and
life saving drugs not to fall out of price control.....°.

A Joint Committee with members from the drug
industry has been constituted under the Chairpersonship
of Secretary (C&PC) to suggest, inter-alia, interpretation of
order dated 10.03.2003 of the Supreme Court in SLP
3668/2003. The Joint Committee is yet to submit its report
to the Government.

Sale of Counterfeit Goods

806. DR. M. JAGANNATH:
SHRIMATI JAYABEN B. THAKKAR:
Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pieased to state:

(a) whether the Associated Chambers of Comm-
erce and Industry has conducted a study about the flourishing
trade in sale of counterfeit goods;

(b) if o, the detalils thereof;

(c) whether the oxisting law has failed to curb
this practice;

(d) it so, whether the Government proposes to
enact a fresh legisiation to curb this practice; and

(e) if s0, the details thereof and the time by which
it is likely to be enacted?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) The
Department of Consumer Affairs have not commissioned
the Associated Chambers of Commerce and Industry to
conduct a study on the flourishing trade in the sale of
counterfeit goods. '

(¢)  The provisions of the existing legislations such
as the Trade Marks Act, 1999, the Copyrights Act, 1957,
the Patents Act, 1970, the Customs Act, 1962, the Foreign
Trade (Development and Regulation) Act, 1982, the Drugs
and Cosmetics Act, 1940, the Prevention of Food
Adulteration Act, 1954, the Bureau of Indian Standards
Act, 1886, the Indian Penal Code, 1860, the Monopolies
and Restrictive Trade Practices Act, 1969, the Consumer
Protection Act, 1986 etc. are adequate.

(d) and (e) In view of (c) above the Questions do not
arise.

Restructuring of Empioyees Provident
Fund Organisation

807. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:
SHRI KIRTI VARDHAN SINGH:
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the Employees Provident Fund
Organisation plans to restructure its functioning;

(b) if so, the details and the reasons therefor; and

(c) the time by which the proposed restructure
would be effected?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) to (c) Yes, Sir. The Employees’ Provident
Fund Organisation had engaged Xavier Labour Relations
Institite (XLRI1), Jamshedpur for recommending ‘Organi-
zational Restructuring and Cadre Review of Employees’
Provident Fund Organisation’. The XLRI has since
submitted its final report in August 2008 providing for:

() Branch Office as the first tier with exclusively
original jurisdiction only.

(i) Regional Office as the second tier with
original jurisdiction of its own and super-
visory jurisdiction over two Branch Offices.

(4i) Zonal Office as the third tier having super-
visory jurisdiction over three Regional
Offices.

(iv) Central Office at the Apex level.
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The proposed changes are concomitant with the
modernisation project. ‘Re-Inventing EPF india' and aims
at betier reporting, supervision and control process and
overall improved performance of the Organisation. The
timeframe for restructuring cannot be indicated at present.

Loss of Agricultural Crops

808. SHRI IQBAL AHMED SARADGI: Will the
Minister of AGRICULTURE be pleased to state:

(a)  whether agro-produce worth Rs.90,000 crore
have lost due to pest, weeds and disease last year as
indicated by Chairman of the Agro Chemical Promotion
Group;

(b) if so, the details of the other issues suggested
by the Chairman to boost agriculture and create awareness
about the correct use of agro-chemicals; and

(c) if 80, the concrete steps taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) It has been
estimated that crop losses due to pests including insect
pests, diseases, rodents and weeds range between 10 to
30% every year depending on climatic and environmental
conditions.

(b) The Agro Chemicals Promotion Group have,
inter alia, suggested that training be imparted to farmers
in appropriate use of pesticides, regulatory processes be
strengthened to address the problem of spurious
pesticides, taxes on pesticides and pesticides sector be
reduced, more pesticides be registered to give farmers
more choices and benefit of latest technology, product
stewardship be encouraged in the pesticides sector,
enhanced use of pesticide be promoted, etc.

(c) Qovernment has adopted integrated Pest
Management (IPM) as the cardinal principle of plant
protection. Government has established Central Integrated
Pest Management Centres across the country to, inter-
alla, impart training to farmers in IPM by organizing Farmers
Field Schools. The State Governments have, from time to
time, been advised of the need to strictly enforce the
provisions of the Insecticides Act to address the problem
of spurious pesticides. The Registration Commitiee has
introduced simplified procedures for the registration of
pesticides after satisfying themseives of their safety and
efficacy.
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[Transiation]
Imported Fertilizers lying at ports

809. PROF. MAHADEORAO SHIWANKAR:
SHRI SHISHUPAL N. PATLE:
Wil the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the total amount of fertilizers in tonnes
Imported by the Government during the current financial
year;

(b)  whether said fertilizers are lying at ports;
(c) if so, the reasons thereof and

(d) the arrangements being made by the Govemn-
ment for the timely transportation of imported fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICAMLS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) Fertilizers other than Urea are
imported under Open General Licence (OGL). The import
of urea is permitted only through State Trading Enterprises
and import for direct agriculture use is made on government
account. Imports of all other fertilizers are allowed freely.
However, Government maintains a buffer stock of DAP
through its buffer stocking agency. The month wise detalls
of Urea, DAP & MOP imported during the year 2006-07 up
to 31.10.2006 is as under:-

AGRAHAYANA 6, 1928 (SAKA)

(Quantity in lakh MT)
Month Urea DAP MOP Total
Apr-06 2.79 0.59 0.43 3.81
May-06 2.31 2.37 0.23 4.91
Jun-06 2.23 3.17 5.51
Jul-06 3.07 3.35 0.76 7.42
Aug-08 4.1 479 1.66 10.55
Sep-06 4.13 3.56 5.51 13.2
Oct-08 4.81 4.14 7.59 16.54
Total 23.44 21.97 16.18 61.94

(b) to (d) The stock lying at the ports as on 31.10.2008
was 4.32 lakh MT urea, 3.72 lakh MT DAP and 4.268 lakh
MT MOP. Department of fertilizers. in close coordination
with Railways & Department of Shipping, is monitoring the
day to day despatches of fertilizers from all major ports to
ensure timely avallability of fertilizers to the farmers.
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[English]

introduction of Comprehensive
Consumer Policy

810. SHRI RANEN BARMAN: Will the Minigter of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the draft for the comprehensive
National Consumer Policy has been finalised;

(b) if so, the details thereof and the steps taken
for its speedy implementation;

(c) whether the Govemment has received reco-
mmendation for independent Commission on Food, Drug
and product safety for protection of the rights of the
consumer; and

(d) it so, the detalls thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI TASLIMUDDIN): (a) and (b) The
draft National Consumer Policy incorporating priority issues
conceming consumer protection and weifare, is taking
final shape, in consultation with all Central Ministries/
Departments and State/UT Governmants.

(c) No such recommendation has been received
by the Department of Consumer Affairs.

(d)  Does not arise in view of above.
New Tiger Reserves

811. SHRI L. RAJAGOPAL: Will the Minister of
ENVIRONMENT AND FORESTS be pleased o state:

(a)  whether the Govermnment is proposing to notify
eight new tiger reserves in the country;

(b) i so, the details thereof;

(c) whether in the last meeting of the National
Board for wiidiife it was decided that new reserve would

be notified only when the condition of the existing 28 *

reserves are improved;

(d) if s0, whether the proposed notification is not
contrary to the decision taken in the last meeting; and

(o) it s0, the reaction of the Union Government
thereto? '
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes Sir. "In principle approval”" has
been accorded for declaring eight new tiger reserves
spread over seven States, based on proposals received
and as recommended by the Steering Committee of the
Project Tiger in its 37th meeting held on 23-01-2003.
Detalls are given in the enclosed statement.

(c)  No Sir.
(d) and (e) Questions do not arise.
Statement

List of New Tiger Reserves

Sl. No. Name of the new Tiger Reserve  State

1. Anamalai-Parambikulam Tamil Nadu &
Wildlife Sanctuaries Kerala

2. Udanti and Sita Nadi Wildlife Chhattisgarh
Sanctuaries

3. Satkosia Wildlife Sanctuary Orissa

4. Kaziranga National Park Assam

S. Achanakmar Wildlife Sanctuary  Chhattisgarh

6. Dandeli Wildlife Sanctuary and Karnataka
Anghi National Park

7. Sanjay National Park and Madhya
Sanjay Dubri Wildilfe Sanctuary  Pradesh

8. Mudumalai Wildiife Sanctuary Tamil Nadu

Setting up of Botanical Garden

812. SHRI M. SHIVANNA:
SHRI MANJUNATH KUNNUR:
Wil the Minister of ENVIRONMENT AND FORESTS

be pleased to state:

(a) whether the Union Government has received
any proposal from the Karnataka Bio-diversity Board for
funding to establish a Botanical Garden at Tataguni Estate,
Bangalore;

(b) if so, the details thereof and the total estimated
coat of the project;

(c) whether the Government has considered the
proposal; and

(d) It s0, the time by which a final decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
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ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (d) Yes, Sir. A proposal for ex-situ
Conservation of plant germplasm of a Botanical Garden at
Tataguni Estate, Bangalore, Rural District, at an estimated
cost of Rs. 39.70 lakhs, was received and considered by
the Expert Group on Assistance to Botanical Gardens and
Centers of Ex-situ Conservation. As per the recommen-
dation of the Expert Group, the State Government has
been requested to revise the proposal for ten acres of
area for propagation of Rare, Endangered and Threatened
plants. The revised proposal has not yet been received.

[Translation]

Rehabilitation Scheme
of NCLP

813. SHRI RAJNARAYAN BUDHOLIA: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Government has sanctioned a
special package for rehabilitation scheme of National Child
Labour Project (NCLP);

(b) if so, the details thereof; and

(c) the amount out of the above that is likely to be
spent in Uttar Pradesh during the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) Government is implementing the
National Child Labour Projects (NCLP) scheme in 250
districts of 20 States of the country with a Plan outlay of
Rs. 602 crores for the Xth Plan with a view to rehabilitate
children withdrawn from hazardous occupations and
processes. Under the scheme, these children are provided
with education, nutrition, stipend, vocational training and
health care etc.

(c) Under the NCLP scheme, an amount of Rs.
14.24 crores has been released to Uttar Pradesh to - date
during the current financial year.

Targets for Doordarshan

814. SHRI BRAJESH PATHAK: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether the Govemment has reviewed the

physical and financial targets fixed for on-going projects
of Doordarshan/Akashvani;
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(b) if so, the details thereof during the iast three
years and the current year, year-wise;

(c) the reasons for slow progress in this regard;
and

(d) the steps being taken to expedite the progress?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Yes, Sir
Review of physical and financial targets fixed for
Doordarshan/All India Radio projects is a continuous

AGRAHAYANA 6, 1928 (SAKA)
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process and carried out from time to ime. Year-wise details
of physical and financial targets/achievements of
Doordarshan/Afl india Radio since 2003-04 are given in
the enclosed statement.

(c) and (d) The main causes of siow progress relate
to reasons such as construction of builidings/towers, order
and supply of transmitters, processing of proposal for new
projects involving creation of posts, acquisition of sites
otc. Prasar Bharati has stated that efforts have been made

for completion of the on-going projects at the earfiest
possible.

Statement

Physical and financial targets of AM India Radio since 2003-04:

Year Physical Targets Targets Achieved SBG (in crores) Exp. (in crores)
2003-04 36 28 201.00 120.28
2004-05 38 17 252,00 118.56
2005-06 63 32 233.85 14376
2006-07 12 12 146.60 §6.40
(Anticipated) (upto October ‘08)
Physical and financial targets of Doordarshan since 2003-04:
Year Physical Targets Targets Achieved SBQ (in crores) Exp. (in crores)
2003-04 37 43 400.00 218.48
2004-05 86 41 340.00 117.07
2005-06 89 35 370.00 167.79
2006-07 154 27 203.51 122.85
(upto October, 08)

Secondary Freight Rate of Fertilizers

815. SHRI KRISHNA MURARI MOGHE: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased to
state:

(a)  whether the Government has any proposal to
fix secondary freight rate for all fertilizers;

(b) if so, the time by which a final decision is
likely to be taken in this regard;

(c)  whether the Govemment proposes 10 review
the existing secondary freight rate of urea;

(d) if so, the details thereof;

(e)  whether there is any proposal to bring urea
under the category of decontrolied fertilizers; and

()] it so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE): (a) to (d) Secondary freight on
urea is paid as a part of the equated freight. The secondary
freight is in-built in the concession rate fixed in respect of
decontrolied phosphatic and potassic fertilizers.
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The issue of revision of existing secondary freight
rates of urea units is under consideration of the
Government as a part of the policy for Stage-lll of New
Pricing Scheme.

{e) and (f) There is no proposal at present to bring
urea under the category of decoritrolied fertilizers.

[English]

Equity investments by
Pension Funds

816. SHRI BASU DEB ACHARIA: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Government proposes to allow
equity investments by pension funds as appeared in
Business Line on November 05, 2006;

(b) if so, the details thereof;

(¢) whether almost all unions have strongly
objected to this proposal; and

(d) if so, the reaction of the Government thereto?

THE MINISTER Of STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) Though the Investment Pattern
prescribed by the Ministry of Finance vide its notification
No. F.5 (53)/2002-ECB&TR dated 24.01.2005 provides for
an option for investment in equities, Central Board of
"Trustees, Employees’ Provident Fund has not taken any
decision regarding investment of monies belonging to
Employees’ Provident Fund in the equities.

(c) and (d) Do not arise in view of (a) and (b)
[Translation]

irregularities in import
of Wheat

817. SHRI HANSRAJ G. AHIR: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the State Trading Corporation (STC)
accepted the tender of Australian Wheat Board (AWB) for
import of wheat despite the decision by Union Government
1o reject the wheat supplied by the said company as it did
not conform to the prescribed standards,

(b) if s0, the reasons therefor;

NOVEMBER 27, 2006

to Questions 244

(¢) whether the Government proposes to institute
an enquiry into this incident; and

(d) " andif so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD.AND PUBLIC

DISTRIBUTION (DR. AKHILESH.PRASAD SINGH): (a) No,
Sir.

(b) to (d) Do not arise.
[English]
Avallabllity of Quality Seeds

818. SHRI RAGHUNATH JHA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether adequate quantity of good quality
high yielding seeds is not available to the farmers in time
and they are forced to buy the same from private traders
at high rate without any guarantee for its germination;

(b) if so, the efforts made to rectify the situation,
and

(c) the action taken against spurious seed dealers
during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (¢) In
Zonal Seed Review Meetings for Rabi 2006-07, it was

‘ reported that 80.52 lakh quintals of certified/quality seeds

of various crops were available as against the requirement
of 68.53 lakh quintals and meet the minimum standards
including those belongings to germination as per section
6(a) and (b) of the Seeds Act, (1966) To encourage use of
quality seeds at affordable prices to the farmers, seed
distribution subsidy @ Rs. 200 per quintal for Wheat and
Paddy seeds, Rs.2500 per quintal for hybrid Rice seeds,
Rs 400 per quintal for Barley, Jowar, Bajra and Ragi
seeds, Rs.1000 per quintal for hybrid seed of coarse
cereals, Rs. 800 per quintal or 25% of seed cost which
ever is less for seeds of Pulses, Oilseeds, Maize, Jute and
Mesta and Rs. 2000 per quintal for Cotton seeds is
provided to State Governments under different crop
development programmes. The details of action taken for
seed guality enforcement in the last three years are given
in the enclosed statement | and Il.



‘10 Questions

-AGRAHAYANA 8, 1928 (SAKA)’

Written Answers

245

] t - ol 3> 2621 nEwEE) L)
. : .24 pus\meyr 9y
> €26 191 9 aungee)) pus nuuS: G|
- 8§ ol ysspeid EypoRusH 9l
2 1g2¢ s 18 eusley €1
BN peuiodey 0D 2l
€902 u rseing 1}
Mg pue iﬁn ol
PN peuodey sebeN pue Bipeq 6
€91 esc ol ] 8
- ae 152 yredsnwyyo L
BN pevodey uebpueyy 9
myg, ]
ysepryg peydsuruy v
N peLiodey FEQOON pUB UBUIRPUY €
- ooge L€} "’y wessy 2
2 8 IS 098¢ 0808 (1113 ysepesd epuy l
2l 1 (]} 6 8 L 9 S r > 4 3
Aoyine  feadde By
epyedde oy me7  poued pazies  sempowwo) pesnje) penss)
ei0j8q  jo suUnoD ey Buunp pees fepuess3 pez| e3uBoy eduady
Buipued  etp  susjEsp pees ei0uMm  JBPUN PBLOUNE|  SIUBWINIOP umesp woym Woym peunodde
uuuuu pejy sesed Aq speedde [1:% uoynoesoxd o8y ejdure 0] sesed O} ssefeep s10p00dsuy;
jooN jooN  jopeleq I0'ON  $8SEd jo 'ON $8SED jO “ON 10 "ON 10°'ON  peesjo ON 10 'ON omS ON'S

#002-£002 Buunp 1epiQ (104u0Q) spess jo podes ssesboid

Huswams



247 Whitten Answers NOVEMBER 27, 2008 to Questions ‘248

o N I
s & v & ~
e o v Q e
'S -] . o & of &
® " & ' ° 2 %n"
~ 8 '~ 3 grs&
B b v csrrowce e gl-e
s
BN} R

4
176
28827
Reported Nit
Reported Nit
4464
47
5
5318
711
7905
75180
4
10114
137

3
4980
884
8
748
150
14
352
8
59
54
690
258
12532

3
1765
474
N

19 Lakshadweep
Total

Nets: * information yet 10 be received.
- information to Nit

2 Assam

3 Andaman & Nicobar

fg s?giigéggg

S 8 8 R8 RS

1 Andhra Pradesh



to Questions

AGRAMAYANA 8, 1828 (SAKA)

Written Answers

249

" erL SSU0 92
N pueteN 2

0004 8 weozmy 2

N mdneyy €2

SSL0} 918 .8 sy 22

=N shemyBey 2

¢ L 656¢ orz e ysepeig BApEy 02
N desmpeysy®y 61

- SSi L |

2 S 158y 2021 LT

14 z puspRyr 9y

191 9 quneT)| pUB NUMBE S

e ol ysepRid ByRUH i

orie 8509 ) seiey €1

EN % pepodey 0D 2l

Ll e2ey %8 £¥02Z1 u LT LI
N mgpueueuRq 0L

N §oAsH mOUN pue eipeQ 8

L2 - 8r 6 req 8

e ie2 yredsureuyo L

N yredprey) 9

- 2 »ug S

pauodey 1N ysepeld feyoeunly 14

2t ot L 9 S » € 2 3




NOVEMBER 27, 2006 to Questions

Written Answers

251

0 0 o 0 (] 0 ocry 0 Zivkl 601 nei® Ul
(] (] o (] 0 o [ 0 0 o mapmwwsg  oF
(] ° .Q o (] ] (] 0 [ (i peasy mOeN pus wpeQ [
()] o 0 0 0 (] el o oy [ g 8
] o o o o o 0 o az 12 Wedspmuyd L
(] (i )] (] (] 0 (] (] 0 (] YreBpusyd 9
(] (] 0 (] (] 4 rors ( 0 (] myg, S
o (i 0 (] ( o (] o (] (] YsepRid EyoBUNYY v
(] (] (] o (] (1 o o 0 (] JOQOOIN PUB USWBPUY €
0 (] (] o [ [ o () L€} 0 wessy 2
(] 0 4 4 i i eL£8 o 9668 99¢C1 yeepei BRPUY }
2z 1 (]} 6 8 L 9 K/ € 2 '
9002-5002 Ouunp J8p.0 (108U0D) $peeS Jo yode: ssesbaid

= IS 28 e 0sz 218 1920L £ 020s01 ] [
- - €S €98 14 9Ly - S08L 8se pluegsep ST
. . . . - - . - o2 puemEn ¥
- - . - - . 905 - z110l 822 ysspmygy MU €€
N N N ! N ] N N N S ondyy  2¢
- - - (] © 81 ol 88922 . ££09 L] npeN pumy €
. . . - S 8 wppes  0€
€l - 2 1 - oiLe - S610} (T vepseley 62

- - - - (>4 - es rt Aneyopuod a.. .

o € - 14 0089 o SLLY 84S gend - 22
2 i ol 6 ] L 9 v € 4 '




253 Written Answers AGRAHAYANA 6, 1928 (SAKA) to Questions 254

o

-

® -
OOOOONOQOOOOOOOQNOOOODOO&

~ L - Al

© O O © 0 w © 0 0 0 o0 o ©o O 606 © 0 © 0 v 0o o0 o o
(", - -
3 s 2 = o §
8
© == O o0 o©o 0O = © w o0 o o [7d "Q'\QE -
n|° & g 2 °3%° &8 tf8g°” 5 & 8|3

Himachal Pradesh
Jammiu and Kashmir
Maharashira
Mizoram

Tamil Nadu

Tripura

Untar Pradesh
West Bengal

Total

30 Sikkim
3
32
3
k2
35

12
13
14
15
16
17
18
19
20
21
2
23
24
25
26
27
28
29




255

Statement-il

Prog:ess report of Seed Law Enforcement during 2003-2004

12

1

10

NOVEMBER 27, 2008

a8 e
© 3
b (]
8 (]
< ™
g (]
I

9413
1029
535
163
Not Applicable Reported

1160
474
N
27
10

ﬂﬂﬂﬂﬂﬂﬂﬂﬂ

to Questions 256

s
5+ w o=
3 "
g o~ e 2
et v e vy
3 8 2

NNNNNNNNN

-— e e = e ew g g o=



257 Written Answers AGRAHAYANA 6, 1828 (SAKA) to Questions 258

)
= g = 8 8 o8
e 8 8 0 p T
- 2 ® 8 » : 2lg ®
g
o g 53 8§ 37|~ 2
:
~ 8 v @ g 8 ' 3|k gle|v 3
8 2 v ¥ '8 8" 3§ §~§!
© o = 3 3
]
o & g g &3> 8 =23 " 8°23\§ 'g“’“m’!
'gﬁ g & s3¥2§38 gt g’%’
2
o § 2322328 g ~2838§¢8FE. I
§
& '
gig fhied ;Mgf it
SEERR R RN LRI Nt
-28&&&&88&3&853838! -l o«



259

13

1"

10

12

Andaman and Nicobar

Written Answers

18

18

972

12

Arunachal Pradesh
‘Bihar
Chandigarh

4
5
6

14

1353

237

127

Dadra and Nagar Haveli

Daman and Diu

10

14

18

18

4245

Gujarat

1

NOVEMBER 27, 2006

. - .

s

222 o

: 8 s v

3sg g

cas-ugs
5

to Questions

186

10755

Meghalaya
Maharashtra
Manipur

21
2
23

Mizoram

130

1000

24




262

AGRAHAYANA 6, 1928 (SAKA) to Questions

Written Answers

281

0 0 0 0 0 0 0 0 0 0 yoasi re0eN pus eipeq 6
(] 1 6 € € 0 € € szl 0 saeq 8
0 0 0 0 0 0 ] €l €901 €2 uebspmyyo L
0 0 ] ()] ] ] 0 0 0 0 1'n) yebipueyd 9
(] 0 0 0 0 2 4 Zz Yovi 2 myg, S
0 ()] 0 ] 0 0 0 0 ] 0 ysepRig EyoRUNY 14
(] (] 0 0 (] 0 0 0 0 0 FEQOOIN PUS UBUPUY €
] 0 0 (] 0 () 0 ()] 0 (i} wessy 2
o 17 o il € 0 SiZ 6s8 28ISH 99¢l ysepRig Bapuy i
£l 2 1} oL 8 8 L 9 4 € 2 '
9002-6002 Buunp jusweaiojul me pess jo uodas ssesbaid

N S UORBLLIORY -
) ) "POAIBOS! 9 OF J9A §i LOGBULICHA ,  MON

88y €Ll 161 ere 120€ 1022 1922 628t 88s.8 6258 0L
S8y €98 188 188 sy 0582 0se rebuegisem St
I szt oz PRuRRNN e
2 S L > >4 88 £eLE 822 ysepig muN €€
s wnduy  2¢
Z 8y 1t S61 1291 8L 286 S6lL 88922 s npeN pueL I
L vezi 8 wppes 08
i £l 8¢ I V24 oiee (1.7 uagseley 62
y 1/ €02 1! Aveyopuod 82
esi 2y 0s2 9€92 0814 Qelung ;2
ozy 60v1 7 eSS0 82
€l 2 1} ] 6 8 L 9 14 > 2 '




263

13

12

1"

10

Daman and Diu

10

Written Answers NOVEMBER 27, 2008

12
0
23
0
2
0
0
0
0
0
0

101

- ~N
= ©

4430
972
3288
509
204
0
7810
214
0
2930
0
11068
0

0

']

225
10
81
10

6

1]
1207
155
0
948
0
884
0

8

o

Guijarat

Goa

Hary

Himachal Pradesh
Jammu and Kashmir

Jharkhand
Karanataka

‘Kerala

L

Madhya
Meghalaya
Manipur
Mizoram

1
12
13
14
15
16
17
18
19
20
21
2
23
24
25

1599

748
Heo

13

13

370

1809

12

154

4872

Pondicherry
Rajasthan

Sikkim

37

59

391

1027 190

1011

9748 810

57

Tamil Nadu

31

to Questions
o O ©
© &N o
o o o
o ~N o

Tripura

21 120

192 141

3743

Uttar Pradesh
Uttaranchal

355

472

Waest Bengal

264

410

181

2063

5901

8041




268 Written Answers

Products Supplied by SAIL to Railways

819. SHRI JUAL ORAM: Will the Minister of STEEL
be pleased to state:

(8) the detalls of products being supplied by Steel
Authority of India Limited (SAIL) to Railways;

(b) the production of these items during the last
three years, year-wise;

(c) whether SAIL has received order from any
other country during the said period to supply its products;

(d) if so, the details thereof; and

(e) the steps being taken to explore the possibility
of increasing the export of its products?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) and (b) The Steel
Authority of India Limited (SAIL) supplies rails, wheels &
Axles, HR coils/Sheets, CR Coil/Sheets, Plates and
Structurals to Railways. The details of production of these
items during the last three years, year-wise are given as
under:

AGRAHAYANA 6, 1928 (SAKA)

Unit' 000t
Products 2003-04 2004-05ﬁ 2005-06
Rails 809 868 855
Wheels 21.2 284 30.2
HR Coils/Sheets 2735 2785 2802
CR Colls/Sheets 948 933 920
Pilates 1893 2173 2295
Structurals - 740 756 778

(c) and (d) Yes, Sir. SAIL have exported HR Coils/
Sheets, CR Coil/Sheets, Plates and structurals from its
integrated Steel Plant during the last three years. The
detalls of exports during the last three years are as under:

Unit' 000t
Products 2003-04 2004-05 2005-08
HR Colls/Sheets 233 26 61
CR Coils/Sheets 1" 01 5
Plates 363 156 145

Structurals 03 01 03

to Questions 268

(e) Steel Authority of India Limited (SAiL) is
primarily a domestic player. However, as a pat of its
marketing strategy, SAIL continues to maintain its presence
in the global markets.

Payment of MSP

820. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI RAVI PRAKASH VERMA:

Will the Minister of AGRICULTURE be pieased to
state:

(a)  whether the Union Government has urged the
State Governments to ensure payment of Minimum Support
Price (MSP) for procurement of foodgrains during the iharif
marketing season 2006-07; and

(b) if so, the details of the responses from the
State Governments thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b)
The Government, after fixing the Minimum Support Prices
(MSP), intimates all State Govemments of the MSPs fixed
for various crops. Apart from this, the MSPs fixed are also
broadcast/telecast through AIR/Doordarshan in their
programmes. MSPs are in the nature of minimum
guaranteed price, the procurement of agricultural
commodities is undertaken by the procuring agencies at
the MSPs fixed by the Govemment.

Decline in Employment

821. SHRI NIKHIL KUMAR: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether a declining trend has been noticed in
employment across various sectors in the country during
the recent months;

(b) if 8o, the reasons therefor;

(c) whether the Government has evolved any
strategy to arrest this trend in consuliation with the State
Governments; and

(d) i so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) As per the two most recent quinquennial
rounds of National Sample Survey Organisation on
empioyment and unemployment, employment in the country
on usual status basis has increased from around 307
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million in 1999-2000 to 459 million in 2004-05. Monthly

trends on employment and unemployment on all India
basis are not maintained.

(b) to (d) Does not arise.
[Translation]

Unemployed Persons Registered in
Employment Exchanges

822. SHRI RASHEED MASOOD:
SHRI SANTASRI CHATTERJEE:
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the number of unempioyed persons
registered with the employment exchange is increasing
day-by-day;

(b) if so, the comparative details thereof during
the last three years and the curment year, exchange-wise
and State-wise and the steps being taken to reduce the
same;

(¢) the reasons for the unemployed youths not

NOVEMBER 27, 2008
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getting jobs despite registering themselves with the
employment exchange long back; and

(d) the time on an average by which a person
registered with the employment exchange is likely to get a
job?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) State-wise detalls of the number of
jobseekers, all of whom are not necessarily unemployed,
registered with the employment exchanges in the country
as on 31st December 2002, 2003, 2004 and 2005 are
given in the enclosed statement. The number of jobseekers
have remained at the level of around 4.0 crores.

() Employment Exchanges nominate candidates
against the vacancies notified to them by the employers in
the organised sector. Additional employment generation in
the organised sector not being significant, the notification
of vacancies is less which results in substantial time lag in
nominating the job-seekers registered.

(d) The time varies from exchange to exchange
and from occupation to occupation and it is not feasible to
provide an average picture on all india basis.

Statement

Number of Jobseekers on the Live Register of the Employment Exchanges

Si.No. State/Union Territory

Number of Job-seekers on the Live Register of

Employment Exchanges as on (in lakhs)

31.12.02 31.12.03 31.12.04 31.12.08
1 2 3 4 5 6
1. Andhra Pradesh 29.47 26.74 25.32 24.28
2. Arunachal Pradesh 0.23 0.24 0.23 0.25
3. Assam 15.47 15.69 16.32 17.61
4, Bihar 18.13 16.94 15.67 14.62
5. Chhattisgarh 7.97 8.50 9.02 9.89
6. Delhi 10.80 11.20 6.36 6.71
7. Goa 1.04 1.04 1.01 1.01
8. Gujarat 10.53 9.98 9.27 8.55 .
9. Haryana 8.02 9.02 9.32 10.688
10. Himachal Pradesh 9.06 9.08 8.70 9.11
1.  Jammu & Kashmir 1.46 1.15 1.12 1.16
12.  Jharkhand 13.19 14.68 13.94 12.09




269 Written Answers

AGRAHAYANA 6, 1928 (SAKA)

1 2 3 4 5 6
13.  Kamataka 19.49 17.84 15.68 13.18
14, Kerala 37.44 36.35 37.52 36.20
16. Madhya Pradesh 18.70 20.03 20.31 21.61
16. Maharashtra 43.47 43.25 43.91 39.92
17. Manipur 4.15 ‘ 4.43 4.58 5.32
18. Meghalaya 0.36 0.36 0.37 0.38
19. Mizoram 0.41 0.36 0.35 0.34
20. Nagaland 0.36 0.43 0.44 0.44
21.  Orissa 7.62 736 8.57 8.33
22. Punjab 5.06 4.85 477 4.63
23. Rajasthan 6.98 8.17 7.94 7.94
24.  Sikkim*
25  Tamil Nadu 49.77 50.06 45.07 36.81
26. Tripura 352 3.65 3.78 4.00
27.  Uttaranchal 3.48 3.17 3.13 3.79
28.  Uttar Pradesh 18.27 19.28 18.98 18.71
29. West Bengal 64.51 67.22 69.96 72.92
30. Andaman and Nicobar lslands 0.39 0.34 0.39 0.39
31. Chandigarh 0.82 0.68 0.65 0.56
32. Dadar and Nagar Havell 0.06 0.06 0.07 0.07
33. Daman and Diu " 0.08 0.09 0.10 0.1
34. Lakshadwesp 0.10 0.1 0.11 0.1
35. Pondicherry 1.52 1.58 1.64 .7
Total 411.7 413.89 404.58 393.48
Note:- * No Employment Exchange is functioning in this State.
Total may not tall dus to rounding of. (d) it 80, the steps taken by the Government o ft
[English] such population out of poverty?
Poverty Rate in india THE MINISTER OF STATE OF THE MINISTRY OF

823. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of LABOUR AND EMPLOYMENT be pieased to
state:

(a) whether the poverty rate in india continues to
be higher according to latest International Labour
Organisation Report;

(b) i so, the detalis thereof.

(c) whether a large number of persons are
working in low productivity jobs in the country; and

LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) and (b) According to a recent ILO's report
on ‘Labour and Social Trends in Asia and the Paolfic
2006', 28.6% of the total population in India below the
national poverty line in the year 2000.

(c) Labour productivity is person-specific and not
job-specific. It is low in India due to lack of infrastructure,

technology, skill etc.
(d)  Poverty reduction has been an important goal

" to Questions 270
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of development policy in India. Emphasis is being placed of 33%; and

on upgradation of skills, vocational training and on the

implementation of the targéted programmes of poverty (e)  If so, the detalls thereof and the schemes to
alleviation to address the multidimensional nature of utilise the allocated funds?

poverty. THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
Deforestation MEENA): (a) Deforestation and iliegal felling of trees do

824. SHRI IQBAL AHMED SARADGI: Will the have adverse impact on wildiife.

Minister of ENVIRONMENT AND FORESTS be
state: or S pleased to (b) No, Sir. There is no such proposal.

(8)  whether the country is losing its wildiife due (c)  Does not arise.

1o deforestation and lllegal felling of trees; (d) and (e) 12th Finance Commission has recommen-
. ded a grant of Rs. 1000 crore spread over the period

(b) if so, whether the Ministry in consultation with
the Ministry of Rural Devel nt has a pro I for the 2005-10 for maintenance of forests. This grant is an

safeguard of the wildiife; additionally over and above what the states have been
' spending through their forest departments. This amount
(c) if so, the details thereof; has been distributed among the states based on their

forest area for preservation of forest wealith The state-wise

(d)  whether Finance Commission has provided  preak-up of this grant is given in the enclosed statement.
funds to increase the forest and tree cover to a close level

Grants-in aid for Maintenance of Forests

(Rs. in Crores)
State ForestArea  2005-08  2006-07  2007-08 2008-09  2009-10  2005-10
(8q. km)

1 2 3 4 5 6 7 8
Andhra Pradesh 44637 13.00 13.00 13.00 13.00 13.00 65.00
Arunachal Pradesh 68045 20.00 20.00 20.00 20.00 20.00 100.00
Assam 27714 8.00 8.00 8.00 8.00 8.00 40.00
Bihar 5720 1.00 1.00 1.00 1.00 1.00 5.00
Chhattisgarh 56448 17.00 17.00 17.00 17.00 17.00 85.00
Goa 2095 0.60 0.60 0.60 0.60 0.60 3.00
Gujarat 15152 4.00 4.00 4.00 400 4.00 20.00
Haryana 1754 0.40 0.40 0.40 0.40 0.40 2.00
Himachal Pradesh 14360 4.00 4.00 4.00 4.00 4.00 20.00
Jammu & Kashmir 21237 6.00 6.00 6.00 6.00 6.00 30.00
Jharkhand 22637 6.00 6.00 6.00 6.00 6.00 30.00
Kamataka 36991 11.00 11.00 11.00 11.00 11.00 56.00

Kerala 15560 5.00 5.00 5.00 5.00 5.00 25.00
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1 2 3 4 5 8 7 8
Madhya Pradesh 77265 23.00 23.00 23.00 23.00 23.00 115.00
Maharashtra 47482 14.00 14.00 14.00 14.00 14.00 70.00
Manipur 16926 6.00 6.90 6.00 6.00 6.00 30.00
Meghalaya 15584 6.00 6.00 8.00 6.00 6.00 30.00
Mizoram 17494 5.00 5.00 5.00 5.00 5.00 25.00
Nagaland 13345 5.00 5.00 5.00 5.00 5.00 25.00
Orissa 48838 15.00 15.00 15.00 15.00 15.00 75.00
Punjab 2432 0.40 0.40 0.40 0.40 0.40 2.00
Rajasthan 16367 5.00 5.00 5.00 5.00 5.00 25.00
Siikim 3193 1.60 1.60 1.60 1.60 1.60 8.00
Tamil Nadu 21482 8.00 6.00 6.00 8.00 6.00 30.00
Tripura 7065 3.00 3.00 3.00 3.00 3.00 15.00
Uttar Pradesh 13746 4.00 4.00 4.00 4.00 4.00 20.00
Uttaranchal 23938 7.00 7.00 7.00 7.00 7.00 35.00
West Bengal 10893 3.00 3.00 3.00 3.00 3.00 15.00

Total States 668200  200.00 200.00  200.00 200.00 200.00  1000.00

Papikonda as National Park () The Papikonda Wildlife Sanctuary is in the

825. SHRI L. RAJAGOPAL: Will the Minister of
ENVIRONMENT AND FORESTS be pieased to state:

(a) whether an empowered committee had
recently visited Papikonda National Park;

(b) if so, the observations/recommendations of the
committee regarding the park;

(c) whether the State of Kammataka has sought
any financial assistance for development of the park;

(d) if so, the details thereof; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! NAMO NARAIN
MEENA): (a) and (b) The Central Empowered Committee
of the Hon'ble Supreme Court had visited Papikonda
Wiidiife Sanctuary between 28-7-2008 and 1-8-2008. The
Report of the Central Empowered Committes is under sub
judice before the Hon'ble Supreme Court.

State of Andhra Pradesh. The Government of Kamataka
has not sought any financial assistance for the develop-
ment of this park.

(d) and (e) Does not arise.
Transmitter Towers of Doordarshan

826. SHRI BRAJESH PATHAK: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether doordarshan transmitter towers are
not functioning at various places despite their technical
preparedness;

(b) if so, the details thereof along with the reasons
therefor, location-wise; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNS!): (a) to (c) All technically
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ready transmitters have since been commissioned. At
present, there is no transmitter which is technically ready
and awaiting commissioning.

[Translation]

Funds for Agricultural and
Dairy Development

827. SHRI KRISHNA MURARI MOGHE: Will the
Minister of AGRICULTURE be pleased to state:

(a) the amount provided for agricultural develop-
ment in the country during the Ninth and Tenth Five Year
Plan;

(b) the percentage of the amount out of them
allocated for daily development during the said period;

() whether the Government proposes to increase
the percentage of amount to be spent on dairy develop-
ment; and

(d) if so, the details of the schemes of the
Government to improve the condition of Cooperative Milk
Associations?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHR! KANTILAL BHURIA) (a) The outlays
earmarked under the Centrally Sponsored and Central
Sector Schemes administered by the Ministry of Agriculture
for development of agriculture as indicated in Ninth and
Tenth Five Year Plan Documents are as under:

NOVEMBER 27, 2006

(Rs. Crore)

Department Ninth Plan Tenth Plan

Outlay Outlay
Department of Agricuiture 9153.82 13200.00
& Cooperation
Department of Animal 2345.64 2500.00
Husbandry, Dairying & Fisheries
Department of Agriculture 3376.95  5368.00
Research & Education
Ministry of Agriculture 14876.41 21068.00

(b) to (d) The information is being collected and will
be laid on the Table of the House.

Artificial Ripening of Fruits

828. SHRI HANSRAJ G. AHIR:
SHRI VIJAY KUMAR KHANDELWAL.:
Will the Minister of AGRICULTURE be pleased to
state:
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(a) whether banned chemicals and calcium
carbide powder are being used for artificial ripening of
fruits before the scheduled time;

(b)  If so, the details thereof;

(c) its adverse impact on the health of human
beings;

(d) whether the fruits exported from India are
being sent back from the foreign countries as a result
thereof;

(e) it 80, the detalls thereof; and

(f) the steps taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (¢) The
Government is aware that the use of calcium carbide
powder and gas for artificial ripening of fruits is harmful to
health causing damage to skin and several ailments. Under
PFA Rules, 1965, use of caicium carbide gas for ripening
of fruits is prohibited.

(d) and (e) No report has been received on rejection
of Indian fruits on account of use of calcium carbide.

f) The PFA Act, 1954 and PFA Rules, 1955 are
implemented by the State/UT Governments, who takes
samples of food items and take action under the provisions
of the PFA Act, in cases the samples are .found not
confirming to the standard or there is a violation of a rules.
The State Governments are advised from time to time to
keep vigil for checking food adulteration. To check the
hazard of calcium carpide, an alternative method for
ripening of fruits have been developed by ICAR. The fruits
are exposed to ethylene gas at a concentration of 10 to
100 ppm (0.001 to 0.01%) in airtight rooms for 24 hrs. at
20 — 25° C and 90-85 per cent RH. The fruits may also be
treated with ethrel/ethephon in hot water at 52+2° C for 5
minutes having a concentration of 100-500 ppm depending
upon maturity and variety.

[English]

Assistance for Bio-Diversity

820. SHRI G. KARUNAKARA REDDY:
SHRI MANJUNATH KUNNUR:
Wil the Minister of ENVIRONMENT AND FORESTS
be pleased to state:
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(a) whether the Union Government has received
a proposal from the Government of Karnataka requesting
for financial assistance for canservation and management
of bio-diversity in coastal districts of Karnataka;

(b) if so, the details thereof including the estimated
cost of the project;

(c) whether the Union Government has consi-
dered the proposal; and

(d) it so, the time by which the financial assistance
is likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI. NAMO NARAIN
MEENA): (a) to (d) The proposal on Conservation and
Management of Biodiversity in coastal districts of Karnataka
.was found to be rather broad-scoped, encompassing the
ecosystem diversity all along the 320 km long coast of the
State. The State Government was requested to reformulate
the proposal with a more precise and specific focus vide
Ministry's D O. letter No. 22-26/2005-CSC dated 6.1.20086.

[Translation)
Improvement of Speciality Comn

830. SHRI KRISHNA MURARI MOGHE: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has received propo-
sals from the Government of Madhya Pradesh for
improvement and maximization of speciality com for socio-
economic Development of Deprived Tribals of Jhabua;

(b) it so, the action taken thereon; and

(c) the time by which these proposals are likely
to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) The
Government of Madhya Pradesh has not submitted any
such proposal for the consideration of Government of india.
However, with a view to increasing production and
productivity of maize Including speciality corn, maize
development programme is under implementation under
the Centrally Sponsored Integrated Scheme of Oilseeds,
Puises, Oilpaim and maize (ISOPOM) since 1st April, 2004
in 15 major maize growing states including Madhya
Pradesh. During the yéar 2006-07, an amount of Rs. 2500
lakhs has been allocated to Madhya Pradesh as
Government of india share.
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[English]
Bio-Pesticide Production Unit

831. SHRI G. KARUNAKARA REDDY:
SHRI MANJUNATH KUNNUR:
Will the Minister of CONSUMER AFFAIRS, FOOD

AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Union Government has received
any project proposal for establishment of bio-pesticides
production unit for Integrated Pest Management of
Sugarcane at the Karnataka Sugar Institute from the
Government of Kamataka;

(b) if so, the details thereof alongwith the
estimated cost of the project;

(¢) whether the Union Government has sinoe
considered the proposal of the Karnataka Government;
and

(d)  If 30, the time by which the Union Government
is likely to give its approval to the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and
(b) Yes, Sir. The Karnataka Sugar institute has submitted a
revised proposal on "Establishment of Bio-Pesticides
Production Units for the Integrated Pest Management of
Sugarcane” for sanction of grant-in-aid from Sugar
Development Fund (SDF) in August, 2006. The estimated
cost of the project is Rs. 145.64 lakhs.

(c) and (d) The proposal submitted by the Kamataka
Sugar Institute will be placed before the Standing Research
Advisory Committee (SRAC) in its next meeting presently
scheduled to be held on 28th November, 2006. The
approval of the proposal, however, would depend upon
the recommendations of the SRAC followed by further
recommendations of the Standing Committee on SDF and
acceptance of the recommendations by the Government.

Production of Sugar

832. SHRI SANAT KUMAR MANDAL.:
SHRI KAILASH NATH.SINGH YADAV:
SHRI SHISHUPAL N. PATLE:
Wil the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of the estimated production and
consumption of sugar in the country during the curent
year;
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(b)  whether the production is likely to exceed the
earlier estimates;

(c) if so, whether the increased production would
ease the price of sugar;

(d) whether the price of sugar has continued to
increase despite the increased production;

(@) if so, the reasons therefor;

()] whether complaints of unauthorised export of
sugar was received from various parts of the country; and

(g) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to
(c) The preliminary estimates of sugar production and
consumption during the current 2006-07 sugar season
(October - Septetnber) are placed at about 227 lac tons
and 190 lac tons, respectively. It is too early to say if the
production of sugar would exceed 227 lac tons. However,
with enough avalilability of sugar in the country, the prices
of sugar are axpected to remain at reasonable level.

(d) No, Sir.
(e) Does not arise.
) No, Sir.
(g) Does not arise.

Management of Plants in Lalbagh
Botanical Garden

833. SHRI M. SHIVANNA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a)  whether a proposal has been received by the
Union Government for conservation and management of
plant wealth at Lalbagh Botanical Garden in Bangalore;
and

(b) if so, the response of the Union Government
hereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) Yes, Sir. A proposal for Conservation
and Management of plant wealth at Lalbagh Botanic

NOVEMBER 27, 2008
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Garden, Bangalore was recelved and considered by the
Expert Group on Assistance to Botanical Gardens and
Centers of Ex-situ Conservation. As per the recommen-
dations of the Expert Group, the State Govemment has
been requested to revise the proposal for ten acres of
area for propagation of Rare, Endangered and Threatened
plant species In consultation with an expert on the subject.
The revised proposal has not yet been received.

[Translation]
Homeless/Landiess People

834. DR. DHIRENDRA AGARWAL.:
SHRI M. ANJAN KUMAR YADAV:
Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the number of homeless and landiess peopie ‘
in the country as on date, State-wise; and

(b) the steps taken by the Government to improve
their conditions and outcome thereof during the last two
years?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR FER-
NANDES): (a) As per Census 2001, the number of
agricultural workers in India is 10.67 crores. A statement
showing the state-wise data of agricultural workers is
enclosed.

(b) The Ministry of Labour and Employment has
initiated several measures to solve the problems of the
landless labourers. Various labour laws like the Minimum
Wages Act 1948; the Workmen Compensation Act, 1923;
the Equal Remuneration Act, 1876, the inter-State Migrant
Workmen (RE&CS) Act, 1979 are applicable to these
workers. There is no specific schemes/programmes for
improving the conditions of these Labourers being
implemented by this Ministry. However, there are various
schemes/programmes being implemented by other
Ministries/Departments for improving the conditions of rural
poor including landless labourers. Some of such schemes
are: Swamjayanti Gram Swarojgar Yojana; Sampooma
Grameen Rojgar Yojana; Pradhan Mantri Gram Sadak
Yojana; National Social Assistance Programme; etc. The
Government has recently enacted National Rural
Employment Guarante<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>